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LOK SABHA

Wednesday, March 15, 1961/Phalguna
24, 1882 (Saka).

The Lok Sabha met at Eeleven of the
Clock.

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Archaeological Excavations

+
{ Shri Ram Krishan Gupta:

*845. A Shri Narasimhan:

Will the Minister of Scientific
Research and Cultural Affairs be
pleased to refer to the reply given
to Starred Question No, 1010 on the
20th December, 1960 and state:

(a) whether Government have con-
sidered the proposal for undertaking
extensive excavatior in Bikaner, the
Deccan and Eastern India to get a
full picture of the early culture of
India; and

(b) if so, the results thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) Excavation was started on the
S5th February, 1861 at two sites in
Bikaner Division. It is too early to
speak about results.

Shri Ram Krishan Gupta: May I
know whether the programme has
been finalised to start this excavation
in other pafMts of the country also
such as eastern India?

Shri Humayun Kabir: The hon,
Member is probably referring to the
resolution of the Central Board of

2205 (Ai) L.S—1.
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Archaology where it was decided that
in the light of the results already
achieved, the time has come to under-
take three broad programmes of
excavation—one for the grey painted
pottery in Rajasthan and the other
two on the neolithic cultures in the
south and the east. All these pro-
grammes are being considered and
they will be taken up in due course.

Shri Narasimhan: May I know
when exactly did the Advisory Board
for Archaology recommend this, and
whether there has been considerable
delay in taking up this programme?

Shri Humayun Kabir: My hon.
friend is too enthusiastic. The resolu-
tion was passed on the 29th October,
1960. It was approved some time
about the middle of November, and
the excavation started in February.

Shri Narasimhan: Has any prelimi-
nary exploration been taken up in
this area as is customary in all these
cases of excavations and, if so, may
I know whether the reports are
ready?

Shri Humayun Kabir: This area has
been worked over and over again and
if the hon. Member had followed the
proceedings of the department of
archaeology he would have known that
it is as a result of the work which
has been done that we are now under-
taking what is called horizontal
excavation.

Shri Narasimhan: I did put a ques-
tion on this subject previously and I
was told that preliminary explora-
tions were not ready. That is why
I am asking this question, as I was
given an answer through a previous
question.

Shri Humayun Kabir: Since 1948
this area has been worked over and
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over again, and that is how we first
discovered that what used to be called
the Indus Valley civilisation and is
now described as Harappa civilisation
haz as many remains within India as
outsidc.

Shri Kasliwal: From the question,
it is seen that excavations are sup-
posed o take place in different
regions of Bikaner, Deccan and eastern
India. May [ know whether, when
the Government undertake these
excavations, there is some Kkind of
coherent connection  beiween  these
excavations, or whether these excava-
tions take place in a haphazard way,
as and when somebody poinls out
that this place or thal place should be
excavated?

Shri Humayun Kabir: I would rcfer
the hon, Member to the answer 1
gave two minutes ago.

Shri Goray: May I know which
placé in Deccan has been chosen?

Shri Humayun Kabir: The exact
site there has not yect been chosen.
But work has been done in various
arcas in Deccan; for instance, in
Narsipur in Mysore. Then in NavaDa
Toli on the banks of the Narbada.

Then there has been work done in
Nagarjunakonda on a very large
scale, Further south of Madras, near
Pondicherry, work has been carried
out. As a result of all these excava-
tions, now we are trying {o have a
big horizontal excavation.

Shri Goray: May I know whether
some work is being done on the banks
of the Godavari and whether the
Government are aware of the fact
that on the banks of the Godavari
some very excellent work has been
done by Prof. Sathe?

Shri Humayun Kabir: Yes, Sir.
There is NavaDa Toli which I men-
tioned—on the banks of the Narbada,
not Godavari by Prof. Sankalia. He
also did some excavation at Nasik on
Godavari and the Department at
Daimabad on the Pravara, a tributary
of Godavari.
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Shri B, K. Gaikwad: Before start-
ing such work, may I know whether
any cstimate is prepared and, if so,
what is the estimate of these works
which are being started?

Shri Humayun Kabir:* These are
the normal duties of the department
of archm:ology, ang till we dig we do
not know what we are going to find.
Therefore it would be fantastic to
make a delailed budget estimate
before that. But it is within the
budgeted expenditure for the current
year.

Mr., Speaker: The hon. Minister
means to say that it will be useless
or it will be premature; not fantastic,

Shri Humayun Kabir: I am sorry.
It will be premature and probably
nol worthwhile.

Mr. Speaker: He can use the word
‘premature’.

Shri D. C. Sharma: Is it not a fact
thati relics of civilisation earlier than
the Mohenjodaro civilisation have
been found in India and, if so, where
they have been found, and what steps
are being taken to get a coherent pic-
ture of that earlier civilisation?

Shri Humayun Kabir: These are of
course matters of speculation. As far
as 1 am aware, there is no evidence
of any organised civilisation any-
where in the world before 4000 B.C.
The earliest trace of organised civili-
sation we get in India is roughly
about 2750 B.C,, and that is the begin-
ning of the Harappa civilisation.

Chit Funds in Delhi
+
( Shri A. M, Tariq:
| Shri M, L. Dwivedi:
*846.-{ Shri Ram Krishan Gupta:
| Shri Pangarkar:
| Sardar Igbal Singh:

Will the Minister of Finance be
pleased to refer to the *reply given
to Starred Question No. 266 on the
21st November, 1960 and state
whether any decision regarding regu-
lation and control of Chit Funds in
Delhi has been taken by now?
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The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): The
matter is still under consideration.

Shri A. M, Tariq: This matier has
meen under econsideration for the last
;0 manv raonths, In the previous ses-
sion also, this matter was said to be
vnder emcideration. May I know from
the hon Deputy Minister how long
this wiil he under consideration?

Shrimati Tarkeshwari Sinha: Prob-
¢bly the hen. Member is aware that
a Biil on this subject has been passed
by the Madras Assembly and it is be-
fore th> Legislative Council there.
After the Bill is passed there,
it is proposed that it will be appli-
cable to Delhi with certain modifica-
tiens if necessary. Therefore I said
that this matter is under consideration,

Shri Ram Krishan Gupta: In reply
lo an carlier question it was said that
the Dn'hi Admjnistration is consider-
ing the enactmen: of legislation in
this regard. May I know what is the
position at present and by what time
the Bill is going {o be introduced?

Shrimati Tackeshwari Sinha: I my-
self infoimed the hon. Member that
it is under the consideration of the
Delhi Administration for a long time.
But they were awaiting the results of
the Madros Asscmbly proceedings on
the Bill. After the Bill is passed,
neces<ary action will be taken accord-
ingly,
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I will read it in English also.

The negotiations are stil] in pro-
gress.

Shri Ram Krishan Gupta: In reply
to a previous question it was said
that one helicopter has been purchas-
ed so far. May I know whether any
more helicopters have been purchas-
ed since that time?

The Minister of Defence (Shri
Krishna Menon): No, Sir.

Shri Raghunath Singh: As regards
the negotiations, may I know for how
many helicopters the negotiations are
going on?

Shri Krishna Menon: These are
figures which are going into the com-
plement of the Air Force, It also
affects the negotiations. When the
negotiations are completed I will make
a full statement, except in regard to
numbers.

Shri M, R. Krishna: In the initial
stage the cost of the helicopters may
be low. But it is said that the main-
tenance of these helicopters in the
long run may become very unecono-
mical. I want to know how far it is
true.

Shri Krishna Menon: That is why
technological examinations are in
progress on every aspect, When the
hon. Member says “it is said” it
means that it is not his view. These
arc very technical matters. I do not
think there is any truth in this.

Mr. Speaker: There is no truth in
it. Hon, Members are not technieal
people.

Shri Krishna Menon: That is why
I am saying: how can we say that the
fuel consumption is gremter in a parti-
cular type of engine or otherwise?
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A layman cannot say that. It al
depends upon where it flies, what are
the air conditions, what are the cur-
rents which it has to meet ete. It
does not depend upon the machine
alone. .

Shri D, C. Sharma: Our country is
now embarking on the venture of
manufacturing aircrafts and other
things. For example, aircraft is being
manufactured at Kanpur, May 1
know what prevents this Ministry from
manufacturing helicopters in our own
country? What are the difficulties in
the way of our Government manu-
facturing them?

Shri Krishna Menon: The manufac-
ture of helicopters is not ruled out.
But these are required for special
purposes which must be immediately
implemented. So, we go and get it
wherever we can. And what is mgre,
in the case of cquipments of is
character we have not reached the
stage of development where we can
start from zero without outside co-
operation and, therefore, we must
work these other machines.

Shri Goray: Is it a fact that one
helicopter ~ was  purchased from
Russia? If so, may 1 know whether
its performance was found satisfac-
tory?

Shri Krishna Menon: Yes, Sir. It
has been stated so many times that
we have purchasedq one, It has to
pass through the whole climatic con-
ditions. T repeat, it is not a ques-
tion of equipment alone. It has te
pass through climatic, geographical and
other conditions. When it works a
helicopter is not affected by climatie
conditions alone; it is affected by air
currents when it comes downwards.
These things are being tested for a
varied period during which they ge
through so many vicissitudes., Until
the scientific department and the air
force give g complete clearance we
cannot put ourselves for a contract.

Shri M. R. Krisbna: May I know
whether there is any truth in the
report that the Chinese Government
have protested against this deal of
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selling helicopters to India by Russia,
since the Chinese are using the very
same type of helicopters?

Shri Krishna Menon: Mr. Speaker,
1 am sure the House will under-
stand that I have in my hands full
answers only for my own Govern-
ment. I cannot

Mr. Speaker: I do not want him to
answer it.

Shri Krishna Menon: I cannot ask
the Chinese about it.

Mr, Speaker: I was about to say
that it is none of the business of the
Minister. Very well. Shri Goray.

Shri Goray: How long will the
Government take to finalize the test
of the helicopter which has already
been purchased?

Shri Krishna Menon: It does not
work on a calendar basis. We do not
know how long the experiments will
take. But we do not think it will
be a very long period before such a
stage has been reached; may be a
month, may be less.

Cost of Production in Government
Collieries

*848 Shri Rameshwar Tantia: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
cost of production of coal in the Gov-
ernment Collieries is higher in com-
parison with that of private sector
collieries;

(b) if so, the reasons therefor; and

(c) whether Government propose to

appoint a Committee to examine the
costs?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The data available do not sup-
port the ctnclusion that the average
raising cost in N.C.D.C. collieries is
uneconomic compared to private sec-
tor collieries.

Working conditions, even in adjoin-
ing collieries, can and do vary widely,
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and hence it is not possible to make
an accurate comparison of production
costs of collieries in the public and
the private sectors. The N.C.D.C, are
also operating the mines at Giridih,
at some loss in the national interest,
therely increasing the average work-
ing cost of the N.C.D.C's collieries.

(c) No.

Shri Rameshwar Tantia: The hon.
Minister has stated that some of the
collieries at Giridih are running at a
very big loss. May I know whether
the Government is prepared to lease
that out to some private firms with
much smaller losses and with the
same guaranteed production?

Shri Ram Krishan Gupta: Why not

nationalise the private collieries?
(Interruptions).
Mr, Speaker: Order, order. Why

should hon. Members get excited
merely because an hon, Member puts
a question?

Shri Braj Raj Singh: But that ques-
tion is against the policy of the
Government.

Mr. Speaker: Hon., Members need
not get excited. There are wvaried
interests in this House. Each hon.
Member has a right to put any num-
ber of questions suitable to his taste
and other hon. Members will kindly
hear him and if they want to correct
anything, they may do so; or if they
want more information, they can put
further questions.

Shri Rameshwar Tantia: The hon.
Minister has stated that the collieries
at Giridih are working at a huge loss
for several years. I want to know
whether Government is prepared te
lease them out to private parties with
a much smaller loss with a guarantee

of the same quantity or more produc-
tion.

Mr. Speaker: If it is a suggestion
for action, I am not going to allow it.
Evidently, he wants to know whether
there is any proposal on the part of
the Government to lease out collieries
to private enterprise.
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Sardar Swaran Singh: There is no
proposal. If the hon. Member has any
proposal, I am prepared to examine
it.

Shri Tyagi: What is the total capi-
tal invested by the National Coal
Devclopment Corporation? What is
the percentage of profit earned by
them last year?

Sardar Swaran Singh: I have not
got the figures ready with me. But I
have placed on the Table of the
House a copy of the Annual report
and these figures are available in that
report.

Shri Kasliwal: Is it not a fact that
an average labourer in the private
collicries is getting much less than
what is paid in the public sector?

Sardar Swaran Singh: Without any
specific instance I would not under-
take a comparison of that general
character.

Shri Indrajit Gupta: May I know
whether it is a fact that on an
average the degree of mechanisation
in the N.C.D.C. collieries is higher
than in the private collieries, that
their ratio on fixed capital per
worker may be much higher in the
N.C.D.C. than in the private col-
lieries and not that they arc mnk.ng
losses?

Sardar Swaran Singh: Ii is true
that in the expansion programme and
in the opening up of new collieries
the stress has been on mechanisation.
That is met out of the entire capital.
I may also add for the information
of the House that the National Coal
Development Corporation have
increased their level of production
roughly by four times during the last
five year period, whereas the percent-
age of expansion in the private sector
has been of a much smaller order.
Therefore, in the new expansion pro-
gramme of NCDC the capital invested
has been of a higher order.

Shri Tridib Kumar Chaudhburi: The
hon. Minister has just now stated that
the raising costs are not comparable.
May I know whether any calculation
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has been made of total cost per ton
of production and, if so, how it com-
pares with that of the private sector?

Sardar Swaran Singh: Not only
the average cost of raising coal per
ton has been worked out, but it has
also bcen worked out with regard to
each colliery. The cost of produc-
tion, depending wupon the working
conditions in the collieries, varies
very considerably. It varies {from
about Rs. 15 per ton to as much as
Rs. 30 or 32. So, all those figures are
there. But, striking out an average,
they compare well with the general
level, which has been indicated in
the Coai Prices Revision Committee’s
report,.

Shri A. C. Guha: What was the pro-
duction of the collieries under the
N.C.D.C. during the last two years
and in 1960?

Sardar Swaran Singh: I can supply
those figures if he puts a separate
question. But it has been given,
from time to time, on the floor of the
House.

Shri A, C. Guha: I am asking for
the 1960 figures because it is relevant
to know how far it will fall short of
the target of the Second Plan.

Sardar Swaran Singh: Sir, I have
attempted to explain that quite often.
I would repeat, with your permission,
that if we take the whole year 1960,
that is, the calendar year, the total
production will not be 13 or 13.5 mil-
lion tons which was the target for
production; but if we look at the pro-
duction figures for January and
February 1961, we will find that the
N.CD.C. collieries are producing
roughly about one million tons a
month. In February, although the
number of days was only 28, they
produced a little over one million
tons. If 1.1 million tons Is multiplied
by 12, this gives us a figure of about
13 million tons which was the target
for production.

Shri 8. M. Banerjee: May I know
whether it is a fact that recently in
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the private sector coal mines a ten-
dency is growing fast to care more
for profit and quantily than for
quality? If so, may I know whether
Government A propose to take over
some of these collieries owned by the
private sector in the larger interests
of the country?

Mr. Speaker: This is a counierpart
of the other question. That hon.
Member wanted it to be given away
to private industry. This hon, Mem-
ber wants il to be transferred from
the private scctor io the public sector.
These are all suggestions for action.

Shri S. M. Banerjee: There is mis-
management in those collieries.

Mr. Speaker: The hon, Minister
will note down in his mind what all
suggestions are made. I will allow
only questions to be answered. This
is not a question which needs to be
answered.

Shri Tangamani: The hon. Minister
was pleased to say that now the
average production is one million tons
per mensem as compared to half-a-
million tons in September 1959. I
would like to know the additional
coal production in the NCDC collieries
during the year 1960-61.

Sardar Swaran Singh: As regards
extra production, the present level of
production is what I have indicated in
reply to the last question and the
earlier figures are known to the hon.
Member; so he can subtract the one
from the other.

Shri Rameshwar Tantia: May I
know whether there was a loss of
Rs. 32 lakhs in the Kargali Coal
Washery, whether it was taken into
account in the profit and loss account
and, if not, why?

.

Sardar Swaran Singh: The question
of Kargali washery is absolutely
separate from this.

Mr, Speaker: The washery is diffe-
rent from this. Next question.
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Retention Price of Steel

Shrimati Ila Palchoudhuri:
Shri Bibhuti Mishra:
Shri Arjun Singh
*849. 4 Bhadaurig:
Shri S. M. erjee:
Shri S. A. Mehdi:
Shri Indrajit Gupta:

Will the Minister ef Steel, Mines
and Fuel be pleased tp state:

(a) whether it is a fact that for
raising the retention price of steel a
new formula is under the considera-
tion of the Government of India;

(b) if so by how much per ion is
the present price proposed to be in-
creased;

(c) the reasons for the proposed
increase; and

(d) when i{ is likely to come into
force?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(d). The five-year structure of reten-
tion prices payable to the main pro-
ducers of steel ended on the 31st
March, 1960. From the 1st April, 1960,
new prices have to be fixed. The new
retention prices have to be fixed in
consultation with the Tarif8 Commis-
sion. A reference to the Tariff Com-
mission has been made. Their recom-
mendations are awaited.

Shrimati Ila Palchoudhurl: Since
the retention price of TISCO and
1ISCO steel, after the 11th Novem-
ber, was Rs. 470 and the increase
was given because of the clause that
it would enchance wages and so forth,
how much increase in wages has hap-
pened in these companies?

Sardar Swaran Singh: I do not
accept the premise which the hon.
Member has put forward. The second
part of the question does not arise.

Shri Tyagl: What is the price on an
average at which steel is available to
the consumer at large, what iz the
actual cost of production and what is
the retention price given to the pro-
ducers?
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Sardar Swaran Singh: On an aver-
age the sale price to the consumer is
about Rs. 600 per ton. There are
severai categories and in the case of
sheets particularly the price is higher.
The average retention price works
out roughly to Rs. 520 per ton. This
fignre is not firm because the reten-
tion prices have been fixed with re-
gard to categories and depending upon
a certain patterr ~f production.

Shri Tyagi: What are the ele-

Mr. Speaker: Let him finish.

Sardar Swaran Singh: This Rs. 520
also includes an element of about
Rs, 45 per ton roughly by way of
excise duty.

Shri Tyagi: What arc the various
items that go into the construction of
this retention price and how much is
the profit guaranteed to the manu-
facturers?

Mr. Speaker: I am not going to
allow this question. What are all the
~items that go io make up this and
what is the profit that is being made
these are all details,

Shri Tyagi: The question actually is
as to how much is the cost to the
manufacturer and how much margin
of profit is allowed to him in the
retention price.

Sardar Swaran Singh: I wili refer
the hon. Member to the reports of the
Tariff Commission because all these
details, namely, all the items that go
to build up the cost structure are
mentioned there. Also, the level of
return on the entire block is indicat-
ed there.

Mr, Speaker: Whatever is available
in published reports is not to be ask-
ed.

Shri C. D, Pande: The retention
price has been raised twice or thrice
during the last few years. May I
know whether this increase will not
be shifted on to the consumer?

Sardar Swaran Singh: So far it has
not been shifted on to the consumer.
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Shri C. D. Pande: What about now?
Mr, Speaker: Shri Banerjee.

Shri S, M. Banerjee: What are the
factors that are taken into considera-
tion while fixing the refention price?

Mr. Speaker: This need not be
answered. The hon. Minister has al-
ready said that the retention price is
suggested by the Tariff Commission.
He asked Shri Tyagi to refer to the
Tariff Commission’s report. There
cannot be a different answer to Shri
Banerjee.

Shri Sinhasan Singh: What was the
retention price in 1956, how many
times has the retention price been
increased by the Tariff Commission
and what is the present price?

Sardar Swaran Singh: It is really
putting the same question in another
language. All this information has
been supplied to the House from time
to time. It is a fact that the retention
price has been revised three or
four times because the Tariff
Commission themselves had sug-
gested a formula known as the
escalation clause. They had suggest-
ed that if the price of coal increases,
or if wages incrcase, or if certain
other costs increase, depending upon
that increase so much increase or
decrease will take place. That recom-
mendation of the Tariff Commission
was invoked by the producers. That
was carefully examined and in ac-
cordance with the recommendation of
the Tariff Commission escalation was
given from time to time.

Shri N. R. Muniswamy: Is it not a
fact that after the issue of the permit
to the consumer if the consumer does
not take delivery within 21 or 60 days,
ag the case may be, the wholesaler is
at perfect liberty to sell it in the black
market? If so, do Government take
action to see that the wholesalers do
not sell it in the black rharket at en-
hanceq rates?

Sardar Swaran Singh: This does not
relate to the present question.

ot fngfer forwr @ § 7@ ST

g g fe wm feael ¥ fag
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Some Hon. Members rose—

Mr, Speaker: I am no going to al-

low.
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Mr. Speaker: There is no point of
order, Shri Basappa.

Shri Basappa: May I know whether
the retention price will equally benefit
the various manufacturers of steel in
the country, that is, will it equally
benefit the Bhadravati Iron Works,
the Tatos and the steel plants?

Sardar Swaran Singh: There is po
question of benefiting the various
producers. Retention prices are fixed
¢n the recommendation of the Tariff
Commission, The Tariff Commission
will go into the cost structure of the
main producers, that is, the Tatas,
Indian Iron and, I presume, galso
Bhadravati. They will then recommend
a price which will be the retention
price and which the producers will
be entitled to be paid oui of the
equalisation fund.

Shri Ramanathan Chettiar: May I
know whether the present increase of
Rs. 45 per ton is final?

Sardar Swarap Singh: This is the
provisional price that has now bech
fixed. I, is subject to adjustment on
the recoinmendation of the Tariff
Commission.

Shri Morarka: In view of the fact
that the formula which existed till
March 1960 had scope for giving un-
fair advantage to the producers of
steel, may 1 know whether under
the new formula which the hon.
Minister is devising steps would be
taken to see that only actual in-
crease in expenditure is given to the
producers by way of increasing the
retention price and that nothing extra
is given to them?

Sardar Swaran Singh: Government
intends to abide by the commitment
and the agreements that have been
entered into between the producers
and the Government at the time
they undertook their expansion pro-
gramme. Within those agreements
what should be the actual scope is
also a matter for determination by
the Tariff Commission. A final deci-
sion will be taken on the recom-
mendation of the Tariff Commission.
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Shri Morarka: Sir, kindly give me
a minute to explain this point. It is
a very important point.

Mr, Speaker: He has said that he
is not bound by what the hon. Mem-
ber has said. Government are bound
by the commitments that they have
already made. If anybody want; to
say that they ought not 1o do so, there
must be a change in policy.

Shri Morarka: The only commit-
ment made is that if wages rise or if
the raw material prices rise, that rise
must be sanctioned to them. That is
the agreement. But the actual imple-
mentation of that agreement ig in
this way. They ask the producers to
estimate the future production which
is always done on a higher scale. Then
the increase is calculated......

Mr. Speaker: I am not going to
allow a discussion on this, The hon.
Member wants to say that if you
actually work out the commitment it
is far less than what is being given
in anticipation of what they expect.

Shri Morarka: That is the point.
Mr, Speaker: Is it so?

Sardar Swaran Singh: That is not
correct.

Shri P. R. Patel: In view of the
fact that by the import of foreign
foodgrain and cotton the prices of
foodgrain and cotton are going down,
may I know whether Government is
considering the question of giving
relief in the price of steel to the agri-
culturists?

Sardar Swaran Singh: The price
that is being charged to the con-
sumers so far ag steel is concerned has
been the same over several years
although the cost of production has
increased, and therefore the #tcruals
to the equalisation fund have been
less. That, I think, is already a con-
cession, and there is no prospect of
the price being reduced to the con-
sumer.

Shrimati Ila Palchoudhuri: TISCO
and IISCO asked for something like
‘Rs. 22 crores which they have to re-
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pay to Government. Will the new
price formula consider some means
by which they can do this during the
Third Five Year Plan period?

L]

Sardar Swaran Singh: As regards
the amounts that are due from Tata
and Indian Iron companies which
had been advanced by way of loan,
those figures have been the property
of the House, because those figures
have been given from time to time.
The Tariff Commission have already
recommended charging interest on
those advances. I think the question
of repayment also will be a matter
which will be tied up with that, after
the receipt of the report of the Tariff
Commission.
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Mr. Speaker: The hon. Minister
may read it in English also.

Shrimati Alva: (a) and (b). The
decision to introduce Hindi as an
optional medium for the All-India and
Higher Central Services Examination
is contained in the President's Order
itself. The date from which this
decision should be implementeq is
s1ill under consideration.

%l TEEETT WEAT 0 WA JAiT
st 3 Far & fr owmgafa o F g9
g ® OFT 7 oaA@ w7 §Ofoog
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Shrimati Ila Palchoudhuri: Since the
trend js that all universities will use
the regional language in teaching
more and more, may I know how the
use of Hindi for competitive exami-
nations wil Inot affect the candidates
from other universities who want to
enter for this?

Shri La! Bahadur Shastri: It is not
quite clear to me, What we propose to
do is to introduce Hindi as a medium
merely as an alternative language. It
will not he compulsory for non-Hindi-
speaking candidates 1o wuse this
medium, So it will be left to the
choice of the candidates to answer the
examination papers cither in Hindi or
in English, Secondly, some standard
for the assessment of answer papers
will have 1o be prescribed by the
Union Public Service Commission, and
it will be for them to fix a standard
which will not put the other non-
Hindi-speaking candidates in any
disadvantugeous position.
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Dr, Goving Das rose—

Mr, Speaker: Whenever something
is made optional, I shall first give an
opportunity to the Members who have
tabled the question, then to those
other persong whose mother tongue
is not Hindi. I will come to Dr.
Govind Das afterwards. I will not
leave him out. Shri Chettiar.

Shri Ramanathan Chettiar: May I
know from which date this order will
come into effect?

Shri Lal Bahadur Shastri: We have
not fixed any date so far. It might
take a little time more.
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Mr. Speaker: Next question,

Shri Tangamani: For non-Hindi-
speaking persons Yyou promised an
opportunity.

Mr. Speaker: I have allowed Shri
Ramanathan Chettiar. Next question.

Pig Iron Plants

+
Shri Kodiyan:

*851. { Shri Warior:
Shri Punnoose:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) how many licences have been
alrcady issued during 1960-61 to pri-
vate parties to set up pig iron facto-
ries; and

(b) the capacity of these plants?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) One
for a new unit and another for ex-
pansion of an existing unit.

(b) The capacity of the new unit,
to be put up in Maharashtra, will be
96,000 tons a year. The existing unit
in Barabil in Orissa is to be expand-
ed from 15,000 to 100,000 tons a year.

Shri Kodiyan: What is the target
fixed for the production of pig iron in
the Third Plan and what portion of
it has been left to the private sector?

Mr, Speaker: Is not all that in the
draft report which has been circulat-
ed? I am not going to allow the ques-
tion. Hon. Members must take
greater pains to look fnto published
reports and not bring all those matters
for purposes of questions here.

Shri Kasliwal: May I know how
many applicationg for licences to pro-
duce pig iron were received and how
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many were granted; and what was the
capacity which was supposed to be
capable of being produced by these
applications?

Sardar Swaran Singh: I could not
give the iotal number of applications
that were received. But as many as
nine firms had shown interest and had
put in applications for setting up these
pig iron plants,

An Hon. Member: Any firm on the
black list?

Sardar Swaran Singh: None of them
is on the black list. As I have said,
two of them have actually gone into
production. A third one in Maha-
rashtra has been sanctioned. There is
a small one in Gwalior of about 3.5
tons a day capacity. They are also
producing some small quantities,

Shri Chintamoni Panigrahi: During
the Second Plan 6 units were licensed
for these pig iron plants, May I know
how many of these 6 units have been
establisheq by now?

Mr. Speaker: He said that the num-
ber was four.

Sardar Swaran Singh: As I have
already indicated, two have actually
been established, one at Coimbatore
and the other at Barbil in Orissa, to
which State the hon. Member be-
longs.

Shri Chintamoni Panigrahi: Was
any licence given to a faclory in the
south?

Sardar Swaran Singh: Coimbatore
is in the south. I have already said
that, the unit has been established
in Coimbatore.

Shri Sonavane: May I know by
what time the factory in Maharashtra
would be producing pig iron, its capa-
city during the first year and also its
subsequent capacity?

Sardar Swarap Singh: I have not
got those figures nor have I got them
in the Ministry, because it is a pri-
vate concern. They have taken out a
licence, and it is too early yet for me
to say when they will start produc-
tion,
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Shri Tangamoni: May I know the
capacity of the Coimbatore plant, and
whether it is a fact that it has not
gone into production yet? May I also
know whether they have applied for
permission to expand it and have also
sought for help from Government?

Sardar Swaran Singh: The Coimba-
tore factory at Madras, namely Messrs.
Textool Co. Ltd., Coimbatore, have
taken out a licence, The dale of the
licence was 27th April, 1957, The
plant was installed, and it started
working in 1859. The furnace stopped
working in April 1960 for effecting
adjustments in furnace designs and
for re-lining with proper type of re-
fractories. The plant is now expected
to be commissioned for regular produc-
tion in April, 1981, This is the infor-
mation which has been supplied by the
firm.

Shri Kasliwal: May I know whether
in granting these licences, the hon.
Minister takes into account the re-
gional considerations or not?

Sardar Swaran Singh: Yes, if he
has got proposal for a plant in Rajas-
than, I shall welcome it.
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Shri Kodiyan: 1 understand that
the steel plant in the public sector will
not be able to produce the required
quantity of pig iron during the Third
Five Year Plan. May I know whether
the requirements of pig iron during
the Third Plan are going to be pro-
duced by the existing steel plants in
the private scctor, or whether it is the
intention of Government to meet the
entire requirements by setling up
some more steel plants in the private
seclor?

Sardar Swaran Singh: I am sorry 1
gave that information in Hindi, and
since the hon. Member does not un-
derstand Hindi, he could not follow
it. T have already stated in reply to
a supplementary question on  this
very subject just a little while
ago, that the estimateq shortfall in
production in the integrated steel
works, after taking into consideration
the expansion programmes, is likely
to be of the order of about five lakh
tons a year, and it is to make up this
gap that we have decided to encourage
the installation of these smaller pig
iron plants, and it is also with a view
to dispersal of these in regions where
the integrated stecel plants cannot be
installed.
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Manufacture of Supersonic Aircraft

Shri Pahadia:
JShri Ram Krishan Gupta:
852 Shri M. R. Krishna:
* Shri D, C. Shafma:
\[Shri Raghunath Singh:
Shri P C. Borooah:

Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No. 1021 on the
20th December, 1960 and state the
further progress since made in the
completion of the first model of the
supersonic Aircraft being built in the
Hindustan Aircraft Factory, Banga-
lore?

The Minister of Defence (Shri
Krishna Menon): The Hceuse will
appreciate that it is not in the public
interest to give this information, but
I could say that the progress is satic-
factory.

Shri Pahadia: May I know what
time it will take approximately and
what the cost of these aircraft will
be?

Shri Krishna Menon: In the case o:
this high-speed aircraft which has to
be tested, how can Government be
expecled to give a date? It has got
to be tested; it has to be flown, and
these test dates and test arrangements
are secret.

Shri Ram Krishan Gupta: In view
of the fact that in reply to the pre-
vious question it was stated that it
was expected to complete this aircraft
early in 1961, may I know whether it
has been completed by now, and if
not, the reasons therefor?

Shri Krishna Menon: I said carly
‘1961’, T did not say how early in 1961.
I said that it was making satisfactory
progress. These aircraft in any other
country would be speciﬁgally put on
the secret list. Since we do not make
so many aircraft, we cannot have a
list. Therefore, it is a secret project.

Shri M. R. Krishna: May I know
whether it is a fact that excepting the
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engine, the air-frame is being manu-
factured here? May I also know
the amount that has been spent in
importing the metal alloy for this air-
craft?

Shri Krishna Menon: This is a deve-
lopmental project, and, therefore, we
cannot give prices in that way and
say whether the aircraft alone  will
cost a nominal amount of money; that
will be spread over to the next pro-
duction. So, it is not possible for me
to give this information,

Shri Raghunath Singh: May I know
the percentage of the parts that we
are still importing to manufacture this
aircraft?

Shri Krishna Menon: We have not
manufactured the aircraft, because
this is the developmental stage of it.
Only after the prototype has been
proved and the production aircraft
flies and it is =erviceable we can go
into manufacture.

Mr. Speaker: Next question.

Shri D. C. Sharma: May I ask one
question? The hon. Minister said that
it was a sccret project.....

Mr. Speaker: I am not going to
allow the hon, Mcmber. The  hon.
Member takes two minute; to ask a
question whereas other Members {ake
only one minute. Therefore, I am
restricting. Now, next question.

Coking Coal for Steel Plants

*853. Shri Supakar: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state:

(a) whether there is still an acute
shortage of coking coal for the steel
plants in the Public and Private
Sectors; and

(b) whether the steel plants in the
public sector are not working to their
full capacity mainly due to the scar-
city of coking coal?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). No, Sir.

Shri Supakar: May I know whether
there is any difficulty about transport
of coking coal to the steel plants?
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Sardar Swaran Singh: No, not to
the steel plants.

Shri Vidya Charan Shukla: May I
know whether there was any difli-
culty in the supply of coking coal to
the steel plants and if so, whether
Government have estimated the loss
to the steel] plants because cf the lack
of supply of coking coal for the short
period?

Sardar Swaran Singh: The situation
has to be watched very closely from
time to time, and whenever there
were any shortages, those shortages
were rectified. The railways have
been supplving coking coal to the
steel plants in fairly reasonable
quantitics, and no difficulties are being
experienced.

Shri Supakar: May I know whether
any calculation has been made of the
total amount of loss incurred on
account of the blast furnaces remain-
ing idle for months, when there was
shortage of coking .coal?

Sardar Swaran Singh: No, Sir.
Ferro-chrome Plant in Orissa

*854, Shri Chintamoni Panigrahi:

“Will the Minister of Steel, Mines and

Fuel be pleased to state:

(a) whether the ferro-chrome plant
proposed to be established in Orissa
during the Secend Five Year Plan for
which licence wag issued has been
set up; and .

(b) if not, the reasons therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No,
Sir.

(b) The licencee has stated that the
report from the Technical Consultants
was received only in December, 1960.
He has also stated that there  has
been difficulty in getting an assured
supply of power to the extent of
20,000 KW.

Shri Chintamoni Panigrahi: May I
know in which year this licence was
granted?

Sardar Swaran Singh: This licence
was granted on May 1, 1958 for the
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installation of a plant with the fol-
lowing annual capacity: low carbon
ferro chrome 8,000 tons per annum,
high carbon 2,000 tons per annum and
ferro silicon 5,000 tons per annum.

Shri Chintamoni Panigrahi: Wa:z
there any difficulty in getting the re-
quired equipment and machinery, for
setting up this plant because of lack
of foreign exchange which was not
made available?

Sardar Swaran Singh: I cannot
answer for the firm.

Shri Chintamoni Panigrahi: May I
know whether the location of 1ihis
plant has been finalised and it is
coming up in 1961 in Orissa?

Sardar Swaran Singh: 1t is a fact
that they had applied for a change
of location from Bhadrak to Jajpur
Road and also asked for supply of
20,000 kw. power at Jajpur Road.
A decision on these points could not
be taken by the State Government
due to delay in submission of the pro-
ject report from Messrs. Demag, West
Germany. The project report has now
been given by the technical consul-
tants and the State Government have
promised to take early decision. They
recommeded that the party may be
granted extension of time for taking
effective steps.

Space Research

*855. Shri Narasimhan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any space research is
being carried out in order to keep
track of the considerable advance
made in this direction by other
nations;

(b) whether any team of scientists
is engaged in this work; and

(¢) if so, the expenditure incurred
in thiy direction?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir.

(¢) About Rs. 50,000 annually by
the Government of Uttar Pradesh and
Rs. 042180 nP  in  1959-60 and
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Rs. 11552:27 nP in 1960-61 (upto the
31-12-1960) by Council of Scientific
and Industrial Research,

Shri Narasimhan: May I know
whether in this matter, as in the
case of peaceful uses *of atomie
energy, there are arrangements for
obtaining knowledge from other coum-
tries?

Shri Humayun Kabir: Yes, we are
co-operating in the International Geo-
physical Year and research informa-
tion is exchanged between the parti-
cipating countries.

Shri Sadhan Gupta: Are we orient-
ed towards Venus or towards Mars?

Shri Humayun Kabir: I leave it to
the hon. Member to choose wherever
he wants to go.

Shri Sadhan Gupta: What is the
Minister’s choice?

The Minister of Law (Shri A K,
Sen): Venus. .

Death of Akali Woman in Delhi Jail

*g56. Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a 75 year old A.ka}i
woman died in Central Tehar Jail,
Delhi on Monday, the 2nd January,
1961;

(b) if so, what was the cause of
her death;

(¢c) whether any inquiry has been
instituted: and

(d) if so. the result of such
inquiry?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and
(b). An Akali woman undertrial
prisoner aged about 70 was admitted
in the Camp Jail, Delhi, on the 26th
December, 1960. On the next day she
complained of cough afd fever and
was examined by the Lady Doctor
who found that she had chronic
bronchitis. She received regular
treatment but died of heart failure
on the 2nd January, 1961.
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(c) and (d). An immediate magis-
terial inquiry was held and it was
confirmed that the lady had died a
natural death due to heart failure.

Shri S. M. Banerjee: May I know
whether it is a fact that there was a
lathi charge in the jail, and as a pro-
test against it, she went on a hunger
strike and after four days as a result
of forced feeding she collapsed?

Shrimati Alva: No, that is not

correct.

Shri §, M. Banerjee: When she was
admitted in the Camp Jail, was she
treated inside the jail or was any
specialist consulted before she died?

Shrimati Alva: She was treated
inside the jail very regularly from
the next day after her arrest.

Shri Vajpayee: May I know if the
relations of the deceased woman were
informed in time and whether they
were by her bedside?

Shrimati Alva: She was under-
going treatment. She died of heart
failure. Under those circumstances,
how could the relationg be informed?

Shri Vajpayee: The hon. Deputy
Minister has just stated that the
woman prisoner developed bronchitis.
May I know whether the relations
were informed of the illness?

Shrimati Alva: She was suffering
from chronic bronchitis.

Shri S. M. Banerjee: My question
has not been replied to. Was there
a lathi charge in the jail previous to
that and was she on hunger strike
when she died?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
This is not connected in any way
with lathi charge. The report that
we have received from the local
authorities makes it quite clear that
an inquiry was held by the Magis-
trate and he has reported that it was
a natural death. Therefore, it had
nothing to do with any kind of lathi
charge.

2205 (ai) LS—2

PHALGUNA 24, 1882 (SAKA)

Oral Answers 4980

Mr. Speaker: He only wants to
know whether she was on a hunger
strike,

Shri Lal Bahadur Shastri: No, Sir.
He puts his questions in parts, some-
timeg hunger strike, sometimeg lathi
charge. She was not on hunger
strike. That is the report.

Import of Steel

*857. Shri Pangarkar: Will the
Minister of Steel, Mines and Fue] be
pleased to refer to the reply given
to Starred Question No. 323 on the
21st November, 1960 and state whe-
ther Government have since consi-
dered the quantities and categories of
steel to be imported under the
Development Loan Fund?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Yes,
Sir. A statement showing the cate-
gories and approximate quantities to
be imported under the new DL.F.
loan is placed on the Table of the
House. [See Appendix III, annexure
No. 27].

Shri Pangarkar: May I know when
the import of steel under the DLF
will commence?

Sardar Swaran Singh: Orders have
already been placed for a number of
categories and they should start
maturing very soon.

Shri Pangarkar: May I know how
much of the Development Loan Fund
has been made available for the pur-
chase and import of steel during
1961-62?

Sardar Swaran Singh: For these
details, I would require notice of a
separate question.

Shri Ramanathan Chettiar: May I
know how this steel is distributed?

Sardar Swaran Singh: It j5 through
the Iron and Steel Controller.
Depending upon the priority users,
most of it is utilised for government
or semi-government projects,

::ﬁrri Indrajit Gupta: During the
recent debate on the Railway
Budget, there have been constant
references to the chronic shortage of



4981 Oral Answers

+ me itemg like special matching
steel, which are required for the
manufacture of railway wagons. In
iWhe statement, there are 13 categories
of steel listed. May I know whether
a0y special provision is made for the
anport of those matching steels which
are in short supply?

Sardar Swaran Singh: That posi-
tivn is constantly kept in view. I
may also add that out of this Develop-
ment Loan Fund, an amount has
pecn earmarked for the exclusive uze
i the railways. They can also fit in
their special requirements within that
portion of the loan.

o Mz aww : 9fF ga1T 7@t
W AF N7+ F1 I MIA T T
g, 97 %% a% s A g frog
FAZT § TH TFT & ATNA A&
HATET 777 H7 zMIT 747 &Y 799 9
qA7 Ay ?

weaiw e fog: 3z dwd 7
EHIT W § g W FEq0q FT Iea1aT
wfF a7 T #, T A7 ST EH BIA
UFEET I 7 dga SArEr @+ fEar
FCT 4, IgA T AR FHAT A g
Ziwre fgr W &€ FIvdw qEr

-

G 97 § mEwe #1 aFar§ "/
F& FaTOy T8 gy o 7 2w AwAy
FEIT § SITRT IATEA FT qF4 | a9
¥ T 3 N & FT £V ATA gAA
uFRIIE FIH & W FF TR FG
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Shri Tyagl: With the substantial
reduction in the imports of steel
from foreign countries, is it the inten-
tion of Government to reduce the
Equalisation Fund rates propor-
tionately”

Sardar Swaran Singh: Probably
the hon. Member is enquiring as to
whether the price to the consumer is
going to be reduced. If that is the
question, I have already said ‘no’.

Shri M. R. Krishna: May I know
whether before deciding the quanfity
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and quality of steel information as
to the State Governments’ require-
ments hag been obtained? If so, will
State Governments be given the
required quota? .

Sardar Swaran Singh: State Gov-
ernments’ requirements are also kept
in view. I said a moment ago that
government projects like irrigation
projects, power houses and the like

_also get steel out of the DLF imports

or out of barter imports, The
requirements of the wvarious State
Governments are always kept in view
in arranging imports.

Shri Tyagi: May I request you to
kindly look 1nto this personally?
The equalisation fund was sanctioned
by this Parliament on the basis of
higher cost 1n the import of iron and
steel. With a view to give relief to the
producers as well as the consumers in
India, thig was introduced.
Now, when a reduction has been
made in the import, how can Gov-
ernment continue with the same rates,
as if it was not sanctioned by Parlia-
ment? .

Sardar Swaran Singh: The main
justification is to contiribute some-
thing to the general revenues, and
the Steel Equalsation Fund is con-
tributing a substantial amount to the
general revenues of the country,

Shri Ramanathan Chettiar: Is it
not a fact that one or two firms have
been given monopoly rights in regard
to the distribution of steel, and not
all the controlled stockholders in the
country?

Sardar Swaran Singh: No, Sir. That
is not correct.

Expansion of Steel Plants

+

(" Shri Morarka:
Shri Nathwani:
Shri Osman Ali Khan:
858 % Shri P. C. Berooah:

‘Y Shri Damani:
Shri Raghunath Singh:
Shri Ram Krishan Gupta:
_ Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to state:
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(a) whether the expansion pro-
grammes of all the three steel plants
have been finalised;

(b) the estimated cost for the ex-
pansion programme; and

(c) the foreign exchange involved
and how it is proposed to be met?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Yes, Sir. It has been decided to
expand the million-ton steel works
at Bhilai Rourkela and Durgapur to
2'5, 1'8 and 1'6 million ingot tons res-
pective'y. The detailed project re-
ports for these expansions are under
preparation. Meanwhile, for purposes
of planning, the following figures of
total costs and foreign exchange costs
have been adopted:

Total Foreign
cost exchange

(Rs. in millions)

Bhilai . 1380 560
Rourkela goo 500
Durgapur 560 270

(c) The foreign exchange cost of the
Bhilai expansion is to be met from a
credit extended by the Government of
the U.S.S.R. for Rourkela and Durga-
pur, negotiations are in progress.

Shri Morarka: May I know, for the
purpose of this expansion, what
amount of Indian materials will be
used, and what the saving of foreign
exchange would be as compared to
the new plants which are installed?

Sarl:ir Swaran Singh: The effort is
directed towards this that maximum
use of maierialg that is available in the
country is to be made in these ex-
pansion programmes. After taking into
consideration the improved availability
of higher component of indigenous
material, these figures that I have in-
dicated have been tentatively worked.
I would again add a word of caution,
that these figures are very tentative,
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and they have been adopted more for
the purpose of adopting figures for
planning purposes. The picture will
be clearer when the project reports
for expansion are ready in every de-
tail,

Shri Morarka: May I know whether
the Government has worked out the
expansion cost per ton of steel as
comparcd to the per-iton cost of the
new steel plants? Which is higher
and which is lower?

Sardar Swaran Singh: In the origi-
nal plants there are certain built-in
capacities which will not be necessary
to be provided in the expanded pro-
gramme, Looked at from that angle,
the cost of expansion per ton should
work out to be lower than the in-
vestment per ton in the original plants,
but that is a way of presentation, and
if we take intp consideration the fact
that the additional capacities that we
have provided in the original plants
are to be booked against the expan-
sion programmes, than the picture
will be somewhat different.
€

Mr. Speaker: Question Hour Over.

Shrimati Renuka Ray: May I ask a
question?

Mr. Speaker: I have already extend-
cd the time by five minutes.
st fogfe fam @ mA cue
TST TN F 1 P fafAeT w
€x%T Sqr@ gAT Y w4rfeg ) WA
IqET T A 4t |

Mr Speaker: No. Calling Attention
Notice.

WRITTEN ANSWERS TO
QUESTIONS

qedl w1 e
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HAY g7 FATA Y Far 174 ¥

(%) Fa1 ATHT FE OH qroAT
¢ ok waae gft I



4985 Written Answers
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Welfare of Children

*860. Shri M, R. Krishna: Will the
Minister of Education be pleased to
state:

(a) whether Government have any
scheme {o assist non-official agencies
for taking up programmes of im-
provement in standard of health of
children through games and sports;

(b) if so, the amount set apart for
this purpose; and

(c) the number of children to be
covered by the programmes?

The Niinister of Education (Dr.
K. L, Shrimall): (a) to (c). The
Government of India are assisting
Educational Inst'tutions in acquisition
of playing flelds and purchase of
sports equipment. A sum of
Rs. 26:23 lakhs for playfields and
Rs. 2:05 lakhs for sports equipment
has so far been placed at the disposal
of State Goverrments, Although the
grants are placed at the disposal of
State Governments, non-governmen-
tal schools are also assisted under
this scheme through the agency of
the State Governments. Information
regarding the exact amount placed
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at the aisposal of non-governmental
institutiong is unt readily available.

2. The Goverrment of India have
under consideration a scheme to
assist the School Games Federation
of India, which is a non-official
agency, in its efforts to achieve better
health standards among school child-
ren through games and sports. The
Federation has been requested to
submit revised proposals in this
behalf indicatirg their minimum
requirements for specific purposes.

3. The Government of India have
extended assistance to the tune of
Rs, 11'17 lakhs during the Second
Five Year Plar. period in favour of
the All India Bharat Scouts and
Guides. Allhough Scouting is not
primari'y designed to improve the
nealth of the children, certain activi-
ties of the movcment like camping,
trekking and oftentimes Mountaineer-
ing do have a beneficial impact on
the heal'th of the children participat-
ing. The membership of the Bharat
Scouts and Guides is estimated at
over six lakhs

4. Besides, tnere are y few other
schemes e.g., grants-in-aid to Youth
Hostels  Association, Vyayamshalas
and Akharas and general schemes
designerdd to wromote Games and
Sports under which  non-official
agencies are helped financially. A
certain number of children do benefit
under these schemes, although the
schemes themselves are not specially
intended for children.

0Old Coins near Hauz Khas Delhi

Suiri Rashunath Singh:
Shri Parkasu YVir Shastri:
Shrimati 1la Palchoudhuri:
Shri Hem Raj: ’
Shri Bibhuti Michra:
Shri P. G. Del:
*861, ! Shri Sampath:
| Shri P. K. De:.
| Dr. Ram Subhag Singh:
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l"Shri Pahudia:

{ Shri Shree Narayan Das:
| Shri Radha Raman:

| Shri Ayyakannu:

Will the Miiuster of Scientific Re-
rearch and Cultoral Affairs be pleased
t; state:

(a) whether il 15 a fact that a huge
ouantity of old coins has been found
near Hauz Kha+ in Delhi;

(b) if so0, the exact details of the
find; and

(c) what light it throws on Indian
History?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) The gross weight of the coins
is 936:5 kilogramg and they are
about one lakh and ten thousand in
number. They are in two sizes, all
circular in shape, and bear Arabic
inscriptions. They appear to be made
of copper and some of brass.

(c) The coins belong to the reign
of Muhammed Tughlak. His coins
being already known, the new find
does not add (> the knowledge of
Indian History.

Facilities for Labourers at Korba
Coalflelds

*862, Shri Vidya Charan Shukla:
Wil] the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether 't jg a fact that repre-
sentations have been made on behalf
of the labvr engaged at the Korba
Coalfields .:n Madhya Pradesh about
the lack of proper facilities at their
camps; and

(b) if so, what steps, if any, have
been taken to redress their griev-
ences?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes, certain representations have
been received by the N.C.D.C. from
the Chhatisgarh Colliery Workers'
Federation (Korba Colliery Branch)
and the Khadan Mazdoor Union.

(b) A statement is Taid on the
Table of the House showing the
steps taken by the Corporation in
this regard. [See  Appendix III,
annexure No. 28].

History of Freedom Movement in
India

Shri Arjun Singh Bhadauria
*863,{ Shri P. G. Deb:
Dr, Ram Subhag Singh:

Will the Minister of Scientific Re-
search and Cultural Affairs be
pleased to state:

(a) whether the first volume of
‘“History of the Freedom Movement
in India" has been published; and

(b) if so, the amount spent so far
on the scheme?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) An amount of Rs. 98,017|04 has
been spent by the History of Free-
dom Movement Unit headed by Dr.
Tara Chand.

German Aigq for Third Five Year
Plan

Shri D, C. Sharma:

Shri Pangarkar:

Shri Aurobindo Ghosal:

Shri P. C, Borooah:

Shri Raghunath Singh:
(L Shri Pahadia:

*864

Will the Minister of Finance be
pleased to state:

(a) whether any offer of assistance
to India's Third Five Year Plan has
been received from Germany;

(b) if so, the amount thereof; and

(c) the way in which it is proposed
to be utilised?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (¢). The
Government of the Federal Republic
of Germany have agreed to make
available on a long term basis a sum
of DM 400 million towards our
requirements during the first year of
the Third Five Year Plan. Of this
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amount, DM 100 million will be
united and help to strengthen our
foreign exchange reserves and aboul
DM 230 million will be used for
refinancing payments falling due
between 1st April, 1961 and 3lst
March, 1962 to suppliers in West
Germany on acount of the Rourkela
Steel Plant. The Federal Govern-
ment have also promised to help
India to obtain appropriate credit
facilities in the Federal Republic of
Germany for the equipment and
services required for the expansion
of the Rourkela Stecl Plant estimated
to cost D.M. 450 million,

Government Officers in Public
Undertakings

*865. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs
be pleased to state:

(a) whether there is any tenure
for Government officers for depu-
tation in public sector enterprises;
and

(b) what deputation allowance, if
any, is given?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). There is no fixed
period of tenure for Government
officers d:puted for service in public
sector enterprises nor is any fixed
rate of deputation allowance at pre-
sent prescribed for such officers. The
terms of deputation in each such case
are determined on an ad hoc basis.

Coal Stocks in Andhra Pradesh

Shri Osman Ali Khan:
Shri Sampath:
Shri P. G. Deb:
Shri Muhammed Elias:
Shri P. C. Borooah:

[ Dr. Vijaya Ananda:

*866.

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that about
60,000 tons of coal is lying at Kotha-
gudium, Illendu, Bellampalli for lack
of transport facilities and the conse-
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quent threat of closure of some of
the factories in Andhra Pradesh; and

(b) if so, what steps Government
have taken or propose to take for re-
medying this serious situajion?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
tb). It is true that there has been
some accumulation of the pit-head
stocks at the Singareni Coalfields.
This accumulation is, however, due to
the following reasons:

(1) Inability of one of the collier-
ies viz.,, Burdamarri colliety which is
not served by a railway siding to
transport coal by trucks for loading
at Belampalli rail head.

(2) Inability of collieries to load on
Sundays to the same extent as on
week days and to use covered wagons
in Bhadrachellem colliery.

The collierics have been requested
to step up loading on Sundays and
io accept covered wagons for loading
of coal. Permit has also been issued
to move some quantities of coal by
road to clear the accumulation quick-
ly. Tt is expected that the colliery
siding will be ready shortly.

Garden Reach Workshops  Calcutta

*867. Shri Indrajit Gupta: Will the
Minister of Defence be pleased to
state:

(a) whether a large proportion of
work being done at the Garden Reach
Workshops, Calcutta is regularly en-
trusted to Contractors’ labour; and

(b) whether permanent workers of
the outside fitting shop, boiler-shop,
Dock Department, etc.,, have recently
been laid off for alleged lack of work?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir. Con-
tractors’ labouT is limitgd to trades
not available with the Company or
where such labour is required only
for short terms. Altogether it con-
stituteg less than 1.5 per cent of the
total labour force employed by the
Contractors.
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(b) Yes Sir. During the last four
months however the lay off was on
the average less than 4 per cent. of
the total strength.

Production of Jet Engines at H.AL.

*868. Shrl P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether the Hindustan Aircraft
Ltd., Bangalore has started produec-
tion of jet engines;

(b) if so, for what aircrafts are
these engines suited; and

(¢) how many engines have been
produced so far?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) and (¢). It is not in the public
interest to provide this information.

Coal used by Railways

Shri Tangamani:
*869. { Shri Jagdish Awasthi:
|_Shri S. M. Banerjee:

Will the Minister of Steel, Mines
and Fuel be pleasced to state:

(a) whether there is any proposal
to clean and purify coal used by
Railways at their mines themselves;

(b) whether this will be in the int-
erest of the Railways; and

(c) if so, whether this has been
agreed to?

The Minister of Steel, Mines and
Fuel (Sardur Swaran Singh): (a) to
(¢), The Raiiwav: have no mines of
their own. A proposal to set up
washeries to improve the quality of
voal supplied to the Railway is, how-
ever, under examination,

Jammu Airport

*870. Shri Inder J. Malhotra: Will
the Minister of Defence be pleased to
state whether Government have any
plans to improve the Jammu airport
to make it fit for Viscount aircrafts
to land and take off?

The Minister of Defence (Shri
Krishna Menon): It will not be Iin
the public interest to give information
about the plans relating to Air Force
airfields.

Price of Gold in U.S.A. and UK.

*871. Sardar Igbal Singh: Will the
Minister of Finance be pleased to
state:

(a) whether the money market of
India was in any way affected by the
rise of price of Gold in U.S.A. and
U.K.; and

(b) it so, to what extent?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) No, Sir.

(b) Does not arise.

Travelling allowances for J.C.Os.

*8§72. Shrimati Renu Chakravartty:
Will the Minister of Defence be pleas-
ed to state:

{a) whether it ig a fact that J.C.Os.
do not get any travelling allowance
when travelling on duty;

(b) whether they only get Rs, 2-4-0
per day as ration money; and

(¢) whether this is considered suffi-
cient to meet their bare minimum
needs on the journey?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). JCOs
receive an allowance of Rs. 2:25 nP
per day when travelling by rail or
road on normal duty, Rs. 300 per day
on courier duty and Rs. 237 nP per
day when escorting secret equipment.
They also receive an additional allow-
ance of Rs, 0.34 nP per day as mineral
water and ice aliowance during sum-
mer.

(c) The allowance for travel on
normal duty was previously Rs. 2.00
per day. From 1st April 1957 it was
increased to Rs. 2.25 per day. The
question whether any further increase
is necessary is under consideration.
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Indian 0il Company

*¥73. Shri Chandak: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state:

(a) whether che Indian Qil Com-
pany had to offer extra commission
to the retailers for selling imported
kerosene;

(b) whether, as a result of this, the
consumers had to pay more for kero-
sene oil;

(¢) whether the private distributors
also followed suit and increcased the
retail price of kerosene; and

(d) whether the distributors obtain-
ed prior sanction from Government
to increase the retail price of kero-
senc o0il?

The Minister of Mines and 0Qil (Shri
K. D. Malaviya): (a) The Indian Oil
Company did not have to offer any
extra commiszion to the retailers for
selling imported Kerosene,

(b) Does not arise.

(c) Doeg not arise,

(d) Does not arise.
Bokara Steel Plant

*874. Shri Anirudh Sinha: Will the
Minister of Steel, Mines and Fuel be
pleased to state what steps, if any,
have been taken up-to-date in con-
nection with the establishment of the
Fourth Steel Plant in public sector at
Bokaro in the Hazaribagh district of
Bihar?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): A state-
ment is laid on the Table of the
House. [See Appendix III, annexure
No. 29.]

Department of Food

*875. Shri Radha Raman: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Department of Food is neither a
Secretariat Office nor an attached
office and most of the work done by
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the Centra]l Secretariat officers in
other Ministries/Departments is done
by ex-cadre officers in the Depart-
ment,

(b) if so, whether Government pro-
pose to change the existing set up cf
this Deopartmert and bring it at par
with other  Ministries/Departments;
and

(c¢) if so, what is the nature of this
change and when it is wropesed to
bhe given cfTect to?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The Minicter for Food and Agriculture
will answer the question on a subze-
quent date.

Import of Special Steel

“876, Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to Lhe reply given
to Starred Question No. 1012 on the
20th December, 1960 and state:

(a) whether Government have con-
sidered the question of licencing addi-
tional ‘mport of special etecl: and

{h) if so, the result thercof?

The Minisier of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Iicences to import tool, alloy and
spacial steels are granted to  actual
users for the full value recommended
by the appropriate sponsoring autho-
rity. There is, therefore, no need to
license additional imports. Further-
more, the established importers/ship-
pers are also being allowed to import
tool and alloy steels except stainless
steel sheets, sheets, strips and circles
to the extent of 7} per cent of their
“base” quota, as determrined by the
Tron & Steel Controller by taking
into account their best year's imports
during a three year period ended in
March 1957. This step was taken
with a view to allow small/petty
consumers to obtain their require-
ments easily from the open markets.
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Works Committees in Stecl Plants

*878. Shri S, M. Banerjee: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Works Committers
have since been formed in the stee!
plants;

(b) if not, the reasons therefor;
(¢) the reasons for this delay; and

(d) the procedure adopted for the
redress of workers' grievances?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(d). A statement is laid on the Table
of the House. [See Appendix III, an-
nexure No, 30].

0il Exploration

879 Shrimati Ila Palchoudhuri:
"N Shri A. M. Tariq:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that a
scheme for intensifying and expedit-

ing oil exploration is being exanuaad
by the Government of India;

(b) if so, the details thereof; and

(c) the nature of steps proposed to
be taken to execute the scheme?

The Minister of Mines and Oil
(Shri K. D, Malaviya): (a) to (c).
The oil exploration activities of the
Oil and Natural Gas Commission are
being intensified by increasing the
number of geological and geophysical
field parties; purchase of more dril-
ling rigs and cquipment. The Gov-
ernment policy regarding oi. explo-
ration has also been liberalised with
a view to invite applications from the
private sector for oil exploration and
several proposals from private com-
panies are under ncgotiation,

Working of Steel Plants

880 Shri Supakar:
' {Shri Raghunath Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to stata:

(a) whether a five-membar Ameri-
can delegation led by Mr. J. L. Young
has visited the Steel Projects of India
and submitied a report about the
working of the  Hindustan  Steel
Limited;

(b) if so, what are their main recom-
mendations; and

(c) what action is proposed to be
taken thereon?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir,

(b) and (c). The report dcals
mostly with the training of Indian
Engineers in US.A. and the pro-
blems connected with it. These are
being constantly looked into by
Hindustan Steel Limited and suitable
remedial action taken,
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Indo-Pak Cultural Conference
Sari Bubhuti Mashra:
“881, { Shri Muhammed Elias:
Shri P. C. Borooah:

Will the Minister of Scientific Re-
search ang Cultural Affairs be pleased
to state:

(a) whether it is a fact that Indo-
Pak Cultural Conference is going to
be held in Delhi during March and
April, 1961; angd

(b) if so, what is the significance of
the Conference?

The Minister of Scientific Research
and Cultura]l Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) The promotion of greater under-
standing and goodwill among the
historians, philosophers, writerg and
artists of the two countries.

Pensions of Armed Forces Pensioners

*882 Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether Government have en-
hanced the rates of temporary in-
crease in pensiong of wvarious cate-
gories of Armed Forces pensioners
drawing small pensions; and

(b) if so, the total amount to be
spent on the same?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir, with
effect from 1-4-1958.

(b) Rs., 150 Crores to Rs. 2 Crores
per annum.

Cotton Seeg 0il

*883. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether there has been a sug-
gestion before Government for revis-
ing the scheme for rebate ags an in-
centive for increased use of cotton
seed oil in the manufacture of vege-
table product;
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(by if so, what is the proposal; and

(c¢) whatl i Government's decision
thereon?

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) Yes, Sir.

(b) The wvarious
have been made are:

(i) that the rale of rebate for
using cotton seed oil in excess
of 10 per cent. may be in-
creased from 5 per cent. to
6 per cent.

suggestions that

(ii) that the requirement of nega-
tive Baudouin reaction may
be rescinded;

(iii) that the use of Bellier test
may be rescinded;

(iv) that the cotion seed oil and
ground nut oil may be al-
lowed to be hydrogenated
separately; and

(v) that the records of manufac-
turers may be depended upon
for grant of rebate.

(c) All the suggestions are undet
examination in consultation with other
Ministries concerned.

frst w1 fet & wrae
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Superannuated Officers of Depar:-
ment of Archaeology

*885. Shri Tangamani: Wil] the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

{a) whether it is g fact that exten-
sion has bren granted te superannuat
ed officer; ip the Department of
Archaeology;

(b) if sn, the reasons for the same.
and

(c) the number of such superan-
nuated officers during 1959-60, 1960-61
and 1961-627

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) Ex'ension of service o a few
technical personnel has beep grantcd
iz the public interest;

(c) 1959-60—Two

1969-61—Two
(including one offi-er
granteq extension i
1959-60 .
1961-62—None.

Beggary in Delhi

r Shri Rameshwar Tantia:
*388 1. Shri P. C. Borooah:

~

o

Sbri Ram Krishan Gupta:
Shrimati Maimoona Sultan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether with the enforcement

Written Answers 5000
of the Bombay Prevention of Beggary
Act in Delhi g large number of beggars
crossedq the Union territory into
neighbouring States;

(b) if so, to what extent was their
population in Delhj thinned down;

(c) what action has been taken by
the Administration to harness the
man-power vested in the beggar
population; and

(d) what is the number of beggars
arrested under this Act and the
cction taken against them?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Govern-
ment have not received any informa-
tion to this effect.

(b) Doeg not arise.

(c) Beggars, who are detained
under the Act, are given training in
various trades, such as, agriculture,

weaving, masonary and printing
work,
(d) 179 up-till the 10th March,

1961. These persons are being kept in
i1 Reception Centre pending detailed
social investigation.

Chinese Aircrafts Flights

“887. Shri Raghunath Singh: Wil
the Minister of Defence be plcased to
state:

(a) whether the Government of
Iidia have ¢xamined g fresh note from
China denying spy flights in Uttar
Pradesh and Sikkim; and

h) if co, the result thereof?

The Minister of Defence (Shri

firishna Menon): (a) Yes, Sir.

(b) Government will continue to
make all possible efforts to prevent
intrusions into our territory of foreign
aircraft.

Output of Ammunition
*§88. Shri Ram Krishan Gupta: Will

thie Minister of Defence be pleased to
rafer to the reply given to Starred
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Question No. 1017 on the 20th Decem-
ber, 1960 and state the nature and de-
tails of steps taken or proposed to be
taken to increase the output of cart-
ridges and other ammunitiong with a
view to ensure adequate supply of the
same?

The Deputy Minister of Defence
(Shri Raghuramaiah):

The following types of Cartridges/
Ammunition are under production in
the Ordnance Factories for civilian
consumption:

(iy 12 Bore Cartridges:

The production of 12 bore cartridges
has been considerably stepped up dur-
ing the last two years. The total pro-
duction during the year 1959 was
2.31 lakhs cartridges which was in-
creased to nearly 12 lakhs cartridges
during 1960, The production during
January 1961 wasg nearly 25 lakhs
cartridges and it is expected that about
30 lakhs cartridges will be produced
during the current calendar year.
Action is in hand to further augment
capacity in producing an additional
shift.

(ii) .315” Ammunition:

The Ordnance Factories have ade-
quate capacity to meet the entire civil
requirement of this type of ammuni-
tion.

2. In addition to the types mentioned
above, .22” amm which js being pro-
duced in the Ordnance Factories for
the Services, will be shortly released
for sale to the public in sufficient
quantities.

Hereditary Titles to Successors of
Ex-Rulers

( Shrimati Ila.Palchoudhuri:
*889.{ Shri Prakash Vir Shastri:
{_ Shri Bibhuti Mishra:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it jg a fact that some
States have sought a clarification from
the Central Government on whether
the hereditary titles of ‘Rajas’ or
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‘Maharaji' or ‘Nawab' should be re-
cognised in the case of their succes-
=ors; and

(h) if so, the Government of India's
reply thereto? .

The Minister of Commerce and In-
dusiry (Shri Lal Bahadur Shastri)
‘a) Clarification was sought by a State
(iovernment whether a hereditary title
of Raja conferred by the British Gov-
¢rnment ¢hould be continued to the
son of the original holders.

(by A copy of the circular leiter
dated 22nd October 1959 issued to all
State Governments|/Union Administra-
tions, etc., which explains the position,
15 placed on the Table of the House.
[See Appendix TII, anncexure No. 317.

Special Police Establishment

*890. Shri Bibhuti Mishra: Will the
Minister of Home Affairs be pleased
in state:

(a) whether it is a fact that Gov-
crnment is going to give wider powers
to the Special Police Establishment
and to extend its jurisdiction to the
whole of India;

(b) if sn, what are the reasons res-
ponsible for the decision; and

(¢) by what time the jurisdiction
of Special Police Establishment will
cover the whole country?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) The Special Police Establishment
even now have jurisdiction all over
India to investigate certain specified
offences notified after obtaining the
concurrence of the respective State
Covernments in accordance with the
provisions of sections 5 and 6 of the
Delhj Special Police Establishment
Act, 1946, Additions to the list of
notified offences are made whenever
found necessary after obtaining the
concurrencq of the State Governments.
The Special Police Establishment have
sufficiently wide powers even at pre-
sent and no proposal is under con-
sideration of the Government for giv-
ing any wider powers.

(b) and (c). Do not arise.
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.Ramanujam Institute of Mathematics

*891. Shri Tangamani: Will the
Minister ¢f Education be pleased to

s‘ate:

(a) wheiber Ramanujam Institute of
Mathematics will be handed over tc
the Madras University;

(b) if sn, from which date;

(c) the rvecurring grant proposed to
be paid to the University;

(d) the recommendations of the
University Grants Commission in this
regard; and

(e) whether increased assistance
will be given to this Institute to
honour the revereq name of Ramanu-
jam?

The Minister of
K. L. Shrimali): (a) and (b). The
Institute was handed over to the
Madras University on the 1st Novem-
ber, 1958.

Education (Dr.

(¢) and (d). The Commission has
agreed to pay to the Institute a recur-
ring grant of Rs. 45,000|- per annum
with effect from the 1st April, 1960.

(e) Any proposal for increased as-
sistance will be considered on its
merits, if g request for the same is
received from Madrag University:

New Process for Production of Pig
Iron

*892. Shri P, C. Borooah: Will the
Minister of Steel, Mines ang Fuel be
pleased to state:

(a) whether Salem iron ore from
Madras ha; been reduced to pig iron,
as a test, with the aid of low grade
non-coking coal by the low shaft fur-
nace process at the National Metallur-
gical Labeoratory at Jamshedpur;

tby if fo. hry: much of it was pro-
cesed: and .

¢) =vhe'her thiz test has beepn suc-
cesstal?

The Minister of Steel, Mines and
Fuel (3ardar Swaran Singh): (a) No,

Sir. The National Metaliurgical Labo-
ratory at Jamshedpur has not yet :e-
ceived balem iron ore for smelting
trials in the Low Shaft Furnace Plant.

(b) anl (c). Do not arise.

Research on Antibiotics

1686, Shkri D. C. Sharma: Will tae
Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the repiy given to Unstarred Questior
2766 on the 2Tth April 1960 and state:

(a) whether any progress has been
made in finalising the proposal for the
cstablishincnt of a laboratory wholly
devoted 1o researches on antibiotics;

(b) if so, where the laboratory will
be set up; and

(c¢) the total amount to be spent on
the samn?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (c). A Committee of
ine Pane. of Scientists of the Plann.ag
Commission has gone into the question
of setting up of an Institute for Re-
search 1n Antibiotics in the light of
cxisting available facilities. The :e-
vommendations of thai Committee are
now under consideration.

Andamap and Nicobar Islands

1687. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the amount spent by Gov-
ernmen* on development schemes in
the Andaman and Nicobar Islands
during 1he year 1960-61 so far?

The Miunister of State in the Minis-
try of Home Affairs (Shri Datar): The
amount spent on development
schemes in the Andaman and Nicobar
Islands during 1960-61 (upto January
1961) waz Rs. 59.25 lakhs.

Multipvrpose Schools in Punjah

1688 Sbhri D. C. Sharma: Will the
Minister of Education be pleased. tg
state the number of Multipurpose
Schools opened so far since the scheme
started 12 Punjab?

The M:nister of Education (Dr. K, i,
Shrima't', 121.



5005 Written Answers

Tobacco crop in Gurdaspur District

1688 Shri D. C. Sharma: Will the
Minister of Finance be pleased to
s a'e: '

(a) whether it is a fact that the area
under tobacco crop in Gurdaspur Dis-
trict is negligible;

(b) whether it is a fact that no
tobacco is grown in this District for
commercial purposes;

(c¢) whether it is a fact that the
Gurdaspur District was exempted
from excise duty on tobacco;

(d) the excise duty derived from
tobacco in Gurdaspur District during
the last three years; and

(e) the staff appointed for the pur-
pose of excise duty on tobacco and
the expenditure incurred on it during
the above-mentiontd period?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). No. The
acreage brought under tobacco culti-
vation in Gurdaspur District shows a
fairly steady increase and there are
rather certain pockets in this District
where there is concentrated cultiva-
tion and the tobacco is grown for com-
merical purposes.
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Part (e):
Year Staffemployed  Expenditure
incurred
(in rupees)
1957—58 3 Inspectors *
3 Sub-Inspectors 21,618
3 Scpoys
1958—59 2 Inspectors
3 Sub-Inspectors | 16,722
2 Scpoys _]"
1959—60 3 Inspectors
4 Sub-Inspectors 1, 25,698
3 Sepoys J

The above staff was not utilised ex-
clusively for the administration of
excise duty on tobacco but was also
deployed for other excisable com-
modities manufactured in this Dis-
trict.

Protecteq Monuments in Maharashtra

1690. Shri Pangarkar: Will the
Minister of Scientific Research and
Cultura] Affairs be pleased to state:

(a) whether the Central Govern-
ment have asked the  Maharashtra
Government to take over any of the
Centrally protected ancient monu-
ments for repairs and maintenance;
and

(b) if so, the detail: theren®?

The Minister of Scientific Research

(d) : and Cultural Affairs (Shri Humayun
. Kabir): (a) and (b). The Maharashtra
Year Gentral Excise duty Government has been asked to make
(in rupees) suitable arrangements for the main-
1957-58 51,345 tenance and preservation of the fol-
1958-59 46,882 lowing monuments when these are
1959-60 $8.,29T taken out of the list of monuments of
national importance:
%&. State District Locality Name of monument
o,
1 2 3 5
1. Maharashtra North Sarara Satara The site of the prircipal residence
of Chhztrspati Shehu Maharaja
now knowrr as Serepati’s wade.
2. Do. Nasik Nasik Sarkarwade (old Peshw:’s Marsion)
3. Do. Ahmedragar Ahmedragar Chsangiz Kkar’s Palace.
4. Do. North Satara Pratapgad Afzal Khan's Tenmb
5. Do. Da Satara New Rajwade
6. Do. Ratragiri Vengarla Dutch Fretory
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I 2 3 4 5
7. Maharaspftra West Khandesh Tavli An old step well
8. Do. Poona Poona Cantt. A ruired buildirg reputed to huve
been the residerce of the Kotwa
of thelast Peshwa.

9. Do. Poona Koregaon Monument (Victory Pollar)

10, Do, Bombay Bardra Fort

. Do. Shandara Nagra Shrine dedicated to Mahedeo.

13. Do. Poona Tulapur Sargsmeshwar temple with its
adjoining Ghat.

13. Do. Do. Fulgaon Peshwa B:thing Ghat.

14. Do. Do. Do. Mhadeva’s temple with adjoining
ghat,

I5. Do. Do. Tulapur Vishnuvallabheswar temple  with
its adjoining Ghat,

16. Do. Chanda Ghosri Hemadpanthi temple of Mahadeo
under a banysn tree close to the
village on the east side.

17. Do. North Satara Deur Temple of vithel ard Meru.

18. Do. Do Karanga Brick column erccted by Emperor
Aurangzeb.

19. Do. Nasik Deolana Hemadpart’s temple.

20. Do. East Khandesh  Amalmer Geatemay 1o the fort ircludirg

bastion staircases, rampart well.

The State Goverrment were requested last year totake over the followir g morumer ts after:
they had been deprotected:

Sl State
No. State District Locality Name of Monu-  Protection Notification
ment site No. Date
I 2 3 4 5 6

1. Maharashtra Chanda Bhejgaon Temple of Mahadeo  No. 438-L/A.B. dated
28-51-1924, Govt. of

2. Do. Do. Naleshwar Hemadpanthi temple o Do.

of M.hadeo with
a perenmal spring in
front.

3. Do, Do, Kadholi Temple of Mahadeo Do,

4. Do. Do. Chanda Temple of Ekavira Do.

5. Do. Do., Do. Temple of Mahadeo No. C-72/A.B. Jt.

11-4-1925, Gowt.
. of C.P.

6. Do. Nasik Malegaon  Malegaon Fort. No. 1290 dt. 15-3
1927, Govt. of Bom-
bay.

7. Do. Chanda Chanda Well ingide the jatpura No. 682-1/A.E., (d;ated

ovt,

Gate of the city. 12-11-1923
of Central Province,
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Protecteq Monuments in Aurangabaa

1691. Shri Pangarkar: Will the Min-
ister of Scientific Research and Cul-
tura] Affairs be pleased to state the
tota] amount allotted for the mainten-
ance and special repairs of each of the
protected monuments in Aurangabad
(Maharashtra) for 1860-617

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir):

S1. Name of monu-

Amount of allotment
No. ment '

during 1960-61. %

—Annual

Special
repairs repairs
1 2 3 4
Rs. Rs.
1. Caves at Auran-
gabad. 2,500 54500
2. Tomb of Rabia
Durani or Bibi-
-ka-magqgbara,
Aurangabad. 14,000 22,158
Daulatabad Fort 5,545 8,500

3.
4. Cavesat Ellora 27,900 25.480
5. Caves at Pithal-

khora . 42275 3,000
6. Tomb of Auran-

gzeb at Khul-

dabad. . 60
7. Tomb of Malik

Ambar at Khul-

dabad . 550
8. Ancient mound

at Paitha . 50 ..
9. Caves at Ajanta 23,100 22,000

Seats in Technical Institutes

1692. Shri Pangarkar: Will the Min-
ister of Scientific Research and Cul-
tural Affairs be pleased to refer to the
reply given to Unstarred Question No.
699 on the 24th November, 1960 and
state:

(a) whether the suggestion ef the
Centre that about one fourth of the
seats in a Stale Technical Institute
should be reserved for students from
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outside the State has since been ac-
cepted by the remaining States; and

(b) if not, the names of the States
who have not so far accepted the sug-
gestion? .

The Minister of Scientific Research
and Cultural Affairs (Shri Humayus
Kabir): (a) and (b). 1. Orissa and
Assam have agreed to reserve some
seats for other States.

2. Andhra Pradesh, Mysore and
Maharashtra have not favoured the
suggestion.

3. The matter is still under the con-
sideration of Uttar Pradesh, Punjab,
Jammu and Kashmir, West Bengal
Bihar, Gujerat, Madhya Pradesh,
Kerala and Madras.

Steam Coal for Punjab

1693. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) the quota of steam coal allotted
on indents to Punjab during 1960-61;

(b) whether supplies have been re-
gularly maintained; and

(c¢) if not, the reasons therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). There is no separate quota for
steam coal. The total quota of all
sizes of coal for Punjab during 1966
was 90860 wagons and the total des-
patches amounted to 53099 wagons.

(c) The shortfall in supply was
due to difficulties of transport wvia
Moghulsarai.

Welfare of S.C. and S.T. and Backward
Classes in U.P.

1694. Shri Sarju Pandey: Will the
Minister of Home Affairs be pleased
to state: .

(a) the contribution made by the
Central Government in 1959-60 for
welfare of scheduled castes and
scheduleq tribes and backward classes,
(separately) in U.P.; and



sorr  Written Answers PHALGUNA 24, 1882 (SAKA) Written Answers 5012

(6) the contribution made by the
Central Government in 1959-60 for
setting up of special multipurpose
blocks in UP.? .

The Depuly Minister of Home
Affairs (Shrimati Alva): The required
information is given below:--

(a) Scheduled Castes Rs. 39.00
lakhs, Other Backward Classes (in-
cluding denotified Tribes) Rs, 1008
lak'.:. There are no Scheduled Tribes
in UP.

(b) There are no special multipur-
pose blocks in Uttar Pradesh.

Central Excise Revenue from U.P.

1695. Shri Sarju Pandey: Will the
Minister of Finance be pleased to
state the amount of revenue received
from Centra]l Excise from U.P. State
during 1960 (Circlewise)?

The Minister of Finance (Shri
Morarji Desai): A statement showing
the available information is placed on
the Table of the House. [See Ap-
pendix III, annexure No. 32].

Study of Sorial and Economic Life in
Uttar Pradesh

1696. Shri Sarju Pandey: Will the
Minister of Home Affairs be pleased
to state the names of the villages in
Uttar Pradesh selected for special
study of social and economic life of
the community during 1961 census?

The Deputy Minisier of Home
Affairs (Shrimati Alva): As a part of
the 1961 Census, 50. villages have
been selected for Socio-Economic Sur-
vey in the State of Uttar Pradesh, the
names of which are given in the list
laid on the Table. [See Appendix III,
annexure No. 33].

Housing Schemes for S8.C. and S8.T. in
U.P.

1697. Shri Sarju Pandey: Will the
Minister of Home Affairs be pleased
to state:

(a) the amounts which are sanc-
tioned for housing schemes for
Scheduled Castes in U.P. during 1080-
61 so far; and

2205(Ai) LS—3

(b) whether the money allotted has
been fully spent?

The Deputy Minister of Home
Affairs (Shrimati Alva): The requir-
ed information is given below.

(a) Rs. 12 lakhs.
(b) Yes.
Secondary Education in U.P,

1698. Shri Sarju Pandey: Will the
Minister of Education be pleased to
state:

(a) whether any financial assist-
ance has been given to the Govern-
ment of UP. for reorganisation and
promotion of secondary education in
U.P. during the Second Five Year
Plan period; and

(b) if so, the total amount allotted
to U.P. during the same period for this
purpose?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) Rs. 1,07,00,985 have been san-
ctioned till the end of 1959-60.

Ex-Servicemen in U.P.

1699. Shri Sarju Pandey: Will the
Minisier of Defence be pleased to
state:

(a) the number of the ex-service-
men in UP. as at the end of 1960,
district-wise; and

(b) how many of these have been
usefully employed district-wise?

The Minister of Defence (Bhri
Krishna Menon): (a) and (b). The
required information is not available.
The only information available in
this regard is the total number of ex-
servicemen who have obtained em-
ployment in Government service in
U.P. Their number for the period
from May, 1851 to December, 1960 is
11,232,
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Development of Sports and Games

1700, Shri Daljit Singh: Will .he
Minister of Education be pleased 1o
refer to the reply given to Unstarred
Question No. 833 on the 8th March,
1960 and state:

(a) the details of the report of the
Committee appointed +to prepare
schemes for the development of
sports and games in the country for
implementation during the Third Five
Year Plan period; and

(b) the progress made in this re-
gard?

The Minister of Education (Dr. K.
L. Shrimali): (a) The Committee had
drawn up an estimate amounting to
Rs. 12 crores for promotion of Sports
and Games during the Third Five
Year Plan period. The details are:

Name of Schemes recommended  for

Implementation Estimates
(Rs. in
lakhs)
1. Bstablishment of National Ins-
titute of Sports fo

2. National Sports Coaching Scheme 215

3. Grants  to Natinnal Sports
Pederations for their various
activitics . . . . So

4. Construction of Stadia and Sports

Village . . . 300

5. Playfield & Bquipment to Edu-
cational Institutions : . 425

6. Popularization of

Sports in
Rural Areas . .

56

7. Grants-in-aid to National Sports
Federations/Associations  and
State Sports Councils for Or-
ganisational cxpenses. . . 28

8, Expenditure on  schemes not
covered by any of the above

schemes. 16

MARCH 15, 1861

Written Answers 5014

(b) The following schemes have
been tentatively aproved in consul-

tation with the Planning Com-
mission:—
Nameof the Scheme approved Estimates
. (Rs. in
lakhs)

1, Establishment of the National
Institute of Sports . 50

2. National Sports Coaching Scheme 25

3. Grants-in-aid to National Sports
Federations for their various
activities and organisational

expenses . . . 35
4. Assistance for construction of
utility stadia . . . . 10
5. Initial development of the Sports
Village in New Delhi . 15
Tora . Rs.135
lakhs

The Schemes for giving financial
assistance to the educational institu-
tions for acquisition of playfields and
sports equipment and popularization
of sports in rural areas have been
transferred to the State sector under
the Third Five Year Plan.

Detection oi Crimes by Dogs in Delhi

1701, Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to
Unslarred Question No. 838 on the 8th
March, 1960, and state the result
achieved so far from dogs for the
detection of crime in Delhi?

The Minister of Siate in the Minis-
try of Home Affairs (Shri Datar):
The Delhi Police have so far acquired
two dogs. These dogs are being train-
ed and it will take about a year be-
fore they can be utilised in the detec-
tion of crime.

Loans to TISCO and ISCO

1702. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the réply given to
Unstarred Question No. 839 on the 8th
March, 1960 and state the amount of
loan advanced to the Tata Iron and
Steel Co. and the Indian Iron and
Stee] Co.?
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The Minister of Steel, Mines and
Fue] (Sardar Swaran Singh): (i) The
Tata Iron and Steel Co. Litd—
Rs. 100,000,000.

(ii) The Indian Iron and Steel Co.
Lid.—Rs. 101,§26,476.

Central Revenue Receipts from Assam

1703. Shrimati Mafida Ahmed: Will
the Minister of Finance be pleased to
state the amount of revenue receipts
from Central Excise from Assam dur-
ing 1960 (District-wise)?

The Minister of Finance (Shri
Morarji Desai): A statement showing
the available information is placed on
the Table of the House. [See Ap-
pendix III, annexure No. 34].

Income Tax Arrears in Assam

1704. Shrimati Mafida Ahmed: Will
the Minister of Finance be pleased to
state the total amount of Income Tax
arrears on the 1st January, 1961 in
Assam?

The Minister of Finance (Shri
Morarji Desai): The total amount of
effective Income Tax arrears on Ist
January, 1961 in Assam charge was
Rs. 1,16,01,000.

Sepoys

1705. Shrimati Renu Cha%:ravartly:
Wil] the Minister of Defence be pleas-
ed to state:

(a) the basic pay, dearness allow-
ance, clothing allowance and other
allowances drawn by sepoys in 1947,

(b) the pay under same heads of
first grade and second grade sepoys in
1933;

(c) the pay under the same heads in
1960; and

(d) the maximum total emoluments
drawn by a sepoy at the end of his
service before Independence?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). A state-
ment showing the required information
is laid on the Table. [See Appendix
11, annexure No. 35].

(d) The maximum total emoluments
(pay, increment of pay, and dearness
allowance) of an Infantry sepoy
immediately before Independence
were Rs. 52'50 p.m.

College Education in Punjab

1706. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) whether Punjab State Govern-

‘ment have asked for educational aids

for providing facilities in existing col-
leges and for opening new colleges;
and

(b) if so, whether this request has
been considered by the Standing Com.
mittee of Central Advisory Board of
Education so far and with what result?

The Minister of Education (Dr. K.
L. Shrimali): (a) The reply is in the
negative.

(b) Does not arise.
Bilaspur Township

1707. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the construction and
rehabilitation work of Bilaspur in
Himachal Pradesh has been completed;
and

(b) the amouni sanctioned and

utilised so far?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being col-
lected and will be placed on the Table
of the House.

Skull Scrap

1708. Shri M. B. Thakore: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the quantily of skull scrap dis-
posed of by the Hindustan Steel Ltd.
during the years 1959 and 1960; and

(b) the method adopted for dispos-
ing of the skull scrap and the revenue
earned from the sales?
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) 4800
tonnes approximately.

(b) It was disposed of by negoti-
ations with prospective  purchasers.
Price realised by the sales was
Rs. 510,000 approximately.

Misuse of Scrap

1709. Shri M. B. Thakore: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it has been urged by
the Scrap Association that owing to
the prevailing export ban on No. 1
Quality Sheet Cuttings, there is a
widespread misuse of the surplus aris-
ings of this scrap;

(b) whether it has been pointed out
that owing to the improper use of the
surplus of No. 1 quality sheet cuttings
during 1958 to 1960, the foreign ex-
change lost should be estimated at
Rs. 5 million; and

(¢) if so, the reasons why no steps
have been taken to permit its unlimit-
ed export as suggested by the Mysore
Iron and Steel Works, the only con-
sumer of this scrap in the country?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Yes. A representation was re-
ceived frem the Scrap Traders and
Expor.ers Association, Bombay.

(¢) Government have decided to
constitute a committee to deal with
various aspects of scrap and the whole
question will be considered by that
committee.

Ferrous Scrap Export Policy

1710. Shri M. B. Thakore: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
Ferrous Scrap Export Policy since
1958 allows as an incentive to the
export of No. 2, 2a and 3 quality sheet
cuttings, and export of 1 ton of No. 1
quality sheet cuttings in the propor-
tion of 1:10;

(b) whether it is a fact that the
Bombay/Madras exporters have not
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been successful in availing of the in- .
centive export owing to the refusal
of the Mysore Iron and Steel Works to
issue ‘no objection’;

(¢) whether it is a fact that by re-
fusing to issue ‘no objection’ the
Mysore Iron and Steel Works does not
get the scrap;

(d) whether it is a fact that in
appreciation of the actual position the
Mysore Iron and Steel Works has
now agreed to issue ‘no objection’;

(e) whether it is a fact that the
Iron and Steel Controller has not ac-
quiesced in the matter in spite of the
fact that the present position of re-
fusal to issue ‘no objection’ does not

benefit the Mysore Iron and Steel
Works; and

(f) whether it is not in the interest
of foreign exchange earning that the
present practice of exporting No. 1
quality sheet cutting when rusty as
No. 2 qualily sheel cutting be cur-
tailed by permitting the Bombay/
Madras exporters to expori the in-
centive of No. 1 quality sheet cutting
scrap?

The Minister of Steel, Mines and

Fuel (Sardar Swaran Singh): (a) Yes,
Sir.

(b) and (c¢). The Mysore Iron and
Steel Works have reported that they
are not receiving any offers of supply
of No. 1 quality sheet cuttings from
exporters. The question of any re-
fusal by them to issue “No objection”
therefore does not arise.

(d) to (f). Government are propos-
ing to set up a Committee to go into
all aspects of scrap including exports
and this matter will also be consider-
ed by that committee.

Engineering Colleges at Jamshedpur
etc, and IOT, Kanpur

1711. Shri V. P. Nayar: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) what are the specific grants
made for the Engineering Colleges at
Jamshedpur, Warrangal, Srinagsr,
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Bhopal, Allahabad and the Indian
Insiitute of Technology, Kanpur;

(b) what, if any, is the specific grant
for building purposes made by Gov-
ernment of India;

(c) who has represented the Minis-
try of Scientific Research and Cultural
Affairs in the Governing bodies or
Managing Committees of these col-
leges or institutes and how many
meetings have been attended by such
representative or representatives; and

(dy what are the technical quali-
fications of such representative or
representatives?

The Minister of Scientific Research
ang Cultural Affairs (Shri ITumayun
Kabir): (a) and (b). A grant of
Rs. 38.55 lakhs has been sanctioned
upto 13th March, 1961 for these Re-
gional Colleges and the Kanpur In-
stitute. Of this amount, Rs. 50 lakhs
is specifically for buildings.

(¢) The representatives of the Min-
istry are as shown below:

() Regional College, Professor M. S.
Srinagar. Thacker, Secretary
and Edu-
cational  Adviser
(Technical)

(#) Indian Institute of Shri G. K. Chandira-
Technology, mani, Joint Educa-
Kanpur. tional Adviser (Tech-

nical) and Joint
Secretary.

(#1) Regional Colleges ShriL.S. Chandra-

at %Va.rrangnl, kant, Deputy Educa-

Jamshedpur, tional Adviser
Bhopal and Alla- (Technical)
habad,

Whenever these Officers are unsble
to attend any of the meetings, other
officers of the Ministry represent
them at these meetings.

The total number of meetings of
the Boards of Gevernors attended by
the normal representatives or their
alternates ig 19.

_ (d) The representatives of the Min-
istry are Advisory Technical Officers

qualified in Engineering/Technology/
Beience,

Aid to Engineering Colleges and
Institutes of Technology

1712. Shri V. P. Nayar; Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) how the Government of India
ensure that the Central financial aid
is properly used by the Centrally
sponsored engineering colleges and
institutes of technology;

(b) what, if any, is the check or
control exercised by the Government
of India to prevent misuse or abuse
of funds provided by the Centre; and

(c) whether the accounts relating
to the spending of such Central aids
are audited by the Comptroller and
Auditor-General of India?

The Minister of Scientific Research
and Culiural Affairs (Shri Humayun
Kabir): (a) and (b). 1. For the Cen-
trally sponsored Engineering Colleges,
Boards of Governors have been con-
stituted that include representatives
of the Central Government and the
State Governments concerned. One
of the representatives of the State
Government is from the Finance De-
partment. The Chairmen of the
Boards are also appointed with the
approval of the Central Government.

2, The Boards of Governors consti-
tuted for the Higher Technological
Institutes include representatives of
the Central Government, of whom
one is from the Finance Ministry,

3. Funds are provided from time to
time on the basis of detailed estimates
prepared by the Boards of Governors
and sanctioned by the Central Gov-
ernment. The institutions are re-
quired to furnish statements of ex-
penditure, which are scrutinised by
the Central Government.

(¢) The accounts of the Higher
Technological Institutes are audited
by the Comptroller and Auditor-
General of India. The accounts of
the Regional Colleges are subject to
audit check by the Auditor-General.
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Indian Institute of Technology,
Kanpur

1713, Shri V. P. Nayar: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Indian Institute of
Technology, Kanpur has finalised its
programmes for building construction;

(b) if so, the total amount provided
therefor;

(c) whether the building program-
mes are finalised by a building com-
mittee; and

(d) it so, who are the members of
the building committee and who
represents the Union Ministry?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (d). No, Sir. The
building programme is being worked
out by the Buildings and Works Com-
mittee of the Institute, which consists
of:—

(i) ShriC. B. Gupta Chief (Chairman)
Minister, Uttar Pradesh
(ii) Representative of the Mi-

nistry of Scientific Research
& Cultural Affairs (Shri
G.K. Chandiramani).
(iii) Representative of the .
Ministry of Finance (Shri
Gurdev Saran)
(iv) Chief Engineer, C.P.W.D. s
or his nominee.
(v) Chief  Engineer, P.W.D.
(U.P.) or his nominee. .
(vi) Member nominated by the
Chairman residing in Kan-
pur. . . . '
(vii) Dircctor of the Institute, 2

(Member)

Ty

Primary School Teachers in Bihar

1714, Shri D, C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the Government of
India had offered any assistance to
the Bihar State Government during
the Second Five Year Plan period for
increasing the emoluments of the low-
paid primary school teachers in that
State;
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(b) it so, the nature of assistance
offered; and

(c) whether the State Government
availed themselves of this assistance?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) The Government of India agreed
to assist all States to the extent of
50 per cent. of additional expenditure
which may be involved in raising
salary scale of primary school
teachers.

(c) Yes, Sir.

Education of the Handicapped ia
Punjab

1715, Shri D, C. Sharma: Will the
Minister of Educalion be pleased to
state;

(a) whether any amount has been
given to the Government of Punjab
during the Second Five Year Plan
period so far for education, training
and employment of the handicapped
in Punjab; and

(b) if so, the amount given year-
wise?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). A sum of
Rs. 86,060 has been paid to the
Punjab Government for implementa-
tion of the scheme “Establishment of
the Institute for the Blind, Panipat”
during 1956—58. Information for the
remaining years of the Second Plan is
not available as according to the
revised procedure grants are being
sanctioned for four groups of scliemes,
viz.,, Elementary Education, Second-
ary Education, University FEducation,
and other Educational Schemes.

Production of Coal

1716. Shri D, C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state the production of coal
in public sector from 1st November,
1860 to 28th February, 19617
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh):

N.C.D.C. Singareni
, Collieries Collieries Total

(in million tons)

November, 1960 0:61 0+22 0+83
December, 1960 0-67 026 0:93
January, 1961 1'04 ©-22 126
February, 1961 108 o021 1+29

Social Welfare Extension Projecis in
Jammu and Kashmir

1719, Shri D. C, Sharma; Will the
Minister of Education be pleased to
state the amount of Central assist-
ance given to Jammu and Kashmir
State in 1960-61 for social welfare
extension projects and for social and
moral hygiene and after care pro-
gramme?

The Minister of Education (Dr. K. L.
Shrimali): A sum of Rs. 1.22 lakhs
has so far bcen released during 1960-
61 for Social Welfare Extension Pro-
jects in Jammu and Kashmir State
through the Central Social Welfare
Board. No assistance has so far been
released for the Social and Moral
Hygiene and After Care Programme
as the Kashmir Government have not
been able to supply complete infor-
mation,

Government of India's assistance at
the rate of 50 per cent. of Lh2 total
expenditure incurred by the State
Government will be released (this
year or early next year) as soon as
the requisite information is received
from the State Government,

8.C. and S.T. In Police Department of
Orissa

1718. Shri Kumbhar; Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether the reserved quota in
services for Scheduled Castes and
Tribes in Police department of Orissa
State has been filled up so far;

(b) if not, the reasons therefor;

_(c) what special preference is being
given to these Castes and Tribes in
appointment in services;
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(d) the number of employees grade-
wise in that department so far; and

(e) the number of employees among
them belonging to Scheduled Castes
and Scheduled Tribes?

The Ministier of State in the Minis-
try of Home Affairs (Shri Datar): 7a)
to (e). The information is being col-
lected from the State Government of
Orissa and will be laid on the Table
of the House in due course,

Orissa Students

1719. Shri Kumbhar: Will the Minis-
ter of Education be pleased to state:

(a) the number of students of
Orissa State at present reading out-
side that State with financial help of
the State and Centre;

(b) the nature of the financial help
given by the State and Cenire to them
during 1960-61 so far; and

(¢) the number of Scheduled Castes
and Tribes students among them?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (¢). A staiement is
laid on the Table of the Sabha. [See
Appendix III, annexure No. 36].

Institutions of Yogic Exercises

1720, Shri Hem Raj; Will the
Minister of Education be pleased to
state:

(a) the number and names of the
institutions of yogic exercises to
which grants were given during the
last five yearg i.e., 1956-57 to 1960-61,
State-wise.

(b) whether any grant was applied

for by the Yoga Institute, Santa Cruz,
Bombay; and

(¢) if so, how much was paid to it?

The Minister of Education (Dr. K, L.
Shrimall): (a) Maharashtra 2:

(i) Kaivalayadham Shreeman
Madhava Yoga Mandir Samiti,
Lonavla.

(ii) Yoga Institute, Santa Cruz,
Bombay.
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Jammu and Kashmir 1:
Vishwayatan Yoga Asharam Katra
Vaishnav Devi (Jammu).
Delhi 2:

(i) Vishwayatan Yoga Ashram, New
Delhi.

(ii) Yoga Parsar Samiti’'s Yoga
Asharam, Mandir Lane, Read-
ing Road, New Delhi.

Rajasthan 1:

Prakritik Chikitsalaya,

Nagar, Jaipur,
(b) Yes Sir.
(c) Rupees 5,000.

Ganrdhi

Agricullural Assistance to S.C. and
S.T, in Orissa

1721, Shri Kumbhar; Will the
Minister of Home Affairs be pleased
to state:

(a) the nature of agricultural assist-
ance being granted to Scheduled
Castes and Scheduled Tribes in Orissa
State for cultivation purposes;

(b) the number of persons who
were granted such assistance in that
State district-wise during Second Five
Year Plan period year-wise so far;

(c) the number of applications for
such assistance, district-wise, pending
so far;

(d) the reasons for delay in the dis-
posal of these applications; and

(e) the steps being takea to dispose
them of?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) to (e). The in-
formation has been called for from
the State Government and would be
laid on the Table of the Housec when
received,

‘Writ Petitions in the High Court of
Maharashira

1722. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state:

(a) the number and nature of writ
petitions disposed of in the High Court
of Maharashtra from 1st April, 1960
to 31st December, 1860; and
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(b) the number of petitions pending
at present?

The Minister of Sta’e in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). A statement showing (i)
the number and nature of writ peti-
tions disposed of by ihe High Court
at Bombay during the veriod from
1st May, 1960 when the new Maha-
rashira State was formed, to the 31si
December, 1960 and (ii) the number
of writ petitions pending on the 1st
January, 1961 is placed on the Table
of the House, [See Appendix III, an-
nexure No. 37].

Tribal Welfare Fund

1723. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any amount has been
provided to any non-official organisa-
tion out of the Tribal Welfare Fund
during th: yciar 1960-61 so far in
Madhya Pradesh; and

(b) if so, the names of the Organisa-
tions 1o which the money was given
during the above period?

The Deputy Minister of Home Affairs
(Shrimali Alva): (a) The reference to
the ‘Tribal Welfare Fund’ is not clear.
From the budgeted provision for
welfare of Scheduled Tribes in the
State budget grants have been made
to non-official organisations.

(b) The names of the organisations
to which the money has k~~1 given
during the year 1960-61 urc as fol-
lows:

1, Adivasi Vikas Kendra, Bablai,
District West Nimar;

2. M. B. Sehariya Sewa Sangh,
Lashkar;

3. Kasturba Kanya
Niwali, West Nimar;

Gram Bharati Ashran, Tablai;
. Adiwasi Sewa Sangh, Bhopal;
. Vanvasi Sewa Mandal, Mandla;

. Indian Council for Child Wel.
fare;

Ashram,

I T TN
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8. 17 Janpad Sabhas of Maha
koshal Region; and

9. M.P. Khadi and Village Indus-
tries Board, Ujjain.

Prosecutions under Untouchability
(Offences) Act in Maharashira

1724, Shri Pangarkar:. Will the
Minister of Home Affairs be pleased
to state the number of persons who
had been prosecuted in Maharashtra
during 1960-61 so far under the Un-
touchability (Offences) Act, 19557

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
information is being collected and will
be laid on the Table of the House in
due course.

Indo-Pakis.an Financial Talks

1725. Shri Ram Krishan Gupla: Will
the Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 2071 on the 20th De-
cember, 1960 and state the progress
made so far in finalisation of negotia-
tions with Pakistan in repatriating the
profits of Indian companies and busi-
nessmen operating in Pakistan?

The Minister of Finance (Shrl
Morarji Desal): There has been no
further progress.

Scheduled Castes and Scheduled Tribes

1726. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given to Un-
starred Question No. 2084 on the 20th
December, 1960 and state:

(a) whether the proposal for re-
organisation of the existing set-up of
the organisation of the regional offices
of the Assistant Commissioners for
Scheduled Castes and Scheduled
Tribes has singe been considered; and

(b) if so, the result thereof?
The Deputy Minister of Home Affairs

(Shrimati Alva): (a) and (b). The
matter is still under consideration.

5028
Scizure of Smuggled Transistors

1727, Shri Ram Krishan Gapta: Will
the Minister of Finance be pleased to
state how many smuggled transistors
were seized in India during the last
six months and the number of cases
instituted or registered against the
sSmugglers?

The Minisier of Finance (Shri
Morarji Desai): 117 transistor radio
sets were seized as smuggled by the
Customs, Land Customs and Central
Excise authorities in India during the
period from 1st July to 31st December,
1960. 80 cases were registered or Ins-
tituted against the smugglers,

Teachers in Delhi Education
Directorate

1728, J Shri Ram Krishan Gupta:
\_ Sardar A. S. Saigal:

Will the Minister of Education be
pleased to refer to the reply given to

. Unstarred Question No. 2105 on the

20th December, 1960 and state:

(a) whether Government have con-
sidered the cases of 83 teachers in the
Directorate of Education, Delhi with
nearly five years of continuous and
approved service for declaring them
as quasi-permanent; and

(b) if so, the steps taken in the
matter?

The Minisler of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) Out of 83 persons, 4 persons
have since been granted quasi-perma-
nent status. Orders grantihg quasi-
permanent status to another 21 per-
sons are under issue. In 3 cases the
quasi-permanent status could not be:
granted on account of unsatigfactory
work and their cases will be reviewed
after a year. The remaining 55 per-
sons have been sent for medical ex-
amination and their cases are likely to
be finalised shortly.

Russian Ol

1729, Shri Vidya Charan Shukia:
Will the Minister of Steel, Mines and
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Fuel be pleased to refer to the reply
given to Unstarred Question No. 1000
on the 29th November, 1960 and state
the additional cost that had to be
borne on account of the redirection of
a8 Russian oil tanker from Bombay
to Cochin recently?

The Minister of Mines and [1]1]
(Bhri K. D. Malaviya): M/s. Indian
Oil Company utilised Russian tanker
to transport a small consignment of
High Speed Diesel Oil from Bombay to
Cochin in November, 1960, on pay-
ment of mutually acceptable and re-
asonable freight charges. The Com-
pany may not be expected to divulge
details of their commercial transac-
tion. :
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Voluntary Agencies for Development
of Backward Classes

1732. Shri R. C. M&jhl:
Shri Subodh Hansda:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1434 on
the 7th December, 1960 and state:

(a) the names of the volunlary
agencies to whom financial grants
were given by his Ministry and who
have not yet submitted their expen-
diture reports of 1959-60;

(b) whether any condition was laid
down while granting them amount fo)
the development work for backward
communities; and

(c) what action Government pro-
pose to take if they fail to submit ex-
penditure reports even after the ex-
tended time-limit?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) All the
non-official organisations who were
given  direct grants-in-aid during
1959-60 have submitted the accounts.

(b) A copy of the terms and con-
ditions attached to the grants is laid
on the Table of the House. [See
Appendix III, annexure No. 38].

(¢) Does not arise.

Recognition of Unions in Central
Government Undertakings

17338. Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have fram-
ed any rules for the recognition of
Unions in Central Government Under-
takings;
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(b) it so, how these rules differ
from the old ones; and

(c¢) whether recognition has been
restored jn some cases where re-
cognition was withdrawn after the
General Strike in July, 1960?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No new rules have been framed.

(b) The question does not arise,
(¢) No.
Railway Siding to Barauni Refinery

{ Shri Nathwani:
1734, \_ Shri Morarka:

Will the Minister of Steel, Mines and
‘'Fuel be pleased to state:

(a) the estimated cost of the tem-
porary railway siding to Barauni Ile-
finery; and

(b) whether work has started for
constructing the railway siding?

The Minister of Mines and 0il
(Shri K. D. Malaviya): (a) and (b).
There is no proposal for the construc-
tion of a temporary railway siding.
A permanent railway siding is, how-
ever, being provided at an estimated
cost of Rs. 36,94,886, the work on which
has commenced.

Seizure of Gold

1735. Shri M. B. Thakore: Will ihe
Minister of Finance be pleased to
state:

(a) whether it is a fact that con-
traband gold worth crores of rupees
has been seized by the Customs at
Bombay, Calcutta and other ports in
the year 1960; and

(b) if o, the details thereof?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). Gold
worth Rs. 1,16,30,000 approximately
was seized by the Customs, Land
‘Customs and Central Excise authori-
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ties in India during 1960. Collectorate-
wise figures are given below:—

Name of Collectorate Value of
gold Ruedzcd
8.

Colector of Customs, Bombay.  44,13,718
Collector of Customs, Calcutta  47,99,532
Collector of Customs, Madras. 1,67,772
Collccor of Customs, Kardla

Collector, of Customs, Visakha-
patnam . . 5,227

Collector of Cu-atoms & Ccntral
Excise, Cochin . . . 12,903

Collector of Customs & Cenrtral
Excise, Pondicherry . . 25,625

Collector of Central  Excise,
Bombay . .

Collector of Central Excise, Cal-
cutta & Orissa, Calcutta

Collector of Certral Excise,
Madras 2,53,081

Collector of Central Exc:sc, Delhi 3,81,028
Collector of Central Exc:sc,

Baroda . 91635
Collector of Central I-xcusc Pama ..
Collector of Central Fxms'..

11,64,100

Shillong 93,745
Collector of Central Exc;sc Bar‘-

galore . 5,900
Collector of Cel‘ltral Excnsc,

Allahabad . 93,000
Collector of Central Exc:sc

Hyderabad . 80,000
Collector of Cer tral Excise, Nag-

pur . . . 4,000

Collector of Certral Fx(‘lsc, Poor'a 5.840
Collector of Central Excise &
Land Customs, West Bcngal,

Calcutta . 1,14,814

Teacher Training Facilities

1738. Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to state the total amount given to the
State Governments so far during
Second Five Year Plan period under
the Centrally sponsored scheme of
expansion of teacher training facilities

(State-wise)?
The Ministey of Education (Dr. K.

L. Shrimai): A total sum of
Rs. 85,00,000 sanctioned to the State
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Governments during 1959-60 is given
in a statement laid on the Table.
[See Appendix III, annexure No. 39].
Sanctions for 1960-61 are being issued.
The budget provision is Rs. 275 lakhs
and is expected to be fully utilized.

Pay Scales of Defence Service Officers

1738. Shri D. C. Sharma: Will the
Minister of Defence be pleased to re-
fer to the reply given to Starred Ques-
tion No. 425 on the 24th NovemYer,
1960 and slate:

(a) the progress made in the ex-
amination by Government of the re-
maining recommendations of the
Raghuramaiah Committee in respect
of revised pay scales of Defence Ser-
vice Officers; and

(b) if so, the decision taken there-
on?

The Minister o” Defence (Shri
Krishna Menon): (a) and (b). The re-
vised scales of pay for substantive
ranks, of the various categories of
officers of the three Services, have
been worked out. Certain points, in
connection with the introduction of
the revised scales of pay, are still
under active consideration.

Foreign Exchange for Railways

 Shri Raghunath Singh:
Shri M. M. Gandhi:

| Shri Agadi:

1739. ! Shri Wodeyar:

Shri Sugandhi:

Shri M. B. Thakore:
Shri K. U. Parmar:

_ Shri Prakash Vir Shastri:

‘Will the Minister of
pleased to state:

Finance be

(a) what is the total amount of
foreign exchange granted to the Rail-
ways during the Second Five Year
Plan and how much foreign exchange
is proposed to be allotted to them dur-
ing the Third Plan; and

(b) what are the amounts of foreign
exchange granted, or proposed to be

MARCH 15, 1961

Written Answers 5034

granted to road transport separalely
for road/bridge construction, autumo-
bile manufacture, anciliary indvstrics
and spare paris during these two Plan
periods?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). A state-
ment giving the amounts of foreign
exchange allotted to the Railways and
Road Transport during the  Second
Plan period is laid on the Table of the
Lok Sabha. [See Appendix III, an-
nexure No. 40]. As for the Third Plan
period, it is not possible to indicate
the amount of foreign exchange that
will be allotted for these programmes,
since that will depend on a number of
factors, particularly the foreign ex-
change situation of the country pre-
vailing from time to time and the
amount of foreign aid that may be-
come available for the purpose.

L]

Merger of D.A. with Pay

1740. Shri P, C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether the implementation of
the Pay Commission’s recommend-
ations for merging of the whole of
D.A. with basic pay was not consider-
ed feasible or desirable in case of cer-
tain categories of Central Govern-
ment Employees, and so a part of the
D.A. only was merged;

(b) it so, in case of what categories
of employees did it so happen; and

(c) what part of D.A. was merged
with their basic pay”?

The Minister of Finance (Shri
Morarji Desal): (a) to (¢). The ro-
vised scales of pay recommendcd by
the Pay Commission have been evolv-
ed by merging the entire amount of
dearness allowance, at the old rates,
in respect of employees drawing
basic pay of Rs. 300 and abové, and the
bulk of the allowance in respect of
others, namely, those drawing basic
pay below Rs. 300 per month. This
recommendation has been accepted and
implemented by the Government with-
out any modification.
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Central Institute of Training of
Indusirial Engineers

1742, Shri Assar: Will the Minister
of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken a decision to
establish a Central Institute for Train-
ing Industrial Engineers at Bombay;

(b) if so, the details of the Institute;
and

(e¢) when it wil] start functioning?

The Minister of Scientific Research
and Cultoral Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) A copy of the detailed scheme
has been placed in the Library of the
Sabha. Th% main function of the In-
stitute is to train junior executives,
senior supervisory staff and techni-
cians from industry and other organ-
isations in the principles and techni-
ques of Industrial Engineering and to
conduct applied research in the field.

5036

_ (c) The Institute will start function-
Ing as soon as necessary instructional
facilities have been organised.

Cracks in Jodhpur Buildings

1743. Shri Raghunath Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that a my-
sterious geological phenomenon oc-
curred in Jodhpur city (Rajasthan)
when several cracks were noticed in
many buildings and at other places:
and

(b) if so, whether any enquiry was
made into the matter?

The Minisier of Mines and 0oll
(Shri K. D. Malaviya): (a) and (b).
The Geological Survey of India carried
out investigations to find out the
causes for the cracking and sinking of
certain buildings in Sonaro-Ki-Ghatti,
Jodhpur City. No mystery is atlached
to the phenomenon as would be ap-
parent from the results of the investi-
gation carried out.

Between 17th and 21st December,
1960, certain houses in  Sonaro-Ki-
Ghatti, were reported to have develop-
ed cracks. The affected houses are
on either side of a narrow lane down
a slope and are 125 metres south of
the 45 metres high scrap. The houses
in an area of 27 metres by 20 metres
on the western side of the lane, de-
veloped cracks slowly in the walls,
roofs and floors. Seven houses
in this block and three houses
behind them sustained damages. No
cracks or damages were noticed in the
houses of upper or lower reaches of
the slopes and the buildings were un-
affected. Evidently the cause for the
cracks was localised to a very limited
area in the affected block.

Test pits dug to a maximum depths
of 3'1 metres, indicated the presence
of loose soil immediately below the
foundation of the affected buildings.
The percentage of water, ranging bet.
ween 17 to 23 per cent., In the soll was
high.
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In view of this and the preceeding
observations, the main cause of the
damage to the buildings apears to be
the unequal settlement of the water
saturated soil below the foundations.
The source of this water may be
partly the leakage noticed in the
underground mains.

Suitable drainage channels and
checking of leakage from the water
pipes was recommended to exclude
infiltration of water into the soil below
the foundations.

Police Firings in Manipur

1744. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of firings so far re-
sorted to on unarmed crowds in Mani-
pur by the police from 1950 onwards;
and

(b) the number of cases out of these
in which judicial enquiry has been
instituted so far?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The police was compelled to open fire
on violent crowds on 10 occassions in
vavious parts of Manipur from 1950
onwards. On all these occasions the
demonstrators were armed with var-
ious types of weapons such as fire-
arms, spears, daos, swords or Lathies
or attacked the police with missiles
such ag brickbats, bottles, stones ete.

(b) No judicial enquiry has been
conducted into these firings but a
magisterial enquiry has been held in
all cases by a Magistrate of the First
Class or by the Chief Commissioner.

0il in West Bengal

1745. Shri Aurobindo Ghosal: Will
the Minister of Steel Mines an1 Fuel
be pleased to state:

(a) whether oil has been found in
any part of West Bengal recently; and

(b) if so, when and where?

The Minister of Mines ani 0il
(Shri K. D, Malaviya): (a) No, Sir.

(b) Does not arise. -
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Aid from Fdrd Foundation

1746, Shri Aurobindo Ghosal: Will
the Minister of Finance be pleased to-
state:

(a) whether the Ford Foundalion
has agreed to finance new township
project near Calcutta; and

(b) it so, what is the amount grant-
ed?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir. The Ford
Foundation has been approached to
authorise a grant for project study and
preparation of a Plan for Greater
Calcutta.

(b) The matter is under tne con-
sideration of the Ford Foundation and
no amount has been granted by them
so far.

Taxes on Biri Tobacco

1747, Shri Muhammed Elias: Will
the Minister of Finance be pleased to
stale what were the total earnings of
taxes on Tobacco of Biri during the
year 1959-60?

The Minister of Finance (Shri
Morarji Desai): Item No. 4 of the First
Schedule to the Central Excises and
Salt Act, 1944, under which duly is
levied on indigenous tobacco, does
not make any distinction between biri
tobacco and non-biri tobacco. The
tariff for non-flue-cured unmanufac-
tured tobacco provides for assessment
on the basic of the physical form coup-
led with the method of curing of the
tobacco. Unmanufactured tobacco
nn~: assessed to Central Excise duly
can be used in the manufacture of biri
or otherwise. However, Central Ex-
cise duty realised during 1959-60 from
the clearance of non-fiue-cured un-
manufactured tobacco falling under
ltem No. 41(6) which is mainly used
in making biris, was Rs. 13-98 crores
including the additional excise duty
in lieu of sales-tax.

Tourist Guest House at Konarak

1748. Shri Sanganna: Will the Min-
ister of Scientific Research and Cul-
tural Affairs be pleased to state:

(a) whether it is a fact that there
is a proposal to construct a tourist
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guest house at Konarak by the
Archaeological Department of the
Government of India;

(b) if so, the estimated cost of the
guest house; and

(¢) when it will be completed?
-—

The Minister of Scientific Research
and Cultura]l Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) and (¢). Do not arise.

Nickel one anna coins

1749, Shri Hem Raj: Will the Minis-
ter of Finance be pleased to state:

(a) whether any date has bcen
fixed for the withdrawal of the old
nickel one anna coins;

(b) if so, what is the date; and

(¢) the number of old coins of
different denomination that are in
circulation?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). No.
Planned withdrawa)] of one anna coins
of cupro-nickel composition will start
as soon as adequate stocks of the re-
quisite denominations in the decimal
series have been built up.

(c) The number of old coins in
actual circulation cannot be determin-
ed with precision. Rough estimates of
the number of small coins of various
denominations in the anna-pie series
which may have been with the public
as on 30th November, 1960, are how-
ever, given below:—

(In lakh pieces)

} rupees 37,81
} rupees 75,34
*2 annas 27,58
*1 anna 1,08,80
*} anna 1,10,89
Single pice 2,30,14
*Half pice 4,03
*Pie 8,42

*Inclusive of coins under demone-
tisation for which exchange facilitics
are stil]l available.

Archaeological Building at Vidisha

1750, Shri B. C. Seth: Will the Min-
ister of Sclentific Research and Cul-
tural Affairs be pleased to state:

(a) whether there is any Archaeo-
logical Building named Vijaimandir or
Vijamandal at Vidisha in Madhya
Pradesh;

(b) whether this building is an old
temple and whether the images and
Shlokas are carved on the building
and pillars;

(c) whether the 36 images were
thrown out of this building last year;

(d) if so, the action taken in this
matter; and

(e) whether the Muslims are al-
lowed to offer their namaz there?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) There is an archaeologi-
cal monument by the name of Bija-
mandal mosque at Vidisha.

(b) The mosque is built on  the
foundation of an old temple and its
material used for the construction of
the mosque. An inscription is carved
on one of its pillars and some images
are also to be seen on the building.

(c) Some images were thrown out
but the number is not known.

(d) The State Government has, it is
understood, launched a case against
those who are alleged to have remov-
ed the sculptures.

(e) Yes, Sir, only on Id days.

Police Training College, Mount Abu

1751. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to slate:

(a) whether there is a proposal to
start a research centre at the Police
Training College, Mount Abu;

(b) the nature of research to be
carried out at the Centre; and

(c¢) when it is likely to start func-
tioning?
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The Minister of State in the Minis.
try of Home Affairs (Shri Datar): (a)
A Central Police Research Centre is
being es!ablished at the Central Police
Training College, Mount .Abu.

(b) The Centre will study and con-
duct research on the various pro-
blems of administration and investi-
gation confronting the police in the
country and suggest possible solu-
tions. It will also help to co-ordinate
the activities of State Police Research
Centres.

' (c) The Centre has started its ,re-
liminary work at the beginning of this
year.

Coal Produclion

Shri P. G. Deb:
1752, Shrimati Renu Chakravartty:
7| Shri Sampatih:
[ Dr. Vijaya Ananda:

Wil the Minister of Steel, Min®s and
Fuel be pleased to state how much
coal has been prnduceqd by the Nat-
ional Coal Development Corporation
in January and February, 19617

The Minister of S‘eel, Mines and
Fuel (Sardar Swarap Singh): The
figures of production of coal by the
National Coal Drvelopment Corpor-
ation are given below:—

(in million lons).
January, 1961. .. 104
February, 1961, .. 1-08

National Library, Calcutta

1753. Shri Muhammed Elias: Will
‘the Minister of Scientific Research and
«Cultural Affairs be pleased to state:

(a) whether any proposal has been
made to Government of India to use
Calcutta Maidan to accommodate the
Nationa] Library; and

(b) if so, what is the reaction of the
‘Government thereto?

The Minister of Scientific Research
and Cultural Affairs (Shri Hunmayun
Kabir): (a) No such proposal has
been received by the Government «f
India, though various conflicting sug-
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gestions have appeared in the Press.

(b) Does not arise.

Indian Dancing Troupe at Baghdad

Shri S. A, Mehdi:
1754. Shri Sampath:
Shri Bibhuti Mishra:

Will the Minister of Scientific
Research and Cultural Affairs be
pleased to state:

(a) whether an Indian dancing
troupe has been black-listed by the
Government of Iraq;

(b) if so, the reasons thereof; and
(c) the action taken in the matter?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir; Shri
Ram Gopal’s Troupe, not sponsored
by the Government of India., was
black-listed by the Government of
Irag, as the Troupe had visited
Israel.

(¢) The Embassy of India at
Baghdad received no complaint from
the Troupe and in accordance with
the policy in cases of this nature, no
action was taken.

Census

1755. Shri Bibhuti Mishra: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that
persons educated and tre'ied in
science or technology were given
special post cards to fill in during
the census of population; and

(b) if =so,
scheme?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes.
This was confined to degree holders
in science and degree or diploma
holders in engineering, technology or
medicine.

(b) To assegs the strength of the
technical pensonnel available and
their placements as on the 1st
February, 1861.

the purpose of this
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Cut Piece Cloth Dealers

1756, Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether' a committee wag set
up by the Ministry of Home Affairs
last year to check swindling by a
section of cut piece cloth dealers;

(b) if so, what were its main
recommendations;

(c) whether these recommendations
have since been implemented; and

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) A committee was appointed by
the Delhi Administration on 9th
December, 1958, to suggest measures
for obviating mal-practices.

(b) The main recommendations of
the Committee are:

(i) Licensing, if possible of cut
piece cloth trade,

(ii) Establishment of an anti-fraud
squad to watch the trade.

(iii) Propaganda through social
workers and Public Relations
Committee; and

(iv) Prosecution of defaulting
dealers under the Weights and
Measures Act.

(c) and (d). The recommendations
at (iii) & (iv) are being implement-
ed. The anti-fraud squad already
tunctioning in the Crime Branch of
the Delhi Police, C.I.D, also investi-
gates cases of swindling, etc. brought
to its notice. Licensing of this trade
is not considered practicable at pre-
sent.

Nationa] Coal Development
Corperation
1757. Shri P.’ C. Borooah: Will the

Minister of Steel, Mines and Fuel be
Pleased to state:

(a) whether there is a scheme for
construction of a permanent building
for the Nationa] Coal Development

2205(Aiy LS—4.

Corporation’s ~ Training
Kargali;

School at

(b) if so, at what cost; and

(¢) whether the construction has
started and what j; the progress?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes.

(b) About Rs. 7 lakhs,

(c) The construction was taken in
hand by the N.C.D.C. and all the
buildings, except 7 units of staff
quarters, have been completed.
These staff quarters are also likely
to be completed shortly.

Requirements of Coal and Iron Ore

f'Shri Jagdish Awasthi:
1758. { Shri Tangamani:
| Shri S. M Banerjee:

Will the Minister of Steel,
and Fuel be pleased to state:

(a) what is the present requirement
of coal and iron ore for the Steel
Plants at Durgapur, Rourkela, Bhilai
and Jamshedpur annually;

(b) what will be the approximate
demand during the Third Five Year
Plan; and

(c) the steps taken 1o realise this
target?

The Minister of Steel, Mines and
Fuel (Sardar Swaran SBingh): (a) The
annual requirements of coal and iron
ore of the present plant of the Tata
Iron and Steel Co. and the million tons
plants in Durgapur, Rourkela and
Bhilai when in full production, will
be:—

*Coal Iron Ore
(in million tons) (in million 1ons)
Durgapur Steel Plart 1-8 19
Rourkela Steel Plant 146 15
Bhilai Steel Plant 18 2'0

Tata Iron & Steel Co.Ltd.2-5 35

*Figures are in terms of washed coal
except for Durgapur where 0'8 million
tons would be washed and 1:0 million
unwashed.
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(b) The requirements of eoal and
iron ore of the plants in Durgapur,
Rourkela and Bhilai after expansion
in the Third Five Year Plan will be:—

Coal* Iron Ore
(in million (in milli
tons) on tons)

Durgapur Steel Plent 3-0 35
Rourkela Steel Plart 2+5 3-0
Bhilai Steel Plant . 37 45

*Figures are in terms of washed
coal.

The requirements of the plant of
the Tata Iron and Steel Co. are not
expected to increase.

(c) The field-wise programme for
the production of additional quality
of coking coals has been drawn up and
action on this is being processed. The
additional requirements of iron ore
will be obtained mostly through ex-
pansion of the existing mines and by
the development of a new mine in
the Gua region.
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Special Pay in the Department of
Archaeology

1760, Shri Tangamani: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether there are posts in the
Department of Archaeology carrying
special pay;

(b) if so, for how long special pay
has been paid;

(c) whether a detailed statement
will be placed on the Table of the
House containing the different posts,
special pay, and reasons for this pay?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) and (c¢). The information is
laid on the Table of the House.
(See Appendix III, annexure No. 41)

Polytechnics for Girls

1761. Shri Tangamani: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether il is g fact that
Thirtieth Session of All India
Women's Conference held at Surat
on the 27th December, 1960 demanded
polytechnics for girls;

(b) if so, the action proposed; and

(¢) the provision for the same in
the Third Five Year Plan?

The Minister of Scientific Research
and Culiural Affairs (Shri Humayun
Kabir): (a) According to the infor-
mation received from the Central
Office of the All India Women's Con-
ference, no such recommendation was
made at the 30th Session of the Con-
ference.

(b) A detailed scheme for techni-
cal institutions for girls hag been
formulated by the Central Govern-
ment and circulated to State Govern-
ments.

(¢) The Third Five Year Plan of the
States provides for the establishment
of 27 technical institutions for girls.
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Briquetting and Carbonising Plant at
Neyveli ’

1762. Shri Tangamani: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government have
started negotiations with the Con-
sortium of firms who offered tender
for setting up Briquetting and Carbo-
nising plant at Neyveli;

(b) if so, the names of the Con-
sortium; and

(c) by what time is the contract
expected to be signed?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Negotiations have been
completed and Government have
accepted the tender of a Consortium
of firms comprising Messrs Maschi-
nenfabrik Buckau R, Wolf, A.G. West
Germany, Messrs. Lurgi Gessellschaft
Fuer Waermetechnik, M.B.H., Frank-
furt, West Germany, Messrs, Siemens
Schukert Werke, A.G., West Ger-
many, and Megsrs. Protos Engineering
Company (P) Limited, Bombay, and
the State Electricity Commission of
Victoria, Australia, for the supply
and erection of the briquetting and
carbonisation plant. The scheme
would now cost Rs. 20 crores and
sanction hags issued on this basis.

(c) The contract is expected to be
signed within this month,

National Mineral Development
Corporation

1763. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel be
Pleased to state:

(a) whethgr the National Mineral
Development *Corporation proposes to
undertake the mining of iron ore at
Redi (Ratnagiri District);

(b) if so, the cost of the project;

. (c) the State Government’s share,
if any, in it; and

(d) what success hag been achieved
in the project so far?

The Minister of Mines and 0il
(Shri K. D. Malaviya): (a) to (d).
No decision has as yet been taken
regarding the working of the Redi
iron ore deposits by National Mineral
Development Corporation.

Simplification of Official Procedure

1764. Shri P, C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Special Police
Establishment has suggested the
simplification of official procedure as
a preventive measure against corrup-
tion; and

(b) if so what action has so far
been taken in that direction?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No.

(b) Does not arise.

Scarcity Areas In Rajasthan

1765, Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether 678 villages in Rajas-
than have been declared scarcity
affected areas;

(b) if so, whether Government
propose to give any assistance to the
State Government; and

(¢) the nature thereof?

The Minister of Finance (Shri
Morarji Desai): (a) The information
is being collected and will be laid
on the Table of the House.

(by and (c). 40,000 tons of wheat
and 110 tons of milo have been
allotted to the Rajasthan Government
for distribution in the scarcity affect-
ed areas in the State,

Open Air Theatrep
1766. Sardar Igbal Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:
(a) whether there iy any proposal
to set up open-air f#eeatres in rural
areag of the country;
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(b) if so, the details thereof; and

(c) the action taken so far on the
scheme?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir. These
theatres are built by co-operation of
the Centra] and the State Govern-
ment and the local people. The land
has to be provided by the State Gov-
ernment and free labour by the local
people. The Central Government
gives a non-recurring grant. The
recurring expenses and the manage-
ment of the theatres are the res-
ponsibility of the State Government
or local authorities.

(c) Grants totalling Rs. 1,46,600
have so far been sanctioned to 13
States for 110 theatres. In addition,
10 theatres have been approved for
the Union Territories.

Private Colleges in Manipur

1767. Shri L. Achaw Singh: Will
the Minister of Education be pleased
to state:

(a) whether there is any proposal
to extend grants-in-aid to private
colleges in Manipur; and

(b) if so, the amounts proposed for
the colleges for 1961-62?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) Rs. 40,000,

Aid to Political Sufterers

Shri Radha Mohan Singh:

Shrimati Mafida Ahmed:
1768. { Shri Subbiah Ambalam:

Shri Palaniyandy:

Shri Tangamani:

Will the Minister of Home Affairs
be pleased to state:

(a) the amount of relief or aid
sanctioned and paid by the Central
Government to political gufferers in
each State separately by way of
pensions or in lump sum;
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(b) the amount paid to the child-
ren of political sufferers for their
education, State-wise; and

(c) whether there is any demand
or request for aid by any political
sufferer pending for consideration by
the Central Government?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). Statements giving the
information are laid oh the Table of
the Lok Sabha. [See Appendix III,
annexure No. 42].

(c) Thirty-seven cases of political
sufferers for financial assistance are
under consideration of Government.

Supply of Steel and Coal to U.P.

1769, Shri Radha Mohan Singh:
Wil] the Minister of Steel, Mines and
Fue] be pleased to state:

(a) the quantity of steel and coal
supplied to U.P. during 1958-59, 1959-
60 and 1960-61 so far; and

(b) the demands for those years,
separately for coal and steel?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). A statement showipg the
available information is laid on the
Table of the House. [See Appendix
III, annexure No. 43].

Government Employees

1770. Shri P, C, Boroocah: Will the
Minister of Home Affairg be pleased
to state:

(a) whether the length of service
rendered by a Central Government

servant in a State Government
Department before hig transfer to

the Centra]l Spervices, is not taken
into account for computing his
seniority; and

(b) if so, under what circum--
stances?

The Minister of State 4n the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). In accordance with the
existing general principles followed
in determining seniority in Central
Services, service under a State Gov-
ernment does not count for purposes
of seniority. This is because seniority
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of persons appointed to those services
by transfer from a State Govern-
ment is determined not on the basis
of the length of service but in the
order of selection for appointment.

Distribution of Coke

1771, Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether a general policy relat-
ing to the distribution of coke among
the wholesale dealers and depot-
holders in the different States of
India including Assam has been laid
down by the Central Government,

(b) if so, the results thereof; and

(¢) what measures are adopted to
see that the distribution is equitably
effected according to this policy and
no monopolies are created?

The Minister of Steel, Mineg and
Fuel (Sardar Swaran Singh): (a)
No,

(b) and (c). Do not arise.

Retrenched Workers of Bhilai

1772, Shri Birendra Bahadur Singh-
ji: Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) how many retrenched workers
of the Bhilai Steel Project have so far
beer. absorbed in other Government,
semi-Government and private estab-
lishments; and

(b) what efforts are being made to
help other retrenched staff of the pro-
ject in getting suitable jobs else-
where?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) So
far 1270 retrenched employees have
been selected for alternative employ-
ment in other Government, semi-
Government and private establish-
ments, .

(b) Recruitment on the production
side from outside sources has to be
made when the workers of requisite
experience are not available from the

construction side. All retrenched
workers are advised to approach the
local Employment Officer for assist-
ance. The offices of the Directorate
General of Resettlement and Employ-
ment are being utilised for providing
alternative appointments. Arrange-
ments have also been made for the
visit of recruiting teams from the De-
fence and other organisations for
selecting workers out of the retrench-
ed employees.
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Ex-Servicemen in Central Civll
Services

1775. Shri Ram Garib: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the weightage of war
service is given to the ex-Servicemen
who were retained in the Armed
Forces after World War II but releas-
ed subsequently, on their re-appoint-
ment in the civil posts in the Central
Government offices including Rail-
ways.

(b) if so, what are the instructions
issued in this regard; and

(c) if the reply to part (a) above
be in the negative, the reasons there-
for?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). Yes, in respect of civil posts
other than those under the Ministry
of Railways. Information regarding
the latter may be obtained from the
Ministry of Railways. Copies of the
orders issued by the Ministry of Home
Affairs from time to time regarding
counting war service for purposes of
pay, seniority and pension on the
civil side are laid on the Table of
the House. (Placed in Library,
See No. LT-2736/61).

Ex-Servicemen in Central Civil
Services

1776, Shri Ram Garib: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Ministry of Home
Affairs have issued any instructions
that ex-servicemen be given the bene-
fit of pay and seniority for the con-
tinuous service rendered by them in
the Armed Forces, on their re-em-
ployment to the Central Civil posts in
clerical cadre in the Ministries and
their attached and subordinate
offices;

(b) whether such instructions are
applicable to the ex-servicemen em-
ployed in the Ministry of Railways
and its attached and subordinate
offices; and
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(c) if not, reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No new instructions have been issued.
Under orders issued in 1947 ex-ser-
vicemen who had rendered “War
Service” were allowed to count war
service iowards fixation of pay and
seniority on their appointment to per-
manen{ reserved vacancies, but on
appointment to temporary posts they
were allowed to count it for fixation
of pay only.

(b) and (c¢). Information may be
obtained from the Ministry of Rail-
ways.

Kidnapping by Naga Hostiles

1777, Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Sub-Deputy Collector of  Phaiset
Sub-division was kidnapped by the
Naga Hostiles on the night of the
12th February, 1961 from his Head-
quarters at Phungyar; and

(b) if so, whether the hostiles have
been apprehbended?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) On the mid-night of the 12th
February, 1961, about 20 miscreants
stated to have been dressed in
Tangkhul Naga costume and armed
with daos and spears, looted the quar-
ters of the Sub-Deputy Collector,
Phungyar Phaiset, Police Station
Ukhrul, and carried away cash
amounting to Rs. 100. They are also
reported to have attempted to kidnap
him, While he was being taken away,
some persons happened to come from
the opposite direction with lights, with
the result that the miscreants left him
tieq up and ran away.

(b) Not yet, .
Allowances to Army Officers
1778. Shrimati Renu Chakravarity:

Will the Minister of Defence be
pleased to state:

(a) whether officers in the armed
forces get separation allowance and
children’s education allowance; and

(b) whether J.CQs, and other ranks
enjoy the same allowances?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Married
officers of the Army and the Air Force
when posted to units/formations locat-
ed in specified areas|stations in India
where families are not permitted to
accompany them get a separation
allowance of Rs, 50 p.m. subject to the
prescribed condilions. Separation
allowance is not admissible to JCOs.
and Other Ranks.

Service officers, JCOs. and Other
Ranks holding authorised posts in
Indian Missions abroad and certain
categories of officers and personnel
who have been sent abroad on depu-
tation etc. get a children’s education
allowance not exceeding Rs. 80 p.m.
per child for a maximum of two
children between the ages of 5 and 18
completed years subject to the
prescribed conditions.

There are Contributory Education
Funds for officers (but not for per-
sonnel below officer rank) of  the
three Services which are raised by
subscriptions of Rs. 15 per quarter
from all serving permanent regular
commissioned officer and matching
grants from Government. Scholar-
ships from these funds are awarded
to the children of these officers who
are between the ages of 10 and 17
years and who attend school or col-
lege, at the rate of Rs. 10 p.m. per
child if a day scholar and at the rate
of Rs, 50 p.m. per child if a boarder.
Officers serving abroad receive either
the children’s education allowance or
scholarships from these funds, but not
both.

Goondaism in Rehgarpura Delhi

17179 [ Shri P. C. Borooah:
"7 Shri Muhammed Elias:

Will the Minister of Home Affairs
be pleased to state whether Gevern-
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ment’s attention has been drawn to
the news-item in the Statesman of
the 27th February 1861, regarding the
increasing goondaism in Rehgarpura,
Delhi, and the fwilure of the police
to control the situation?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 1
have seem the news item in question.
None of the incidents mentioned there-
in has been found to be correct. The
law and order situation in Rehgar-
pura and its neighbourhood is well
under control.

Plates and Sheets Produced at
Rourkela Plant

1780. Shri Chandak: Will the Minis-
ter of Steel, Mines and Fue] be pleag-
ed to state:

(a) whether plates and sheets pro-
duced at Rourkela plant are to be
distributed under a liberalised policy
to actual users without quota certi-
ficates;

(b) whether the Iron and Steel,
Controller had invited indents for
Rourkela steel from actual users for
the period October, 1860—March, 1961;

(c) how many indents were receiv-
ed in September and October, 1960;

(d) how many of these indents had
been planned; and

(e) why other indents, received in
September, and October, 1960 had
not been planned?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir. Indents for plates and Black
Plain sheets (10 to 14 gauge) can be
placed by actual consumers and
stockists, without any authorisation or
quota certificate. This relaxation is
applicable to the other Main Pro-
ducers also, viz, M/s. Tata Iron and
Steel Co., and M]|s. Indian Iron and
Steel Co.

(b) Yes, Sir, From actual users as
well as from the Stockists.

(c) 2,266.
(d) About 30 per cent.
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(e) Other indentg had to be return-
ed to the indentors for re-submission,
as these were not drawn up accord-
ing to the prescribed procedure,

Coal Production

1781, Shri Radha Mohan Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether there has been over-
production of coal during the last
four months;

(b) whether over a million tons of
coal is lying in Railway sidings and
pit mouths for lack of wagons for
transport;

(c) whether coal production opera-
tions are threatened to be slowed
down if sufficient transport wehicles
are not provided by the month of
April, 1961; and

(d) what immediate steps Govern-
ment propose to take in the matter
to ease the situation and keep up the
tempo of production at the present
level?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No.

(b) Yes.

(¢) There is thig possibility, if there
is no improvement in transport avail-
ability.

(d) Government have set up a Com-
mittee of Secretaries to go into the
question and suggest measures for
improving the facilities for the move-
ment of coal. The report of the Com-
mittee is awaited.

Gypsum Mines
1782. Shri Palaniyandy: Will the

Minister of Steel, Mines and Fuel
be pleased to state:

(a) the number of gypsum mines in
India, State-wise;

(b) the quantity of gypsum _nyaﬂ-
able annually from these mines, mine-
wise; and
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(c¢) the quantity of gypsum imported
from other countries and from which
countries?

The Ministey of Mines and 0il

(Shri K. D. Malaviya): (a) The num-
ber of gypsum mines in India %s on

the 28th February, 1961 is as under:—

Gujerat. 2
Jammu and Kashmir. 1
Madras. 44
Maharashtra. 1
Rajasthan. 8
Uttar Pradesh. 1

TOTAL: 5

(b) State-wise
are given Dbelow

production figures
since mine-wise

production figures are not readily
available:
(Quantity in Tonnes)
State 1955 1956 1957 1958 1959
Gujarat
Maharashtra Negligible
Jammu & Kashmir .. .. 15 15 .
Madras . 51,063 50,732 69,902 62,788 62,572
Rajasthan . . . T 647,931 814,839 864,680 730:178 795,781
Uttar Pradesh . . . 1,084 1,729 2,185 1,411 1,364
700,978 867.3co 936,782 794:392 L 859.717
(c) during 1958, 4,897 tonnes of Police Department in Orissa

gypsum was imported. Out of this
over 90 per cent was imported from
Cyprus and rest from United King-
dom and Pakistan. During 1959, 1119
tonnes was imported and the entire
quantity was from Pakistan.

Basic Education Teachers in Orissa

1784, Shri Eumbhar: Will the
Minister of Education be pleased to
state:

(a) the nature of the future pro-
spects of teachers of the Basic Educa-
tion schemes in Orissa State;

(b) whether the services of the staff
of the Basic Bducation schemes in
Orissa have been made permanent so
far like the services of the employees
of the other departments of that
State;

(c¢) if not, the reasong thereof; and

(d) the, steps, if any, being taken
in this respect?

The Minister of Education (Dr.
K, L, Shrimali): (a) to (d). The in-
formation is being collected and will
be laid on the Table of the Sabha.

1785. Shri Kumbhar: Will the Minis-
ter of Home Affairg be pleased to
state:

(a) whether any representation has
been received regarding revised pay
scales from the Police Department of
Orissa; and

(b) if so, the steps being taken by
Government?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being
collected and will be laid on the
Table of the House when reesived.

Primary Teachers in Former Princely
States in Orissa

1786. Shri Kumbhar: Will the Minis-
ter of Education be pleased to state:

(a) whether the primary teachers of
the former princely States in Orissa
have been deprived of getting the pay
scaleg obtainable in Orissa State, since
1048;

(b) if so, the number of such
primary teachers in various districts
of those areas in that State along
with their present pay scales;
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(c) whether present pay scales of
the primary teachers appointed by
Orissa Government after 1948 are
more than the pay scales of the
above mentioned teachers in the same
posts;

(d) it so, the causes of such dis-
parity between the same posts of the
same State;

(e) when and whether representa-
tions have been received by the State
Government from primary school
teachers of the former princely States
for equality in pay scales;

(fy if so the steps taken by the
‘State Government so far; and

(g) if not, the causes of delay in
disposal?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (g). Informa-
tion has been called for from the State
Government and will be laid on the
‘Table of the House, when received.

Arrear Claims of Dead Teachers in
Orissa

1787. Shri Kumbhar: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that a large
number of cases regarding arrears of
pay, provident fund and pension are
pending for a long period in respest
of those teachers in Orissa who have
died;

(b) if so, the number and amount
in respect of such cases of dead
teachers in various districts of that
‘State;

(c) the reasons for delay in pay-
ment of such arrears to the suceessom
of those deceased teachers; and

(d) what steps have been taken so
far or are proposed to be taken by
‘Government in the matter?

The Minister of Edweation (Br.
K, L. Shrimali): (a) to (d). The in-
formation is being collected and will
be placed on the table of the House.
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Post-Matric Scholarships for §.C. and
S.T. Students in Orissa

1788. Shri Chintamonj Panigrahi:
Will the Minister of Education be
pleased to state:

(a) whether grant has been allotted
to the Orissa Government for 1961-62
for post-Matric scholarships to Sche-
duled Caste and Scheduled Tribe and
other Backward Class students in
Orissa; and

(b) if so, the amount thereof?

The Minister of Education (Dr,
K. L, Shrimali): (a) No amount has
so far been sanctioned for the year
1961-62.

(b) Does not arise.

Loans to States

1789 Shri Anirudh Sinha: Will the
Minister of Finance be pleased to
state:

(a) whether the loans given by the
Centre to different States since the
commencement of the First Five Year
Plan up to 31st December, 1960 were
given. for the execution of specific
schemes or for meeting the charges of
general administration;

(b) whay amount of interest on
loans has accrued and what amounts
of interest are outstanding with the
different State Governments; and

(c) what amounts of loan have
been repaid by the different State
Governments?

The Minister of Finance (Shri
Morarji Desal): (a) The loans grant-
ed by the Centre to States are intend-
ed generally for specific schemes or
for expenditure debitable to capital
account. The charges of general ad-
ministration are expgcted to be met
by them out of their current revenues.

(b) and (c). A statement showing
the amount of interest paid and prin-
cipal repaid by the State Govern-
ments during the four yeays ending
1959-60 is laid on the Table. [See
Appendix III, annexure No. 44]. A
watch over those payments is kept by
the Accounts Officers. No major de-
faults have been brought to notice.



5063 Writen Answers PHALGUNA 24, 1882 (SAKA) Written Answers 5064

Shortage of Coal Supply to Porbander
Industries

1790. Shri P. C. Bdrooah: Will the
Minister of Steel, Mines and Fuel b
pleaseq to state: B

(a) whether industries in Porban-
der are facing closure due to shortage
of coal supplies;

(b) if so, what is the extent of
shortage; and

(c) what action is being taken to
make sufficient coa] available to that
area?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Government are aware that full
quotas of coal have not moved to the
State of Gujerat, including Porbander,
and some industries may have ex-
perienced hardships.

(b) Against a total monthly re-
quirement of 11488 wagons for all in-
dustries in the State of Gujerat, the
average monthly despatches have been
8733 wagons during the period from
May to December I960.

(¢) (i) Arrangements are being
made to move coal in block rakes to
selected centres in Gujerat, from
where distribution can be effected
easily by the State authorities;

(ii) arrangements have been made
to move some nut coke from Bhilai
Steel Works as the rail movement
will be easier than from Bengal-
Bihar;

(iii) special allotments are given on
preferential basis to the consumers
who ame in difficulty.

(iv) Block rake formation has been
intensified.
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CORRECTION OF ANSWER TO U.S.Q. No. 220§ DATED 18-12-58

The Minister of Education (Dr. K. L. Shrimall) : The figures shown against the former Bombay State in the

Statement attached with the reply to the above-mentiof
belcw.

question_may be substituted by those given in the statement

Sr. MName of Mukhya Sevikas
No. the State.

Mid-Wives

Gram Sevikas Craft Instructor Dais Total

Trained Untrained Trained Untrained Treined Untrained Trained Untrained Trained Untrained

ST SC ST SC ST SC ST SC ST SC ST SC ST SC ST SC ST SC ST SC ST

1. Bombay O S

13

s § .. .. 6 .. 8B .. 2 1 135 7

“SC" stands for Scheduled Castes.
“ST* stands for Scheduled Tribes.

The Minister of Education Dr, K.L. Shrimali

12:04 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

U. S. WHEAT
Mr, Speaker: Shri Mehdi:
Shri S. A. Mehdi (Rampur) rose—
Mr. Speaker: Shri Oeb.

8hri P, C. Deb (Angul): TUnder
Rule 107, I beg to call the attention

of the Minister of Food and Agricul-
ture to the following matter of
urgent public importance, and I re-
quest that he may make a statement
thereon;

“The statement made by Mr.
Steven Derouinian, a«U.S, Con-
gressman charging Indian busi-
nessmen with having made mil-
lions of dollars from the free
wheat supplied to India by U.S.
during the last three years.”
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Shri Narasimhan (Krishnagiri): On
a point of order, Sir. Shri Mehdi
stood up.

An Hon, Member: Then why did
he not read it out?

Mr. Speaker: Where is he? Hon.
Members go on changing their places.
I am not able to locate them. I
thought he was much more to the
right than to the left!

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): The
statemen{ made by Mr. Steven
Derouinian in New York is based on
entirely wrong premises. The Gov-
ernment of India are not geeting any
wheat from U.S.A. free of cost.
Whatever wheat is being imported
under P.L. 480, is being paid for in
rupees in India,

All this wheat is issued by the
Government of India to the Statc
Governments, fair price shaps, flour
mills, etc. at the Government's issue
price of Rs 14 per maund, inclusive
of the cost of gunny, F.O.R destina-
tion station. The fair price shops sell
this wheat to the consumers at the
prices prescribed by the Government
and get only a small margin of profit
allowed by the Government

It is, therefore, entirely wrong to
say:

(a) that we are receiving wheat
from U.S.A. free of cost; and

(b) that the Indian businessmen
have made millions of dollars
from this wheat,

8hri Chintamoni Panigrahi (Puri):
May I know whether any wheat was
supplied free to India at all in these
five years from the U.S.A.?

Shri A. M. Thomas: I have said no.
It is under special conditions under
PL. 480,

Shri Braj Raj Singh (Firozabad):
When a statement was made by a
US. Congressman himself, was the
attention of the Government of the
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US.A, drawn to this erroneous state-
ment by the Government of India,
because it is a propaganda against our
country in the world or in the U.S.A.
at least?

Shri A. M. Thomas: The attention
of the U.S. Embassy has been drawn
to this statement.

12.06 hrs.
PAPERS LAID ON THE TABLE

I.LAS. (CApRE) AMENDMENT RULES

The Deputy Minister of Home
Affairs (Shrimati Alva): On behalf of
Shri Datar, I beg to lay on the Table
a copy of the LAS. (Cadre) Amend-
ment Rules, 19681 published in Noti-
fication No, G.S.R. 150 dated the 11th
February, 1961, under sub-section (2)
of Section 3 o6f the All India Services
Act, 1951. [Placed in Library, See
LT-2730/61).

ANNUAL REPORT OF HINDUSTAN AIR-
CRAFT LIMITED

The Deputy Minister of Defence
(Sardar Majithia): I beg to lay oen
the Table a copy of the Annual
Report of Hindustan Aircraft Limited
for the year 1959-60 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon, under sub-section
(1) of Section 639 of the Companies
Act, 1956. [Placed in Library, See
LT-2731/61).

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTY-NINTH REPORT

Sardar Hukam Singh (Bhatinda): I
beg to present the Seventy-ninth Re-
port of the Committee en Private
Members’' Bills and Resolutions.
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BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I should
like to announce the order of discus-
sion and voting of Demands for
Grants for the various Ministries in
respect of the General Budget. Any
changes in this schedule necessitated
by unforeseen circumstances will be
duly intimated to the House,

The order is—

Education
Health
Scientific Research amd Cultural
Affairs
Information and Broadcasting
Law
Home Affairs
Works, Housing and Supply
Irrigation and Power
External Affairs
Labour and Employment
Rehabilitation
Transport and Communications
Commerce and Industry
Defence
Community Development and Co-
operation
Steel, Mines and Fuel
Food and Agriculture
Finance
Shri Tangamani (Madurai): I would
like to know the exact dates on which
the various Ministries’ Demands will
come up, because there was a Bulle-
tin issued where it was stated that
the Demands would start on the 16th
March and conclude on the 12th April.
Now we find the Demands will com-
mence only on the 20th. If along
with these Demands for the Minis-

tries, dates are indicated, it would be
better.

Shri Satya Narayan Sinha: The
House is already aware that for the
Demands relating to each Ministry
the time has been allotted. It is
simple arithmetic. If the Members
are interested to know the approxi-
mate date, it can be worked out.
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Shri Indrajit Gupta (Calcutta—

South West): But the time may be
extended.

Shri Satya Narayan Sinha: There-
fore when unforeseen things might

happen, how can I give the exact
dates?

Shri Tangamani: The Finance Bill
was scheduled to be discussed on the
13th, 14th and 17th April. Now we
would like to know which are the
dates on which the Finance Bill is
going to be discussed.

Shri Satya Narayan Sinha: Natural-
ly, after the Demands are over, we
will take up the Finance Bill Imme-
diately after that.

Shri S. M. Banerjee (Kanpur): Ten-
tative dates have always been given.

Shri Braj Raj Singh (Firozabad):
Why can he not give tentative dates?

Shri Satya Narayan Sinha: It is
simple arithmeticc. You ecan work
out. I I announce the dates, the
Members will caich me if there is
any inaccuracy or any deviation.
Therefore, I have already said in the
beginning that excepting for unfore-
seen things, we will adhere to the
schedule.

Shri H. N. Mukerjee (Calcuita—
Central): It has been the practice for
the Bulletin to include the list of
dates. The arithmetical calculations
may be made in the office of the
Minister of Parliamentary Affairs and
we can have the benefit.

Shri Tyagl (Dehra Dun): In fair-
ness to the Members of the House the
approximate dates might be given.
There are certain members who are
interested in particular subjects and
they would like to be shere on those
dates,

Mr. Speaker: Nobody knows how
long the miscellaneous matters im-
mediately after the Question Hour
will take. That is a problem. There-
fore, if hon, Members are willing to
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take these miscellaneous matters in
the evening I can ask the Minister
to give the definite dates.

Shri N. R. Muniswamy (Vellore):
All these years we have been having
the same thing,

Mr. Speaker: These things are
there. The order has been given by
the hon. Minister. The time that has
been allocated is already given in the
Bulletin. Hon. Members shall have to
work it out. Anyhow, I shall ask
office to make an attempt to give the
approximate dates. I shall have it
circulated.

Shri 8. M. Banerjee: Always the
exact dates are given. I cannot
understand why there should be this
deviation from the old procedure.

ELECTION TO COMMITTEE

ALl InpiA CounciL FOR TECHNICAL
EpucATION

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Sir, 1 beg to move:

“That in pursuance of clause
i(f) of paragraph 3 of the Minis-
try of Education Resclution No.
F. 16-10/44-E.III, dated the 30th
November, 1945, as amended
from time to time, the members
of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the All India Council
for Technical Education for the
next term beginning on the 30th
April, 1981, subject to the other
provisions of the said Resolution.”

Mr. Speaker: The question is:

_ “That in pursuance of clause
i(f) of paragraph 3 of the Minis-
try of Education Resolution No.
F. 16-10/44-E.II1, dated the 30th
November‘ 1945, as amended
from time to time, the members
_Of Lok Sabha do proceed to elect,
in such manner as the Speaker
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may direct, two members from
among themselves to serve as
members of the All India Council
for Technical Education for the
next term beginning on the 30th
April, 1961, subject to the other
provisions of the said Resolution.”

The motion was adopted

12.13 hrs,

RAILWAY PASSENGERS FARES.
(REPEAL) BILL- -Contd.

Mr. Speaker The House will now
proceed with the further cnnsidera-
tion of the following motion moved
by Shrimati Tarkeshwari Sinha om
the 13th March, 1961, namely:

“That the Bill to repeal the
Railway Passenger Fares Act,
1957 and to make certain provi-
sions consequential thereto, be
taken into consideration.”

Regarding the point of order that
was raised, I, no doubt, said that I
do not agree with the point of order
and, therefore, the Bill may be pro-
ceeded with. The Finance Commis-
sion which is a statutory commission
makes certain recommendations and
a Bill is passed here allocating so
much of revenues to the States.
Later on, the Railway Convention
Committee, which is not a statulory
body is appointed and it makes some
recommendations. The recommenda-
tions are accepted by the House.
There is nothing irregular. But one
ought to know how this amount
which has been allotted under the
Railway Passenger Fares (Repeal)
Bill is made up. A general impres-
sion is given that there will be a
subsidy and so on. When the House
passed an Act allocating some reve-
nue to the States, it must know
definitely how much is being given
to the various States. Hon, Members
come here from the various Sfates.
The allocation might be right or
wrong. But, when once an Act has
been passed here after mature con-
sideration, basing its decision on the
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[Mr. Speaker]

report of a statutory commission, it
ought not to be left merely to Gov-
ernment to say that they are mak-
ing another provision. That will be
by-passing Parliament. Therefore,
some details ought to be given.

1 expected a Schedule about the
amount that we are going to give to
the various States. The hon. Mem-
bers may ask:

‘Why have you varied the per-
centages, why are you giving more
to onc State and less to another
State!. All these questions were
there when the original Act was
passed. I think that a good deal of
information ought to come from the
hon. Minister.

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): Sir,
the Finance Commission has yet to
decide about the proceeds that should
g0 to the respective States. A lump
sum has been provided, a sum of
Rs. 1250 crores. The Finance Com-
mission has yet to decide the details
and so I am not in a position to
place them before the House before
the decision is taken by the Finance
Commission. (Interruption).

Then, this Commission is a continu-
ous body. So, it is open for the pre-
sent Finance Commission to examine
these proposals and allocate the reve-
nues to the various States. The only
change that will come is that instead
of the allotment being from the pro-
ceeds of that tax, the new allotment
would be given as an allocation 1io
the States and the distribution will be
similar. The respective amounts to
be given to the various States will be
decided by the Finance Commission.
{Interruptions).

Mr. Speaker: Order, order. We
will assume the Finance Commission
makes a report. Would it be avail-
sble to the House for discussion?

Shri Tangamani (Madurai): The
next Finance Commission's report
will become operative from the Ist
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April, 1862. The previous Finance
Commission has made its recommen-
dation and the House has considered
it and percentages have been allotted.
The whole thing is being taken away.
No percentage is being given to the
States.

Mr. Speaker: The hon. House can
give retrospective effect to any pro-
posal.

Shrimati Tarkeshwari Sinha: It is
open to discussion because the Finance
Commission's recommendations are
always available.

Mr, Speaker: Whatever recommen-
dations the Finance Commission
makes are placed on the Table of the
House along with the President's
order. The House will have an
opportunity.

Shri Tyagi (Dehra Dun): It is al-
ways open.

Shri Mahanty (Dhenkanal): The
third Finance Commission will sub-
mit its report which will have effect
from 1st April 1962. But from April
1961 to April 1962, the States will be
left high and dry for the Government
say that they are going to make an
allocation. As you have rightly said,
we should know how and on what
basis. If we are told the basis we
may not have any objection. But it
is in the interests of the States and
even in the interests of this House
that Government should let us know
the principle of allocation of these
Rs. 1250 crores which the Railways
are going to contribute to the Gene-
ral Revenues. It is a simple matter.

Shri Vidya Charan Shukla (Baloda
Bazar): The Deputy Minister was
pleased to say that the Finance Com-
mission is a continuous hody. I do
not know how it is so. I would
like it to be clarified. The period for
which the previous Commission was
appointed is over.

Shrimati Tarkeshwari Sinha: Al-
though the Finance Commission is
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“said to be appointed for a term, the
problems before one Finance Com-
mission can always be brought to the
notice of the next Commission. The
problems do not go with the term of
the Finance Commission. Therefore,
this particular problem of the pre-
vious Finance Commission will be
looked into by the next Commission
also. That is the only thing I sub-
mitted.

Shri Vidya Charan Shukla: The
succeeding Finance Commission is not
bound by the decisions of the carlier
Commission.

Shrimati Tarkeshwari Sinha: I
never said anything about the deci-
sions. I only said that the problems
which were before the one Commis-
sion are brought before the next Com-
mission also. It is open to the
Commission to take its own decisions.

Mr. Speaker: Now, we will pro-
ceed.

Shri Sadhan Gupta (Calcutta—
East): Sir, I wish to raise a point of
order. I submit that this Bill is out
of order because....

Mr. Speaker: I have disposed it of.
Shri Sadhan Gupta: How, Sir?

Mr. Speaker: Yesterday the same
point was raised....

Shri Sadhan Gupta: Before I state
my point how can you say that, Sir?

Mr. Speaker: Another hon, Member
raised this point.

Shri Sadhan Gupta:
Sir?

What point,

Mr. Speaker: The same point that
he is now raising that the Bill is out
of order.

. Shri Sadhan Gupta: Sir, I am say-
Ing that the Bill is out of order
because it is in direct violation of
article 269 of the Constitution. I shall
explain briefly how it is.

2205(Ai) LS—5
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Under article 269 certain taxes are
to be levied and collected by the
Union; and under clause (1)(d) of
article 269, the railway passenger
fares and freights taxes is one of
them. And, under clause (2) of the
said article the net proceeds of the
taxes collected outside the Union
territories are to be distributed in
accordance with the law formulated
by Parliament. This Bill comes into
operation on the 1st of April. One
of the clauses provides for the
repeal of section 5 of the Estate
Duty and Railway Passenger Fare
Tax Act, which provides for the
distribution of the railway passenger
farc tax to the different States.
Now, the result is that, although we
will be levying and collecting the
railway passenger fare tax up to
31st March, 1961, from the 1st April,
1962 we shall be left with no legal
authority to distribute the railway
passenger fare tax collected upto 31st
March, 1961 to the different States,
because we are not saving the power
of distributing on the existing basis.
That is why it is in flat contradiction
of article 269 and the Bill is out of
order; it directly violates the Consti-
tution.

Mr. Speaker: When does it come
into force?

Shri Sadhan Gupta: 1st April, 1962.
Mr. Speaker: 19627
Shri Sadhan Gupta: 1st April, 1961.

Mr. Speaker: If it comes into effect
from 1st April, 1961, what prevents the
existing Act being applied in respect
of the amounts collected before the
Ist April, 1961?

Shri Sadhan Gupta: Because section
5 is repealed from that date. Distri-
bution will have to be made after the
1st April.

Mr. Speaker: That is not the con-
struction. If whatever amount is
collected under the existing law is
distributed before the 31st of March,
1961, I am sure the hon, Member has
no objection; the Act enables the
Government to distribute within that
period. Before the 1st of April, it is
entitled to collect and distribute also.
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{Mr. Speaker]

What he says is this. It will be
collected. But from the 1st of April,
1961 the Bill is repealed and so the
Government has no right to distribute
it, i it had not already been distri-
buted. My feeling is that the basis
in the Act can continue to operate so
far as this is concerned. If distribution
had not physically taken place within
that period, it can be done later; it
is only an executive act. It is not
that there is no authority for it. In
any case, the Speaker does not take
the responsibility of deciding a parti-
cular matter of constitutional pro-
priety, merely by making a statement
that it is in order or out of order.
The hon, Members may take this also
into consideration and need not pass
the Bill if they feel so inclined.

There is one other thing also. If
necessary, he can move an amend-
ment. If he has any doubt, he may
say that notwithstanding this clause,
nothing shall prevent the Government
from distributing the money or exer-
cising the powers under this Act in
the matter of distributing the pro-
ceeds realised before 31st March, 1961;
there will be no difficulty.

Shri Vittal Rao may continue his
speech now.

Shri Tangamani rose—

Mr. Speaker: How can he speak on
behalf of Shri Vittal Rao? Shri Vittal
Rao is not present. Very well. He
may speak. Shri Vittal Rao would
not be called again.

Shri Tangamani: Sir, some points
which we wanted to raise have
already been disposed of by you in
your rulings on the two points of
order. As the House is aware, the
Second Finance Commission in para-
graph 182 of its report says:

“While this recommendation
may hold good for the period of
five years ending 31st March 1962,
we suggest that steps be taken
10 investigate if the railways could

MARCH 15, 1961 Passenger Fares (Repeal) 5078

_ Bill

not, without undue labour or
expense, maintain state wise statis-
tics of route mileage, traffic and
earnings to facilitate the conside-
ration of alternative methods of
distribution.”

If they are not going to stick to the
percentage recommended in para-
graph 180, what is the percentage
which they are going to fix on the
basis of the directive given by the
Finance Commission.

What is contained in paragraph 180
is substantially stated in clause 5 of
wne Estate Duty and the Railway
Passenger Fare Distribution Act of
1957, except that in the case of Andhra
Pradesh it is 8.81 per cent in place
of 8.86 per cent, Maharashtra 10.80,
per cent.

Shri Rajendra Singh (Chapra): Sir,
what is the time allotted for this
discussion?

Mr. Speaker: We will take up the
other business as soon as this discus-
sion is over. This may not take more
than 10-15 minutes.

Shri Tangamani: Section 6 of the
Act has been repealed and we are not
left with any percentage. The Finance
Commission itself anticipates such a
contingency and the percentage is
also indicated. By this new Bill, the
title of the original Bill will be
amended. Instead of the Estate Duty
and Railway Passenger Fare Tax
Distribution Act of 1957, we will have
an Act in respect of Estate Duty alone.
Now, Rs. 612.50 crores is the amount
which the 1960 Convention Com-
mittee had arrived at after studying
the figures for the previous years. It
had stated that in the year 1959-60
the actual collection was Rs. 12.77
crores. When the report of the Con-
vention Committee was discussed in
this House, many hon. Members
stated that it was not going to be
Rs, 12.77 crores but much more and
that Rs. 12.50 crores was on the lower
scale. So much so, what has been
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" rightly due to the various State Gov-
ernments had been denied to them.
I am not going into this particular
point.

In paragraph 137 of the same report,
the Commission dealt with the distri-
bution of estate duty. It applied its
mind not only to the question of
distribution of the money that had
been collected from revenue by
taxing these fares; and I submit it
indicates in what form the money had
to be distributed. On page 52, they
say:

“The sum apportioned to pro-
perty other than immovable pro-
perty be distributed among the
States in proportion to their
population. The percentage share
of each State will be as follows:

Andhra Pradesh 8.76
Assam .. 253
Bihar .. 10.86
Bombay .. 13.52
Kerala .. 3.79
Madhya Pradesh .. 1730
Madras 8.40
Mysore .. 543
Orissa .. 410
Punjab .. 452
Rajasthan .. 447
Uttar Pradesh 17.711
West Bengal 7.37
Jammu and Kashmir 1.24"

Mr. Speaker: Is it in the old sche-
dule?

Shri Tangamani: It is not in the
old schedule. In the original schedule,
they say that whatever has been
collected will be distributed on a
particular basis. That deals with the
railway fares alone. Here for the
estate duly they have got another
schedule.

Mr. Speaker: So, this schedule is
not for distribution of the tax?

Shri Tangamani: No. But what I

am suggesting is that this schedule.
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may be followed for the purpose of
distributing Rs. 12.50 crores.

Mr. Speaker: There is a separate
schedule for the distribution of tax on
railway fares and that is sought to be
abolished now. All that the hon.
Member suggests is that there is
another schedule relating to the dis-
tribution of estate duty. Until such
time the Finance Commission disposes
of this matter and decides the per-
centage, this schedule may be adopted
for distribution of that money also.

Shri Tangamani: There is a basis
for that and they say it is on the
basis of population that it is distri-
buted. They have waorked out and
they say that Madras got 8.4 per cent
etc.—] am not reading out the whole
thing. My submission is, when there
is no schedule which is going to
govern them—there is an indication
in the report of the Finance Commis-
sion itself—this schedule may be
adopted for the purpose of distribut-
ing Rs, 1250 crores. Because the
scope of the Bill itself is limited, I
am not going into the entire question
as to how far the Convention Com-
mittee was justified etc. My limited
purpose is to know—and I would like
to have a definite reply from the hon.
Deputy Minister—whether they are
going to follow this schedule which
is mentioned in paragraph 137 on page
52 of the report of the Second Finance
Commission.

Mr. Speaker: The hon. Minister.

Shri Mahanty: Sir, I would like to
raise one or two points and I may
also be given two minutes.

Mr. Speaker: Has he not disposed of
everything?

Shri Mahanty: That was on the
poin{ of order.

Mr. Speaker: All right, he may
take two minutes.

Shri Mahanty: Sir. I want to speak
on this Bill because this is a very
serious matter and I do not consider
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[Shri Mahanty]

this Bill as cimple as the hon. Minis-
ter has thought it to be. Sir, there
is one pernicious aspect of this Bill—
I am sorry I used the word “perni-
cious”, if the word “pernicious” is
offending I withdraw it. But there is
an aspect of this Bill which is really
somewhat very disturbing. The Rail-
way Minister wanted {o present a
pre-election budget. Therefore, he
wanted to show increased railway
earnings.

Mr. Speaker: Order, order. I would
call upon the hon. Minister o reply.
This is a political speech that the hon.
Member is making. What else is this?
I allowed him an opportunity in the
beginning. Every hon. Member is
entitled to say what he has to say on
a point of order. After I have dis-
posed that of, it is open to him to say
that he has some points on the merits
of the Bill. He may make those points
also. But I find that he is making a
purely political speech. The hon.
Minister—

Shri Mahanty: How is it a political
speech? I am not making any politi-
cal speech.

Mr. Speaker: There is no other
purpose. Order, order. I must be
satisfied fhat he wants to raise some
reasonable point with respect to dis-
tribution etc. Shri Tangamani sugges-
ted that in the absence of any schedule
the other schedule may be adopted.
Any hon, Member can speak some
such thing on the merits of the Bill.
Here the hon. Member goes to the
fundamentals and asks as to why
these railway freights and fares are
not followed. They are following the
convention. The report of the Rail-
way Convention Committee has been
adopted—that is another matter and
it is for the hon, Minister to explain.
I am not going to allow another
opportunity to any hon. Member
merely to say that the Bill has been
brought in view of the coming elec-
tions. What else is the hon. Member
saying? I call upon the hon, Minister.
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Shri Sadhan Gupta: Sir, on a point ’
of clarification.

Mr. Speaker: No clarification.

Shri Sadhan Gupta: We have to
speak in Parliament on Bills and so
many other things. Is i4 your ruling
that even if it is relevant we cannot
make a political speech on a Bill if
we think it is necessary to throw out
the Bill?

Mr. Speaker: When I cxercise my
discretion to allow a second oppor-
tunity to any hon, Member 1 ought
not to allow it to enable him merely
to make a political speech. It is a
propaganda matter. Of course, when
I give the original opportunity hon.
Members are entitled to speak what
they want to. Even then if I find
that they are speaking something
irrelevant I can stop them. A second
opportunity is given merely out of
my discretion. There I am entitled
to say that the hon. Member is not
contributing anything substantial to
the subject before the House—that is
the matter of distribution—but some-
thing else. If he had said this origi-
nally I do not know what I would
have done. Let me proceed now.

Shrimati Tarkeshwari Sinha: Sir,
so far as the point raised by the hon.
Member Shri Sadhan Gupta about the
present arrangement of distribution of
the proceeds after 31-3-1961 is con-
cerned, it will be carried on according
to the provisions of the General
Clauses Act and, therefore, there there
is no difficulty in regard to that.

The point which has been raised by
Shri Tangamani, Mr. Speaker, is in
contradiction with the approval which
this House gave to the resolution it-
self by which it accepted the recom-
mendations of the Railway Convention.
Committee. This Bill has come as an
enabling measure, Because the House
has already accepted the provisions of
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the report of the Convention Commit-
tee and agreed to the principle contain-
ed therein, this Bill is only an enabl-
ing measure so that the recommenda-
tions of the House could be implement-
ed effectively,

Shri Tangamani has expressed his
apprchension about what is going to
be the fate of the States in regard to
distribution. Probably he knows that
this tax was levied in 1957 and after
that all these questions were consi-
dered by the Railway Convention
Committee. They took the average of
the working period of two years dur-
ing which this taxw as in operation.
The average was taken for the years
1958-59 and 1959-60, and basing their
knowledge and information on  the
average of these two years the Rail-
way Convention Committee re®in-
mended that Rs. 12°5 crores should go
to the State as a subvention and they
should be given this amount as a
lump sum. There has been no dis-
turbance of the level of that subven-
tion becaus e this figure was worked
out on the average earning of passen-
ger fares tax. So there should be
absolutely no apprehension in regard
to the amount which should go to the
States.

The reason why the Railways had to
do this was fully explained by the hon.
Railway Minister when this report was
being considered by this House. At
that time he tried to reply to all these
points and he satisfied the House, and
it was therefore that this House gave
approval to the Railway Convention
Committee’s recommendations.

The point is that the railway pas-
senger fares have remained unchanged
from 1955-56 and 1957-58 onwards and
the income from passenger fares has
proved inadequate to cover the costs.
The Railways are incurring a loss on
the passenger side because the income
from passenger fares is not adequate
to meet the operational cost. There
is a net loss to the Railways on this
side. 'The Railways, therefore, were
feeling that this measure is a little
bit inelastic and the Railways should
have a little elasticity which any
commercial undertaking should have.
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Every year the Railways are suffering
a net loss on this side. After actual
working the operational costs are
found to be more than the earnings
from passenger fares. That is why
I said....

Shri Braj Raj Singh (Firozabad):
Sir, I feel that the hon. Deputy Minis-
ter has not at all studied the repo-t
of the Convention Committee. As a
matter of fact, that report has said
that there were certain expenses
incurred on accounting which were
not necessary. Therefore, they are
not genuine losses.

Shrimati Tarkeshwar Sinha: I have
read the report of the Convention
Committee and I stand by the remark
that I have just now made when I said
that the Railways have been suffering
a net loss on the passenger side. I
would request the hon, Member to
study the details and see  whether
actually the operational costs are
more than the earnings from passen-
ger fares.

Shri Rajendra Singh: What is the
basis for the hon. Deputy Minister’s
statement

Mr. Speaker: She has said that the
report of the Railway Convention
Committee itself says so and she is
also strengthened in her view by re-
ference to the reports of the Railway
Board and so on,

Shrimati Tarkeshwari Sinha: The
operational services of the Railways
as a whole are not incurring a loss,
but I am talking about the passenger
fares,

Mr. Speaker: There is the goods
traffic and other things.

Shrimati Tarkeshwari Sinha: The
income from passenger fares is not
able to cover the operational cost of
the Railways.

Shri Rajendra Singh: What is the
basis of that.

Mr. Speaker: She has said that.
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Shri Rajendra Singh: It is not
there,

Mr. Speaker: It is a matter of
opinion. She is not bound to say that.

Shri Rajendra Singh: May I know
who has worked it out?

Sarimati Tarkeshwari Sinha: The
hon, Member would kindly try to
understand the difference between the
two,

Mr. Speaker: Are we having a
viva voce examination here?

Shrimati Tarkeshwari Sinha: The
Railways are able to meet the cost
from the goods traffic and not from
the passenger traffic. The hon, Mem-
ber should make a difference between
passenger traffic and goods traffic. I am
only saying that the income from
passenger fares is much less than the
operational costs on passengers side
and the Railways are incurring a loss
on that account. Therefore, in order
to make the scope of passenger fares
more elastic the Railways have
brought in this anrangement. The Rail-
way Convention Committee was aware
of all these aspects. They took into
consideration all these points and it
was only after that that they thought
it wise to recommend to the Railways
to give a subvention, of a lump sum
to the States. I do not think this is
in any way going to affect the pro-
ceeds which is likely to go to the
States. After all, Sir, the working
average for two years has been taken
and the House should have no reason
to presume now whether the railway
earnings would be more or less. It is
only a presumptive argument that the
hon. Members opposite have raised.
The facis of the case are that the
average of two years’ working has
been taken into consideration and it
was only basing on this average work-
ing of these passenger fares for two
years that the Railway Convention
Committee came to this conclusion.
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So far as the point about distribu-
tion is concerned, I would again re-
peat that it has yet to be done. It has
to be done by the Finance Commis-
sion, and they will certainly take into
consideration every need of every
State and they will see how this lump
sum is to be distributed among the
respective States. So, unless and un-
til we know the recommendations of
the Finance Commission, whatever
expressions of apprehension are made
can only be said to be imaginative.
I have nothing more to say.

With these words, I commend the
Bill for the acceptance of the House.

Mr. Speaker: The question is:

“That the Bill to repeal the
Railway Passenger Fares Act,
1957 and to make certain provi-
sions conscquential thereto, be
taken into consideration.”

The motion was adopted.
Mr. Speaker: The question is:

“That clause 2 stand part of the
Bill”,

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3— (Amendment of Act 57 of
1957).

Shri Sadhan Gupta: Regarding
clause 3 which is the crucial clause
with respect to which I had raised the
point of order I do not think the hon.
Minister is on very safe grounds in
relying on the General Clauses Act,
Presumably she means section § of
that Act. Under the General Clauses
Act a liability that is incurred con-
tinues despite the repeal of the sec-
tion. This particular section, section
5 does not impose a liability. It con-
fers an authority. There is no lia-
bility incurred to distribute in a cer-
tain manner. Under article 269 of the
Constitution there is only an autho-
rity given to distribute in a particular
manner.
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Shri Sadhan Gupta: It is an obliga-
tion but that obligation has to be dis-
charged or exercised in accordance
with certain principles formulated by
Parliament by law and this is the prin-
ciple formulated by law. When that
is the position, if anything is still out-
standing for distribution, there will
be no principle formulated according
to which distribution can be made.
Therefore, even at this stage, I would
request the hon. Minister to introduce
an amendment saving the operation of
section 5 as regards the outstandings
and thereby to make it constitutional.
Otherwise it would be unconstitu-
tional and I think there is no reason
why this cannot be done.

Shrimati Tarkeshwari Sinha: I
do not think it is necessary at all. It
would be covered by the General
Clauses Act.

Mr. Speaker: Very well; there is
diffcrence of opinion in the matter.
The question is:

“That clause 3 stand part of the
Bill”,
The motion was adopted.

Clause 3 was added to the Bill,
Mr. Speaker: The question is:

“That clause 1, the Enacting For-
mula and the Title stand part of
the Bill”,

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

Shrimati Tarkeshwari Sinha: 1
move:

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted,
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Mr, Speaker: The House will now
take up further discussion of the
general budget. Shri N, R. Muniswamy
may continue his speech.

Shri N. R. Muniswamy (Vellore):
Mr. Speaker, Sir, last evening I began
by saying a few words about the
general aspects of the budget. The
Finance Minister has had certain basic
ideals in preparing the budget, and
broadly speaking they are these:
firstiy, sacrifice. The Finance Minis-
ter wants everyone to make some
sacrifice with a view to develop the
country. Secondly, the spreading over
of the taxes on all sections of the
people and not impose them on any
one section alone to feel the brunt,
Thirdly, the Finance Minister wants to
encourage exports and discourage im-
ports. Also, he wants to discourage
consumption and encourage invest-
ments. There are other aspects also,
but these are the basic ideals with
which the present budget has been
brought forward before us.

12.46 hrs.
[SHrR1 HEDA in the Chair]

We have to examine whether these
basic ideals are in conflict with the
proposals of the budget or are in con-
formity with it. While examining this,
I find that the Finance Minister has
already given a convincing reply, in
his speech in the other House, to all
the criticisms that had been levelled
against the budget. But one has to
devote a second thought to it and sce
whether those reasons are convincing
or not. [ shall take up a few salient
features of the budget in this regard.
They are four in number: the first is
the balance of payments position; the
second is the economic policy and
measures; the third is the taxation
policy; and the last is the growth of
expendifure. When we examine these
four aspecls, we have to see whether
the basic ideals on which he prepared
the budget are in conformity with or
in confliat with the budget,
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[Shri N, R. Muniswamy]

As regards the balance of payments
position, the Finance Minister has
stated that as early as 17th February,
1961, the sterling assets stood only at
about Rs. 157 crores which are about
Rs. 46 crores lower than what they
were at this time last year or so. When
the second Five Year Plan was com-
menced, the sterling balances were
Rs. 746 crores. We are not able to
understand how this small amount of
Rs. 157 crores, when we are going to
enter upon the third Five Year Plan,
is going to make up the deficiency. Of
course the Finance Minister has been
kind enough to go round and get
foreign assistance. Under his stew-
ardship, we have been able to get
some foreign assistance. His optim-
ism and stewardship are such—that
optimism has been shared by many of
us—that I know other countries have
willingly come out to dole out all the
assistance that we want from them.
Also, many of the countries have re-
cognised the principle on which we
want to have loans, that is, the loans
must be free from strings, or, what is
generally known as free loans, which
could not be tied by anything. So,
when several foreign countries have
recognised the importance of this as-
pect, we are sure that we are going to
have massive support from them to
carry out the project plans.

One aspect which I would like to
bring before this House in connection
with thesc loans is that these increas-
ing foreign loans will be beset with
certain difficulties, and they will bring
in some far-reaching changes and
grave problems. What I say is, in the
third Plan the emphasis is on indus-
trialisation. We have to bear in mind
that it is not only industrialisation but
that the third Plan might possibly add
to the installed capacity of the indus-
trial projects, These two things have
to be borne in mind, and I am not so
sure whether the production that we
are expecting from the installed capa-
city is going to have the desired re-
sult. I want to know whether the
products of the industrial projects that
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we are going to have will be sold.
That is being controlled by two fac-
tors. Firstly, we must have adequate
foreign exchange to import the neces-
sary raw materials, and secondly, the
products that are produced by these
projects should find a place for sale, If
we are not able to realise or anticipate
these two factors and if we are not
able to see that the results would
materialise as expected, and if we are
to be disappointed, T am sure great
difficulty will arise . I say so because
these projects would then lay waste
and they may become idle,

I am reminded in this connection of
certain remarks made by Mr. Scaife
when he went to see the Ambarnath
machine tool factory., He said he was
very happy to see that factory. But
one remarks which he made is worth
considering. He said that the factory
was lying idle and remarked, “The
lady is well dressed but nowhere to
go”, thereby indicating that the plant
is idle. But the implication there-
under is that we have to think of the
export. Unless we chalk out an ex-
port programme and implement it, we
may not be able to achieve our object,
Therefore, we have (o see that just as
we plan for industrialisation, so also
we must plan for exporting. The ex-
port programme has also to be plan-
ned out and then they must be imple-
mented and carried out effectively. 1
know the Government are doing their
best, experimenting on certain aspects
as to how to encourage exports., But I
find their experiments have not given
proper results. I only wish that
concrete proposals are brought out and
they are implemented so that the
programme is carried out thoroughly
which will result in appreciable re-
turns,

The second aspect is the economic
policy and measures. In this connec-
tion, I beg to refer to the Economic
Survey. But before reading and quot-
ing some of the paragraphs I would
only say that the Finance Minister in
his speech has stated that the essence
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of democratic planning is that the sac-
rifice involved in development should
be evenly spread and should be forth-
coming readily and voluntarily, As I
have already said, that sacrifice must
be spread evenly. He has exhorted
every citizen here to participate in
this sacrifice and see that all round
development takes place, I appreciate
his view point and I am one with him
in this respect. The economic policy
which has been evolved by the Gov-
ernment for a long time has been that
as the economic conditions are chang-
ing, accordingly our policy is also
changing.

In this connection, I would like to
quote one paragraph which has been
rightly stated, and that is on page 14
of the Economic  Survey 1960-61,
paragraph 41:—

“Over the Second Plan period,
the additional taxation raised by
the Centre works out to Rs. 797
crores. With the addition of
Hs, 244 crores of fresh taxation
by the States, the total additional
tax effort during the Second Plan
period comes to Rs. 1,041 crores.
The revenues of the Central and
State Governments have increased
from Rs. 768 crores in 1955-56 to
abit Rs, 1,300 crores in 1960-61,
ie., an average annual increase of
some 14 per cent, Part of this re-
flects the growth of production
and part is a reflection of the rise
in prices that has occurred, The
total of tax receipts to national in-
come at current prices—which is
an indicator of the relative ad-
vance secured—has risen only
moderately from about 8 per cent
in 1955-56 to about 9 per cent in
1960-61. This illustrates how diffi-
cult it is, in a country with a pre-
ponderance of low incomes, to
draw a growing proportion of na-
tional income into the public ex-
chequer.”

It has been very rightly stated and
this is the whole truth. But when we
look into the statistical table here
under “National Income” in the same
volume, over a period of ten years
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from 1948-49 to 1958-59 the national
income has increased by 50 per cent.
But for the corresponding per capita
income the increase is less than 25 per
cent. This creates a doubt in our mind
whether this national income, which
has shown a 50 per cent. increase in
ten years, has not been evenly distri-
buted. Our object is to see that it is
evenly distributed, When the national
income has risen by 50 per cent, the
per capita income should also have
risen by 50 per cent, But we find that
per capita income is lagging behind
and it is only showing an increase of
25 per cent. So, there is something
behind it. That indicates that the na-
tional income, which has gone up by
50 per cent, has not percolated to the
lowest of the low, Therefore, I would
say that the statement that the inci-
dence of taxation is evenly distributed
is not standing to the test,

One thing which I will bring to the
notice of the hon, Finance Minister is
that we must have a widespread taxa-
tion. I quite agree with him that no
one community should feel the brunt
of it. Let us examine whether this
widening and strengthening of the tax
structure, as enunciated by the Fin-
ance Minister in his speech, is going to
improve the lot of the common man.
His theory is that it is in the interests
of the common man and for his benefit
he is doing the job. Very well, I ap-
preciate it. But we must remember
one thing in this connection, He has
widened and strengthened the tax
structure only with regard to certain
articles which are of common use.
Betel nuts, kerosene, coffec and tea
these are the four items on which I
wish to stress some points, No ex-
planation has been given by him in
the other House as to why he has in-
creased the taxes mainly on these four
commodities. Of course with regard
to kerosene he said that only superior
quality of kerosene is taxed. As re-
gards betel nuts he said that only the
imported variety is taxed. Regarding
tea and coffee he said that 10 cups of
coffee will cost 1 nP more and 20 cups
of tea will cost an extra naya Paisa.
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I do not think anybody takes so many
number of cups of tea or coffee, at the
same time, I do not know how it is
calculated. It is all right for him to
say that, but how is he going to divide
1 nP between ten cups of tea or 20
cups of coffee, we are not able to
understand. All that I can say is that
this increase is going to cost some-
thing more to the common man.

There is one other aspect to which
we have to devote some attention.
There had been a shortfall of nearly
Rs. 70 crores in the public loans real-
ised during 1960-61. Similarly, the res-
ponse to prize bonds has not been so
encouraging and thc receipts are ex-
pected to be only Rs, 12.5 crores, as
stated by the Finance Minister, though
we gave credit for Rs. 25 crores. Now
we are not able to make out why
there is such a poor response. Is it due
to the scarcity of resources or money
with the people or is it going some-
where else? This is a phenomenon
which we cannot ignore. We have to
give some proper thought as to how
this money gocs and where it stands.
According to my way of thinking that
money is going to the private sector.
For example, the subscription to the
equity shares of some of the private
companies during 1960-61 are reported
to be more than 10 to 14 times in
some cases. How has the money gone
there? Why is it that money is going
after equity shares instead of Gov-
ernment bonds? Why is it that Gov-
ernment could collect only  Rs, 12°5
crores by way of prize bonds? There-
fore, I would request the Finance
Minister to see that in the socialistic
economy in our country the wealth is
equally distributed instead of its
drifting in @ particuiar segment of
socicty. The object of our policy is to
see that it percolales to everybody. It
is not as if one section has to benefit
at the expense of another section. This
has to be considered very well and
measures should be underiaken in con-
sonance with the changes in the eco-
nomic conditions. Therefore, I re-
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quest the Finmance Minister to give

thought to it.

As regards the taxation policy of the
Government, I think it is a bold one
in the sense that the Finance Minister
has filled up the gap by additional re-
sources, But I find that most of the
States have left their revenue gap un-
covered. If oniy they had emulated
the Finance Minister’s example, we
would have had some more burden
on the common man. But they did not
do like that. But we have to carry
out the Five Year Plan successfully.
The Finance Minister has stated that
in his budget proposals. The first sen-
tence of the Finance Minister has been
guoted by everybody, Let me also
quote it:

“Taxation in a developing eco-
nomy plays a vital part, It is more
than a mere budgetary device to
pay for the cost of Administration.
It is an instrument of economic
policy.”

Everybody appreciates it and it is
quite all right. If this is the accepted
policy or the objective we take in the
Third Five Year Plan, our plan will
succeed. But then the States must also
cooperate with the Centre in this
matter, The desired objective and the
targets envisaged in the Plan can be
better achieved by greater coordina-
tion between the Cenire and the
States. At present, what I find is, that
the Plan indicates the resources by
way of taxation that should be raised
by the States and lcaves it to the dis-
crelion el the Slates to work out the
details there. It secems to me that
in the interests of national economy,
taking into account the total tax reve-
nue to be collected by both the Centre
and the States logether, a broad pat-
tern of taxation should be drawn up.
I would suggest this for the consider-
ation of the National Development
Council,



5095 General

13.00 hrs.
Although, of course, the growth
of non-developmental expenditure

has lessened—from 39-9 per cent in
1955-56 it has come down to 34 per
cent in 1960-61—in absolute terms
there is an increase of Rs. 300
crores. It was Rs. 586 crores in
1955-56 and now it is Rs. 884 crores.
I am aware that in a developing eco-
nomy the scope for non- developmen-
tal expenditure cannot completely be
ruled out. The ratio that it bears to
the total expenditure works out like
this. I do not think we have any-
thing to do. But I only want that
the Government should think of
pruning the expenditure. They have
got scope to do this. I am sure that
this thing would be borne in mind.

Accordingly to Annexure XIV on
page 208 of the Explanatory Memo-
randum, the expenditure on contin-
gencies has increased from Rs, 35
crores in 1959-60 to Rs. 40 crores in
1961-62. Again, other expenditure
has also increased from Rs. 131 crores
to Rs. 163 crores. I want that some-
thing must be done to minimise this
expenditure.

The last suggestion which I wish
to place before the House is with re-
gard to certain aspects of the Expla-
natory Memorandum which he has
given to us along with the Budget
papers. So much literature has been
given to us that many of us do not
understand or know the technique as
to how to read it. I only want a
committee to be appointed to see what
all literature should bhe given to
Members of Parliament. It should be
given in such a way that we can in-
telligently interpret all this. I find
volumes and pages after pages are set
apart in the Budget papers which are
of no value at all because they all
give the same idea, not for the Mem-
bers of Parliament but for the de-
partments.

I will touch one aspect with regard
to the Defence Services Estimates
and with this I will finish. Under
Demand No. 9 on page 40 there is a
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provision for Rs, 31 crores for Ord-
nance and Clothing factories. In the
explanatory notes which have been
given I find that this provision is
also for the manufacture of trucks
and tractors. There was a good deal
of criticism about this in this House
and outside. It had been raised in
the Public Accounts Committee also
that we must know more about this.
A scant and cryptic statement in the
explanatory notes about this is not
enough. We want more information
about this in view of the criticism
that in the manufacture of trucks and
tractors they are not doing the job
properly.

I only wish I had been given gome
more time. I hope the hon. Finance
Minister will give thought to all the
points that I have raised. With these
remarks, I support the Budget.

Acharya Kripalani (Sitamarhi): Mr,
Chairman, Sir, I congratulate the hon.
Finance Minister. Whatever may be
the merits of hjs impositions, nobody
in thig House can deny that his speech
was couched in very eloquent terms,
It was almost when he ended, in the
poetic style of our hon. Prime Minis-
ter. I also sympathise with the hon.
Finance Minister. He has to impose
a heavy burden upon the people and
he has to impose it for policies for
which he may be only slightly res-
ponsible. They were there before he
moved from his Province to the Cen-
ire,

13.04 hrs.
[Su#Rr1 MULCHAND DuUE in the Chair]

So, he rcannot be held responsible
entively for those policies. However,
he has to bear the burden of criticism
in this House and in the marketi place.
If I mistake not, he has to bear the
curses of the housewife also,

The hon, Finance Minister also
gets his need of praise from some
quarters.

An Hon.
quarters,

Member: From many
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Acharya Kripalani: From many
-doubtful quarters.

It is said that he is very bold to
"have imposed taxation at a time when
the next election is in the offing. If
'he really was so bold, he should have
seen that in the Five-Year Plan it
has been decided to impose taxes to
the tune of Rs 1,100 crores and that
Rs. 60 crores is not one-fifth of
Rs. 1,100 crores.

1t ig always very brave to be gene-
‘Tous at the expense of the poor man’s
pocket when he cannot say anything
about it, It is also said that the bur-
.dens have been equally distributed on
all classes of people, but while the
burdens on the rich do not diminish
even their luxuries, the burdens upon
the poor adversely affect their pre-
sent sub-subsistence existence in the
villages.

The hon. Finance Minister admits
that he wants the people to sacrifice,
but he also says that all classes of
people have benefited from the Plan.
Where does the question of sacrifice
arise then? If they have gained from
the Plan, the question of sacrifice
does not arise at all. They are only
giving something of what they have
alrcady received. But words in the
mouths of politicians do not have
their dictionary meaning. What is
the meaning of sacrifice? Sacrifice is
something that a person imposes
upon himself and bears it for a cause
voluntarily. Taxes are not volunta-
rily paid, much less indirect taxes.
We can only refuse to pay them if
we want to forego the necessities of
our life.

Shri Tyagi (Dehra Dun): That is
sacrifice.

Acharya Kripalani: In his tax pro-
posals, the hon. Finance Minister has
seen to it that in everything that we
purchase we pay some dakshina to
the gods, Almost all commodities are
taxed—from betelnuts, biris, match-
boxes, medium cloth tea, coffee to
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raw materia]l for indusfry and also
machines which will increase produc-
tion and without which we are told,
there can be no socialism. In his
impositions the hon. Finance Minister
has made no distinction between
necessities and luxuries. They are
taxed all alike. They are all tarred
with the same brush.

In the matter of kerosene there
must be some kind of a trickery be-
cause, as I am told, out of 2 million
tons of kerosene only 02 a mere 10
per cent, is of the inferior grade.

Further, no care has been taken to
see that the middle man takes no
more from the consumer than goes
into the treasury. In 95 per cent, if
not cent per cent, cases the excise
duties have resulted in raising the
margin of profit for trade and indus-
try. A multiple of the new imposts
is passed on to the consumer. It
should be ihe duty of the Govern-
ment to see that at least the consum-
er is not further burdened with this
multiple. It must immediately an-
nounce the new price list of the com-
modities taxed for public informa-
tion. It must also penalise the charg-
ing of high prices. It raust also see
that there is no sympathe!ic rise in
general prices. But this can be done
only by a government whose writ
runs among anti-social elements in
commerce and industry. But, what
to talk of commerce and industry,
this Government's writ, I am sorry
to say, does not run even in its own
departments.

The latest report of the Publie
Accounts Committee reveals the as-
tounding fact of contracts being given
to the tune of Rs. 23 crores to a
blacklisted firm and, again, to the
tune of Rs. 4 crores to the same firm,
even after specific and categorical in-
structions had been issueq that no
contracts be given to this firm. The
House would like to know the name
of this disreputable firm, Has it any
connection with any past Minister in
the Centre?
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Let us however, see how much
money the Finance Minister is able
to get from all these impositions, It
is a mere Rs. 60 crores. This amount
he could have got without earning
the curses of the housewives. He
can get it by tightening his Income-
tax machinery, making it more honest
and efficient and taking care to see
that there is no interference with its
work by the high-ups whenever a
powerful individual or party is invol-
ved. He can also get the amount either
by decreasing or increasing the size
of the Plan which is to cost about
Rs. 11,000 crores. The difference it
will make to the Plan one way or
the other will only be marginal. He
can get four times this money by
sceing that the budget figures are
not inflated, as they have been in-
flated in the past years. He can also
raise this petty amount by exploiting
the mutual fears of the western and
the eastern blocs in the cold war.

Shri Tyagi: That is not graceful.

Acharya Kripalani: We are told
that the sacrifices are for the benefit
of the future generations. Would it
not then be just that the burdens are
distributed equitably between the
present and innumerable future gene-
rations, Sir? If the burdens are so
distributed, the share of the present
generation would be negligible in-
deed.

The Finance Mi
is always said, that
for the fulfilment our Plans. If
that is so, he must to it that the
money raised is speft on the Plan.
But our experience is that in the Se-
cond Five Year Plan most of the
money got from the taxes has been
spent on non-Plan expenditure......

says, as it
ese burdens are

The Miunister of Finance (8hri
Morarji Desai): That is not true.

Acharya Kripalani:...... on non-
development schemes and works,

Our Government wants all classes
of people to tighten their belts and
sacrifice for the Plan. While a large

PHALGUNA 24, 1882 (SAKA) Budget—General 5100

Discussion

majority of -our people have to make
sacrifices in the present, a small mi-
nority of the rich have to enjoy the
fruits of the Plans in the present. This
was pointed out by my hon. friend
Shri Asoka Mehta—who ig also the
friend of the Finance Minister and
who is a'so a great supporter of the
Plan—whether the Plan is made pro-
perly, is conceived properly and
whether it is executed properly.

The Research Study on ‘“‘Ownership
and Control” carried out with the
approval and help of the Planning
Commission hasg pointed out the tre-
mendous concentration of money and
power in a few business hands. I
am not going to detail here how many
industries one house or another house
controls, because yesterday I heard
that there has been some contradiction
about the number of companies that
one particular house controls. That
is a question which the Government
can take up with that house or that
house can take up with the Govern-
ment. The details were given by Shri
Asoka Mechta and by other speakers
yesterday. But I would supplement
what they said, and it is this. In addi-
tion, there are companies under in-
direct control. As the Study points
out correctly, for the identification of
a group and for tracing its wide rami-
fications, one has to go beyond the
managing agencies directly associat-
ed, and trace the nominees and find’
out on whose behalf they operate,
and where the power of decision-
making really lies. But even before
the extent of indirect control is un-
earthed, the magnitude of sole con-
trol is highly dangerous from the
point of view of our socialism and
from the point of view of our econo-
my.

Further, the statistical organisation-
has in its own way reached similar
conclusions. It says that between
1952-53 and 1956-57 the percentage of
peop’e having lower incomes register-
ed a considerable increase. @~ Whereas
during 1952-53 the percentage of peo-
ple having income less than Rs. 200
per year was 50 per cent, in 1953-54
the percentage rose to 55 per cent;.
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An 1954-55 the percentage rose further
to 62 per cent; and in 1956-57 it rose
to 65 per cent. And today we do not
know what the percentage is, because
the Study has not carried out that
investigation. Now it must be much
more. This shows that the percentage
-of people with lower incomes has been
progressively on the increase,

The most strange thing is not only
‘that the rich have become richer
-and that they control many compa-
‘nies, but in addition to this it is these
‘very people who are making money,
who control so many companies, these
‘very big houses receive the greatest
‘patronage from our Government in
‘the shape of import licences and
other advantages. One such house
received a licence for steel to the
tune of Rs. 30 crores over a period
of three vears. Their members are
-also appointed as directors of Gov-
ernment Corporations. Thig is the
-condition in which we are living!

Calcu'ating it from the other end,
‘we see the same phenomenon, People
-drawing more than Rs. 500 recorded
:a sharp decrease from 8 per cent dur-
ing 1852-53 to 5 per cent in 1954-55
and 4'5 per cent in 1956-57. The
‘percentage of people with low in-
-comes is increasing and the percent-
age of people with comparatively
high incomes is steadily declining,
and great wealth is concentrated in
fewer and fewer hands.

I have given the percentages of
low income and high income earners
in terms of the total population. Let
us now see the rising or falling per-
centages within the different income
groups. This shows that between
1948-49 and 1954-55, the number of
people who could be assessed on an
income of Rs. 5,000 per vear dropped
by as much as 53 per cent. It will
perhaps be said that this happened
because the exemption limit was rais-
ed in 1851-52 and fewer people were
subject to tax. However, if we draw
a comparison of the years after the
exemption limit  was  raised, even
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then we find a decline in this group.
Between 1951-52 and 1952-53 this
income group declined by 13 per cent,
and next year it declined by a further
17 per cent, It gefinitely shows that
the income distribution has been go-
ing on against earners of Rs. 5,000
and less per year. On the other hand,
what has happened to the higher in-
come groups? Assessees with income
between Rs, 5,000 and Rs. 10,000 in-
creased by 75 per cent. Those with
income  between Rs. 10,000 and
Rs. 15,000 and Rs. 20,000 increased by
and those with income between
Rs, 15,000 and Rs. 20,000 increased by
10 per cent and so on. One would be
happy if this percentage increase was
in relation to the population. It was
on'y within the group of assessees
which showed concentration of in-
come. If these are the figures, in
spite of the widespread concealment
of income, which the rising bullion
prices indicate, the full extent of
concentration of wealth can well be
imagined.

This clearly proves that the major
benefit of the plans have flowed to
the higher income groups, making a
mockery of our boasted and boosted
socialism.

Further, India is a completely shel-
tered market. Under planning, in the
name of the best utilisation of the
existing resources, the plurality of
units in the same industry is restriet-
ed. Therefore, there is no competi-
tion worth the name. Then, again,
in the name of the best utilisation of
foreign exchange, imports are drasti-
cally cut. There is thus no competi-
tion from foreign markets. In this
protected market, in the sheltered
market, money is being constantly in-
jected. This is an additional cause
of the present-day income-inequality.
The benefits of planning have accru-
ed mostly to the upper strata of so-
ciety.

Recently, there was a series of arti-
cles in an economic journal on Plan,
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and they also confirmed increasing
accrual of profits and salaried in-
comes on account of the creation of
new posts and prolification of the
bureaucracy to the upper sector which
is technically called by the economist
as the ‘U-Sector’. The ‘U-Sector’ and
the ‘non-U-Sector’ have moved apart
further during the Plan years. Fur-
ther, the speculative elements have

played havoc with the lives of the .

people.

Easy money has led to conspicuous
consumption. Its demonstrative effect
has percolated to the other sectors.
The result is a high demand for
luxury goods. A good deal of natio-
nal resources is now being diverted
to the manufacture of radios, refri-
gerators, air-conditioners, and
numerous types of bath-room and
kitchen appliances. Nobody is again-
st a higher standard of living,
but we must see that the basic ne-
cessities are first made available to
the bulk of the people. In other
ways too, our resources are being
diverted into wrong uses. Luxurious
buildings fetching fabulous rents are
going up in all the big cities. While
many important industries have suf-
fered from want of basic raw mate-
rial, namely steel, it is easily availa-
ble for construction of palatial and
prestige buildings both private and
public. All this makes our Plan de-
fective and self-defeating.

Then, again, take the report of the
xgcond agricultural enquiry. It in-
dicates that there has been a general
deteroration in  the condition of
agricultural  labour. The average
annual income of a household dec-
lined during the period, from Rs. 447
to Rs. 437, while its average annual
tonsumpt'on expenditure rose from
R: 461 1o Rs. 618 The real income
of agricultural labour has decreased;
unemployment has increased and his
Indebtedness has also increaéed, The
conditlon of those who have uneco-
Nomic holdings is no better.,

Tp complicate matters further, as
Shri Asoka Mehta said the other day,
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there is no proper co-ordination in
our planning. This is clear from the
fact that today we are in a regular
muddle for' want of coal. Not only
the public and private enterprises, but
even the ordinary households are
suffering on account of non-availabi-
lity of this volatile substance, and this
is the condition throughout India.
How did this happen? It happened,
as we are now told after the wran-
glings of the Transport and the Coal
and the Mining Departments over the
question of wagons; it happened
because 80,000 or so wagons had to
be built and could not be built. Why
could they not be bult? They could
not be built because steel for their
manufacture, both from home and
foreign sources, was not available.
Why was it not available at home?
Tt was not available at home because
the furnancegs were ready but coal,
transport and raw materials were not
available, and from foreign sources,
that is, imports, perhaps because the
necessary foreign exchange was not
available. This certainly shows that
our planning is highly defective.

Planning is a scientific conception.
It means deliberate and purposeful
drawing up of plans and their proper
execution. In such planning, there
can be no muddling through, as our
Government thinks that they can
muddle through. There can be no
progress and regress at the same time,
In scientific planning there can only
be margnal errors. Are there mar-
ginal errors in our Plans, or are
there major errors in our Plans?
Sometimes, big dams are ready, but
the canals are not there. Sometimes,
what is actually spent on a plan or
a scheme before its completion is
double and more than double the esti-
mated amount, though these schemes
are made, and though these plans are
made, according to the advice of
foreign experts who charge us lakhs
of rupees for their advice.

For example, the ini‘ial cost of
Rs. 55 crores for the DVC has been
revised to Rs. 160 crores. Similarly,
the cost of the Bhakra-Nangal pro-
jects, which was originally estimated
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to cost Rs. 75 crores now stands at
Rs. 170 crores, after three revisions,
and we are told that there will be
again another revision.

Shri Goray (Poona): They say that
it is Rs. 175 crores.

Acharya Kripalani: In the case of
the Government refineries, to original
estimate was about Rs. 10 crores,
which is now being revised to Rs. 20
crores. The cost of the briguetting
and carbonisation plant has more than
doubled. T have given only a few
examples for want of time, but I
humbly submit that this is not plan-
ning.

When therefore, Government dec-
mands ever-increasing taxes jn the
name of the Plans, they must at
least show that these are sound and
that they benefit the people at large
and not a few. Defective planning,
whether in drawing up of the various
schemes or in their execution is no
planning at all. And I accuse the
Government that they talk of the
Plan, but they have no Plan at all;
they are muddling through. This
kind of planning is more likely to
harm the country than lead it on to
progress. This was clear from the
revolutions that took place in recent
years in the countries in Eastern
Europe under the yoke of Russia.
There wag planning, but because the
planning was defective, there were
revolutions in Poland, in East Ger-
many and in Hungary.

However, it is said that our eco-

nomy on the whole has been advan-
cing.

Industrial production has increased
by 66 per cent—I hope my figures are
correct—and agricultural production
has increased by 33 per cent,
but in spite of this increase in pro-
duction all round, the Prices are
rising adding to the already existing
and ever-rising inflation. We are also
told that the national income has in-
creased by 42 per cent during the two
Plan periods. Figures can conceal
more than they reveal. So far as
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increase in the national income s
concerned, we have seen where it
has gone. But to make a proper
estimate of this national income, we
must deduct from it the depreciation
in the value of the rupees. What does
the Reserve Bank say about it? It
says that the value of the rupees has
declined by 30 per cent during the

. last ten years. The increase in the

national income, whatever its signi-
ficance, is thus greately reduced. The
net results could have been achieved
without any plan. Better result have
been achieved in other countries with-
out planning. This, however, does not
mean that a nation should not plan.
But the plans must be  carcfully
drawn up and properly executed to
sce that they benefit the lot of the
poor people living in the villages.

But granting—thought not admit-
ting—that the Plans have benefited
even the masses of our people, is
that all that is meant by the progress
of a country? As individuals, so
nat'ons do not live by bread alone,
though they cannot live without it
either. If there has been no moral
progress, all our material progress
will avail us as little as it did in
the 18th century when we were the
richest people in the world. Let us
see then if there has been any moral
advance in the nation. Recently, the
Prime Minister said that the ‘health
of the nation’ was not all right. He
could not have meant the economic
health, for according to him, that is
progressively and rapidly improving.
What did he mean if he meant at all
anything? I suppose he meant that
the moral health of the nation was
on the decline and this was dan-
gerous. The greatest moral virtue in
a nation is that of unity. In this
respect, there is such a decline that
the Congress and other political par-
ties have been obliged to take note
of it in their recent resolutions, and
give warnings. We, as a nation, are
more divided today by caste, commu-
nity, class, province, language, dis-
tribution of villages and distribution
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of river waters and many  other
things, We were not so divided as
everyone here would admit, than
before independence.

What does the Prime Minister say
about these divisions? Talking about
communalism, the Prime Minister
says:

“Of all the various dangerous
things that face us, this bitter,
bigotted approach is the most
dangerous. All other important
things, even our great develop-
ment plans, can be sabotaged by
this kind of disunity”.

Th's is from the Prime Minister him-
self,

It is said that as the leaders act,
so do the general public, What have
been our morals as leaders of our
people? Have they been as high as
before independence? He will be a
bold man who will answer ‘yes’ to
this question. Gandhiji conceived his
movement as one of self-purification
of the nation. He wanted to mora-
lise politics, a field in which mora-
lity has always been at a discount.
His effort in this direction bore
some fruit before independence, Our
politicians were highly respected
people. They had much of sacrifice
and suffering to their credit. Today
what respect do we enjoy? Rather
4 politician has become a by-word for
selfish pursuit of power and pelf even
al the expense of the nation.

Has our efficiency increased in any
way  after independence. Every-
Wwhere, whether in administrative
offices or in commercial and industrial
houses, in workshops and factories,
there are complaints about the de-
terxqration in the standards of our
efficiency. Though there is unem-
Ployment all round us on a vast scale,
it is difficult to fing a suitable hand
for_any job that requires a little in-
telligence, corscientious effort and in-
tegrity,

_Along with our efficiency, our dis-
cipline, whether in our homes, schools,
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colleges, offices, factories or work-
shops, has perceptibly declined. Our
young people are brought up with
little of discipline at home and less
in the educational institutions.

sto8

I have spoken about the general de-
terioration in the standard of dis-
cipline. There was, however, one or-
ganisation in India which, it was
recognised, had not been adversely
affected by the general lowering of
standards. This was our Army. But
here too, in recent years, after
Defence has ben taken over by our
temperamental foreign expert, there
have been persistent reports of a
distinct deterioration. The strength
of our fighting forces depends not only
on arms, ammunition or their equip-
ment or the scientific apparatus, as
our Prime Minister calls it, but more
than anything it depends upon the
morale of our soldiers. This morale, I
am afraid, is on the decline, and it is
no* very high. Angd it cannot be high
if some of our best officers, loved and
respected by their soldiers, are ob-
liged to leave the Army. High offi-
cials in the Army, men of proved
valour and integrity, do not resign
their posts lightly. Greater emolu-
ments or more comfort may not induce
them to leave their honourable pro-
fession of defending the country. I
am sure there must be something
deeper and more fundamental in this
phenomenon.

I do not believe in taking up the
case of individuals in the services,
whether military or civilian, and I
have never done so. But I think I
would be fa‘ling in my duty if I did
no* raise my voice, however feeble,
against this deterioration in the
Army. Some searching inquiry must
be made to find out the root-cause of
this malady. It bodes no good to the
country, specially at this hour of our
need and peril from our neighbours
on our borders.

Possibly, what accounts for the col-
lapse of our d'scipline in all spheres
of our national life is fundamentally
at the root also of the increasing
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sterility in our cultural life. This is
ill-concealed by the confused and
costly efforts of our newly-founded
Akademis and other State-sponsored
cultural activities. Most of these are
confined to fashion parades and to
spurious varieties of dance, drama and
music, as if these alone constitute
high culture. Naturally, there is
little fresh creation in these fields
also.

Then, is there any greater integrity
in the administration or in commerce
or in industry? Again I say he will
be a bold man who will answer yes
to this question. But we are told that
after World War II morals are gene-
rally, everywhere, on the decline.
However, it will be dangerous to
derive comfort and complacency from
such a thought. A nation which
achieved its independence only re-
cently by moral means under the
guidance of the greatest leader of
the times should maintain a higher
standard of morals, especially when
its independence is threateneq by
internal disruptive forces and enemies
from outside.

It is righily held that eternal vigi-
lance is the price of freedom. This
means that freedom is not achieved
for ever by one generation at a par-
ticular historical time. We cannot
say that our freedom is guaranteed
for all time to come because our
founding fathers made great sacrifi-
ces to achieve it. If every new
generation does not show vigilance in
the cause of freedom and make the
necessary sacrifice to retain it, it may
be lost. The best guarantee of this
vigilance is that we, who are the
leaders of our people, maintain high
moral standards in our private and
much more in our public conduct. If
we do so, the people will follow our
lead as they followed before indepen-
dence, and it will yet be well with
us. If the nation’s character is high,
all other things will be added to it.

Shri M. R, Masani (Ranchi—East):
It is my fortune in Budget debates
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to speak immediately after Acharya
Kripalani, but this time 1 follow
him when he has spoken, not as a
leader of an Oppos'tion party, but
as an eminent independent Member
of the House. All the same, al-
though he has in that way changed, 1
find it possible to accord a welcome
to his words which I think, deserve
the earnest consideration of the House
and of the country.

Yesterday, as I listened to the
speeches of the leaders of two so-
called Opposition parties. ...

An Hon. Member: So-called.

Shri M. R. Masani: So-called 1 use
the world advisedly.

1 found they were really supporting
the Budget and the Finance Minister
in the proposals that he has put before
the House.

Shri Dange, quite rightly, attacked
the new indirect taxation, the excise
duties, as a burden on the poor. There
can be no questlon that on that he
was right. He was right in ques-
tioning the conception of the Finance
Minister about what ‘“the common
man” is and isn’t. If the common
man is one who is not to drink tea,
who should go without coffee, who
should never touch a cigarette, who
should not chew a pan or have a betel
nut, then T would say that such a man
is very uncommon. The hon. Finance
Minister, for whom we have great
perscnal regard, is indeed a very un-
common man, with his abstemious-
ness from the little pleasures of life
and the little comforts of life, which
we all like to share. But he must
not try to cast the common man in
his own image. A few people like the
hon. Finance Minister raise the temper
of our na‘ional life, but if all of
them were to be like that, we might
draw back a little in horror from
the kind of nation that we would be!
We like people to be human, to enjoy
their tea and coffee and smoke their
cigaret‘es. We like a little joy in
life.
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Shri Morarji Desai: I have

joy than you have.

more

Shri M. R. Masani: Certainly the
common man wants a good life, he
wants a happy life, a little joy in
life.

Shri Dange, having made his point,
tried, rather helplessly, to distin-
guish the object of his criticism from
what goes on in the Soviet father-
land or motherland, and quite right-
Iv Shr. Asoka Mehta and Shri A. P.
Jain pointed out that it hardly lay
in the mouth of any one who accept-
td h's theories from the Soviet Union
to question a system of taxation
where the largest amount of taxation
{falls as a burden on the consumer,
the poor man, because, in that coun-
try, as we know, the turnover tax,
which is nothing more than a sales
tax or excise duty, accounts for 40
‘o 50 per cent of the lotal income or
revenues of the Soviet State. Then
another 20 or 25 per cent is added
from the profits of State enterprises,
which again is ind'rect taxation,
because jt adds to the price of the
product which is sold to the consu-
mer.

Let me give an example. As we
know, the prices paid to the collective
farmers for their wheat are very
low, The State has the monopoly of
grind'ng the flour. By the time the
wheat becomes flour and comes out
of the State flour m‘lls, the price has
Eone up many times over. This is
how the profits of State enterprises
are made, and that is how it is in-
direct faxation on the bulk of the
consumer,

Shri Tyagi: Don't preach it here.

Shri M. R. Masani: Since Shri
DfmSe was questioning the hon.
Finance Minister’s right to bring in
moral concepts and to deprive e
People of the joy of living, I would
refer him to a Communist magazine, a
monthly in the Soviet Union, the
Kommunist of March, 1961, where,
In very similar language the Soviet
editorialists flay the common man
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for wanting a good time and for

wanting comforts in life, preaching in

the same moral tone that our Finan-

ce Minister does in India. This is

what the Communist magazine says:

“In recent years, Soviet citizens
have shown a growing aspiration
to ensure for themselves a com-
fortable standard of l'ving....”

—'hat is a matter of complaint jn the
socialist world, and it says that they

do it “even by semi-legal and clan-
destine means”.
“Thiz desire extended from

gold smuggling by airplanes to
catching fish by the use of dyna-
mite.”

—both of whch are considered to be
highly immoral practices. In that
respect, therefore, it is very difficult
to distinguish between total Stace
capitalism of the Soviet Union and our
own incipient brand of it.

Shri Asoka Mehta, on the other
hand, who, by and large, welcomes
the Budget, also seems to draw back
from some other implications of this
pattern which has supports. He com-
plains that the public sector, which
he wants to grow, does not give an
adequate return, because the average
re‘urn on the investment made by the
people of India is nothing more han
0-51 per cent. If he had compared it
with the profits made by the people’s
enterprise, he would have found that
the people know how to make very
much more money than the Govern-
ment can ever hope to do. But then
why this planning which is leading
to State Capitalism? If you allow
politicians to int‘ate schemes and
bureaucrates to carry them out, how
on earth can you expect any profit
at all? These are not the classes
who know how to produce, or how to
produce at a profit, and that is why
Prof. Galbraith, whom we shall soon
have the pleasure of welcoming in
Delhi, who is himse'l a great advocate
of the public sector and a socialist,
decries our socialism as “post office
socialism” which cannot make pro-
fit and only tries to avoid making a
loss.
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That is also why an apt analogy for
the State which tries to produce or
enter business has been given by .he
Br'tish liberal economist, Mr. Graham
Hutton, when he describes State
entrprise as a dog in the barnyard.
The dog cannot lay eggs himself, but
by constantly barking, he prevents
the hens from laying the eggs also!

That being the case, Shri Asoka
Meh'a himself will have to accept the
fact that if he wants State enterprise
in India on a large scale, it will have
to be unprofitable. If he does not
want that, he must reconsider .ie

very assumptions from which he
s‘arts.

Shri Asoka Mehta (Muzaffarpur):
Reconsider socialism?

Shri M. R. Masani: Therefore,

neither the Communists nor the P.S.P.
are Opposition parties. They are, as
I have said on a previsous occasicn,
mere satellites of the ruling parly,
they are mere pressure group: who
want to press the ruling party slightly
one way or ano‘her, but the com-
bined effort of both is to push the
ruling party, in effect, furthe~ nd
faster down the slippery slops of
State Capitalism angd socialism,

There is only one party which pro-
vides an alternative way of life, and
that party provides an alternative
way of life because we reject look,
stock and barrel the entire nattern
of development on which the ,.resent
Government is set. We reject it
bcause we say there is a fundamen-
tal choice before the country. Wither
we accept a State-directed or com-
mand economy, where decisions ag to
what is produced and at what price
it is sold are imposed from the tup
on the common people of this coun
try, which is basically the Commu-
nist pattern,—we reject that—or we
go in for real economic democragy
which consists of the process of leav-
ing the people of India,

Ch. Ranbir Singh (Rohtak): Lais-
sez faire.
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Shri M. R. Masani:. .. .the freedom
of choice to decide what shall be pro-
duce and what shall not be produced.

My friend Shri Jaya Prakash Nara-
yan makes the grievance that in a
parliamentary democracy the people
only vote in five years, and then after
that they are helpless. There is some
force in that contention. What is the
way that we supplement parliamentary
democracy? I say that we cah sup-
plement it only by economic democracy
whare every day the men and women
of India go to the market place and
cast an economic ballot. They decide
what they want to buy, at what price
and what they do not want to buy.
Every time that an hon. Member or
a citizen of this country, or his wife
or even his child, goes to a shop, he
or she casts a ballot by deciding that
he or she wants this kind of soap and
not that kind of soap, this kind of
brush and not that kind of brush, this
shoe and not that shoe, this cloth and
not that cloth. Every time he does
that, he exercises a freedom of
choice. If he does not want to buy, he
exercises a negative freedom of choice
by saying that he does not want to
buy. Out of all these votes that are
cast every day in the bazaars of India,
we get a collective ballot, a General
Election taking place every day in this
country. Out of this consumers’ pre-
ference, by the laws of competition,
by checking State or any other kind
of monopoly, comes the consumer's
right to determine the pattern of pro-
duction in this country. Out of the
combind preferences of the people of
India, the industrialists, those who
want to make a profit, come to know
what it will pay them to make and
what it will not pay them.

This is the broad philosophic choice
before the country. On this choice,
the Socialist and Communist parties
and the present Government are all
in the one camp. Against that com-
mand economy, we put before the
country the concept of decentralised
economic power that Gandhiji had at
heart when he said that if he had his
way the Reserve Bank of India’s



5115 General

vaults should be opened and the gold
that wag there should be distributed
among the people in all the villages of
India, That is how economic power
is divided; a little particle is given to
every man, woman and child in the
country. That is the real choice be-
fore the country.

Having posed a real challenge to the
Budget of which, as I have said, we
do not accept any part of the philo-
sophy, I think it is right to say that
it is mischievous in three ways. First
of all, these additional levies wun-
doubtedly contribute a blow to the
lower middle classes and the common
people of this conutry. This is ill-
deserved, after all the burdens that
have been cast on them in the last
decade. The Hindu of Madras has
estimated that already a rise of about
5 per cent in the urban cost of living
has occurred as a result of this Budget.
And we may take it that that will be
the nature or measure of the rise as a
result of this Budget.

Secondly, apart from the burden on
the common man, these excise duties
will injure the process of industriali-
sation and aggravate unemployment.
Already, as a result of the excise duty
of power looms, I believe that any-
thing up to 15,000 men are in danger
of being displaced in the artificial silk
and other textile industries. As a re-
sult of the excise duty on metal sheets
and circles of copper and zinc, 5,000
people are already unemployed today
In Jagadhri in the Punjab. And they
have come in deputation, both the
manufacturers and the workers, ap-
pealing to the Finance Minister not to
destroy that industry. That is only
a small jncustry. They are not capi-
talists; thc; are small workers men
whom Gandhiji would have liked to
See come up. Those are the ones that
feel the pressure of the excise duties.
In Mirzapur also the small scale indus-
try has been mortally hit already by
these excise duties, The excise duty
on .diesel, which is a great triumph on
Which the Railway Board lobby should

e congratulated, will restrict trans-
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port of goods and people. Finally, the
additional duty on newsprint is going
to affect adversely the newspaper in-
dustry, a necessity for the minds of
our people. In these ways, along with
the reduction in the development re-
bate, the import duty on capital equip-
ment and the surtax on earned in-
comes, economic development will be
impeded by this Budget. If the House
does not wish to take my word for it,
it knows Professor V. K. R. V. Rao,
a leftist and a supporter of Govern-
ment’s policy. Let me quote from a
newspaper of 3rd March, his comments
on the Government’s proposals.

“There is a danger that the wide
array of tax on intermediate and
capital goods might affect both
the pace of internal development
as well as the build up of export
capacity. He thought that the vast
majority of the new excise duties
would result in a rise of the cost
of living and the consequent threat
of an inflationary spiral.”

And that brings me to the third
mischief of this Budget. At a time
when everyone agrees, and the leaders
of Government themselveg agree, that
nothing must be done to aggravate in-

flation, this is almost a deliberate act

setting in motion further inflationary
tendencies.

The Economic Review itself supplies
the material. During the Second Plan,
it points out, the real income of the
Indian people rose by 19 per cent. But
the money supply rose by 35 per cent.
If this is not deliberate inflation of cur-
rency, I do not know what is.

The hon. Finance Minister last year
said that inflation was not caused by
the monetary policy of Government
but by the rise in food prices, That
alibi that may have existed then has
goes. The Economic Review on page 9,
points out that since 1958 the food
prices have not been rising. And, in
the last two years, food prices, if any-
thing, have declined. And so, it cannot
be claimed that the inflation that took
place in the last year is due to a rise
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in food prices. 1t is due to the mone-
tary and financial policies of Govern-
ment and the nature of the Plans on
which they are launching.

The Survey also goes on to point out
that at the end of 1959, the index of
wholesale prices was 117'9 while at
the end of 1960 it is 124°3, an average
increase of 6'5 per cent; and that
during the Second Plan there has been
a rise of 25 per cent in wholesale
prices. The rupee has depreciated to
that extent, Therefore, I hope we will
not be given an alibj as on the past
occasion. Let the Finance Minister
admit that it is the monetary policies
of Government that are responsible for
this inflation. Government professes, on
the one hand, tobe against inflation;
but their practices, on the other, do
not coincide with their professions.

In this context, what can the Chief
Ministers’ Committee do to hold the
price line, when the Union Govern-
ment goes out of its way to make a
dent in the price line? What kind of
realism is it to say that the Chief Min-
isters of States should meet once in
three months to hold the price line?
This is to throw dust in the eyes of
the people. Government expenditure
will go up with one hand as much as
government's revenues go up with the
other., What you get at an inflated
rupees will not be any more than what
you could have got without the infla-
tion and without new taxation. What
you get with one hand is spent with
the other,

The result of inflation is disincen-
tive to investment, savings and pro-
duction, also to exports which the
Economic Review call, “the rcentral
plank of public policy.” For the past
five years our exports are stagnant be-
cause our things cost very much more
than world levels, because of the high
cost siructure caused by the policies.
We shall be even less able to compete
in the world markets than we have
been in the last 5 years.

Having made out this case, people
will say, ‘All right, we agree that you
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have made out a case. But what can
be done? Somehow the money must
be found, Where is the money to come
from?’. I challenge that very assump-
tion. This assumption that the money
hag to be found is a complete fallacy.
We do not for a moment agree that
additional taxation of any kind at all
is necessary. It is true direct taxation
has reached the saturation point, If
you want to tax more, then it is the
common man or the poor people that
are going to suffer, not only this year,
but in the years to come if the poli-
cies of Government and the present
government in office were to continue,
I do not accept thig point that addi-
tional taxation is necessary. I claim
that by cutting down civil expenditure
and by not indulging in development
plans of a Utopian nature, of an un-
realistic nature, we can prune our
Budget so that the existing taxation,
highly as it is, would suffice.

Now, I shall be asked to prove that.
I shall try and do so. (Interruption).
I have my own figures and I do not
know whether they will be the same
as the Hon. Minister refers to.

Let us consider non-developmental
expenditure and developmental expen-
diture apart. Let us start with non-
developmental expenditure. This has
been rising, as Acharya Kripalani
pointed out, at an alarming rate. The
Estimates Committee of the House has
pointed out that a large part of the
additional taxation levied during the
Second Plan on the ground that it
was to go to the Plan has, in fact, been
diverted to non-Plan expenditure.
Here are the figures. The cost of the
Administrative Services has gone up
in last decade by Rs. 37 crores. Every
year it has gone up. In 1951-52, the
General Administration cost Rs. 10
crores. In 1960-61, it is Rs. 19 crores:
Rs. 9 crores extra. Audit cost Rs. 4
crores 10 years ago; today it costs
Rs. 8'5 crores. Union Police, that is
Central expenditure on Police was
Rs. 3-8 crores 10 years ago; today it is
Rs, 19 crores. External Affairs was
Rs. 4 crores 10 years ago and today it
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is Rs. 11 crores. In this way, Rs. 37
more crores have been added to what
may be called parasitic expenditure
consisting of a large army of under-
poid and under-worked clerks. Par-
kinson’s law hag nothing to show be-
fore the process to which this country
is being subjected.

At a time when our frontiers are
ithreatened by Communist China, I
would be the last person to grudge a
single rupee that is being directed to
the defence of the country from that
aggression. But how is one to justify
the purchase of a secondhand aircraft
carrier at a cost which comes, I believe,
to somewhere about Rs. 30 crores in-
cluding the planeg that are to be found
on it, But who is going to attack the
country from the oceans here? We
are facing a threat across the Hima-
layas and, instead of directing the
money that we spend on defence to
fighting that enemy, we go and buy
this tug toy for fighting a non-existent
enemy. Who is going to invade us
from the sea? We are making the
same mistake that the Moghuls did in
the reverse order. They built a huge
land army and neglected the navy, and
the British were able to land on the
coasts and established settlements all
round India and from these they moved
in. Now, we are concerned with the
attack by a land power on the North
and, instead of concentrating on that,
we neglect our defence there and we
spend money on a navy which we do
not need at the present moment.

Acharya Kripalani:
friends!

They are our

14 hrs,

Shri M. B. Masani: Acharya Kri-
Palani is giving an explanation; I hope
that it is not the true explanation that
the aggressors are our friends. I know
the Indian people would not connive
at or tolerate such an attitude.

Not only has this process gone on
for_ ten years but there is every indi-
ca!:lon that they propose to carry on
this kind of thing.
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According tQ a paper that was
placed before the last meeting of the
National Development Council prepar-
ed by the Planning body, these are the
estimateg in the States of non-deve-
lopmental expenditure and develop-
mental expenditure. The develop-
mental expenditure in 1961-62 is
Rs. 420-4 crores and in 1965-66 it is
estimated to be Rs. 471'6 crores, that
is, an increase of Rs. 51*2 crores.
There is an increase in all the States
in the next five years duving the Third
Plan period of Rs, 51°2 crores. That is
to say, Rs. 51-2 crores is going to be
the additional amount spent by all the
States on development. Now, let us
see the figureg of non-development ex-
penditure produced by the. Planning
Commission. Rs. 375'9 crores is the
non-development expenditure in
1961-62 compared to Rs, 463°7 crores
in 1965-66. There is an increase of
Rs. 87- 8 crores in non-development ex-
penditure. So, in the next five years,
the States will spend on development
Rs. 51 crores more while on non-
development  expenditure they will
spend Rs, 87'8 crores more—on purely
civil administration expenditure. So,
Sir, it appears that the Rake's Progress
in which we are indulging over the
last ten years is to continue for the
next ten years. I am sorry I have not
got comparable figures placed before
the National Development Council for
the Union Government and am, there-
fore, unable to give them. Perhaps
the hon. Finance Minister would be
able to give them and supplement the
information by giving the correspond-
ing figures which are contemplated for
the next five years at the Centre,

Now, let us turn to developmental
expenditure. Vast developmental pro-
jects have been undertaken, as Acharya
Kripalani has pointed out, at expen-
diture that often goes beyond esti-
mates, and the returns, as my hon.
friend Shri Asoka Mehta pointed out
in this House and as Shri Santhanam
did in the other House, are miserably
low—0"51 per cent return. If any busi-
nessman produced such results, he
would be driven out of the market
and go insolvent. An ECAFE survey
which makes a survey of the whole
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region on behalf of the U.N. organisa-
tion, complain that in India the deve-
lopment of the private sector has been
restrained by the diversion of avail-
able external and domestic resources
to the State sector—the point being,
that money that could have been in-
vested by the people to get a higher
return has been conscripted for mobi-
lisation in State projects which are of
an unremunerative kind. I will not
repeat the argument. The fourth steel
plant should never have formed part
of the Plan. It accounts for no less
than Rs. 235 croes. The additional tax
this year is Rs. 60 crores. In other
words, if this white elephant was not
being imposed on this country, the
burden of the additional taxation this
year, the next year, and the year after
that and the year after that could be
removed from the shoulders of the
common people of this country. It is
because of such megalomani houses
that the common people are being
mulcted today and there is this burden
of additional taxation,

1 shall take another example—the
nuclear energy power stations. For
atomic energy and nuclear power sta-
tion, Rs. 11-48 crores has been budget-
ed for 1961-62. This expenditure has
no relation to the realities of our pre-
sent day. Twenty years from now,
perhaps, the world will have atomic
energy for industrial use. But today,
the difference between the price of
thermal power and hydro-electric
power and this power is so vast that
to think in terms of the mobilisation
of nuclear power for industries is
purely Utopian. Here again, for the
sake of glory and looking modern in
the eyes of the world, we do such
things. We are following Russia and
other great Powers such as America
which can afford this luxury. But
what has happened in the Soviet
Union, whose Deputy Prime Minister
was in our country a few days ago—
Mr. Kosygin. He was good enough to
admit—I am reading from a newspaper
report—and he said that Russia was
having second thoughts about the eco-
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nomics of nuclear power. He report-
ed to have said:

“Russia is having second
thoughts about the economics of
nuclear power and that but for the
fact that its third nuclear power
station had already been launched
it would perhaps have abandoned
it.”

Acharya Kripalani:
second thoughts.

We will have

Shri M, R. Masani: It goes on:

“He would not agree with the
view that nuclear power stations
would be warranted where indus-
tria] arecas are far away from coal
belts, justifying his objection by
the case of Russia where coal had
to be hauled over much longer dis-
tances than India.”

1 hope, as Acharya Kripalani says,
that having followed Soviet Russia in
one direction, we shall now have
second thoughts quickly before more
money is wasted.

This Budget is nothing but a con-
comitant of the Plan and we can sym-
pathise with the Finance Minister
since he is a prisoner of policies which
cannot be justified on their own
merits.

There are people who say that “this
is a very negative though very effec-
tive criticism. But what is the use?
Why don’t you say something posi-
tive?” The Hindustan Times of the
7th of March had thrown that chal-
lenge in itg editorial. There appears
to be some dialectical confusion about
the terms positive and negative. What
is positive and what is negative? If
some wrong is being done and you try
to stop it, is that negative or positive?
Or, is the wrong itself negative? If
you are going down the slope and I
put on the brakes is that negative
action? If an innocent person is being
attacked and if you go and stop the
bully, is that negative action? There
is a mathematical concept that “two
negatives make a positive.” If the
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Government of India today are follow-
ing a negative policy and if we people
try to set it right in the interest of
the country, then anyone who tries to
set right the negative is doing some-
thing positive and constructive to this
country. It recalls a story about King
Lcuis XVI who used to keep people
in the Bastille for many years with-
out trial. Standing at the window of
his palace, one day he saw a mob
attacking the Bastille and he said:
“Why are they so destructive and
negative? Why cannot thye do some-
thing positive.” That is a very funny
idea. When one follows a policy which
ig not correct, and when some one
draws attention and says that some-
thing is wrong, the man who does it is
doing something positive. ... (Interrup-
tions.) Mahatma Gandhi led us in the
very negative path of non-co-opera-
tion,

I shall try, however, briefly to list
some positive things that we would
like to do. T just list them because
time does not permit a full exposition
of these positive measures.

First of all, we should make a dras-
tic reduction in civil expenditure. We
have already indicated where these
cuts can be made. Secondly, we
would concentrate development ex-
penditure on projects which are labour
intensive, which provide employment
spread throughout the country—
Mahatma Gandhi wanted that to be
done—and give quick returns by way
of increase in national income., The
priorities would be, first, agriculture,
then small scale industries, then
large-scale consumer goods indus-
tries and last of all those white
elephants, the steel plants, which are
the most unremunerative that this
country can afford. (An Hon, Mem-
ber: Fertiliser?) Certainly, Ferti-
liser, certainly, but not steel.

Profitability should be the test of
progress and not the amount we
spend. I am glad that Prof. Galbraith
has given very clear expression to
this point of view and since he is a
bit of a demi-god to those who sup-
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port the present policy, let me read a

few of his remarks. He say.:

“To give people income and then
remove it by taxation, inflation or
appeals to thrift js an inefficient
and self limiting procedure....In
poor and ill-governed societles,
private goods mean comfort and
life itself. Food, clothing and
shelter, all technical subject to
private purchase and sale, have
an urgency greater than any pub-
lic service with the possible ex-
ception of the provision of law
and order. The burden of proof
is on any step that diverts re-
sources from the satisfaction of
these simple biological require-
ments to the almost invariably
spend thrift services of the State.”

This is on page 242 of the book Afflu-
ent Society. This summarises, if any,
the positive approach that we have.

Then, thirdly, we would limit taxa-
tion to reasonable proportions, so that
money is left to fructify in the pockets
of the people to be devoted to invest-
ment. Fourthly, we would go in for
honest and efficient collection of taxes.

An Hon. Member: What do you
mean by reasonable?

Shri M. R. Masani; I have already
indicated that the present levies are
not necessary. We can reduce the
present taxation and yet the country
can go fast and money left to fructify
in the pockets of the people to be in-
vested for profit and not wasted in un-
economic projects,

Then, Sir we would go in for honest
and efficient collection of taxes. Pro-
fessor Kaldor pointed out that a huge
amount of mony escapes the tax col-
lector’s net. If that money could be
collected all this additional direct and
indirect taxation woud not be neces-
sary. Therefore the primary duty of
the Government is to see that the man
who evades tax is made to pay it in
full and the innocent man who pays
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his tax, innocent men like the Govern-
ment servant and salaried person, are
not unduly mulcted by reason of the
incompetence and inefficiency of the
tax collecting machinery.

Then, fifthly, we would cut down
the capital outlay on the State sector.
This will be made up many times
over by the same money being invest-
ed in the popular sector. Lastly we
‘would replace foreign loans taken from
foreign governments which are a bur-
den on the country by equity capital
coming in in a larger measure. This
is an important point, because if you
are going to take money from abroad
—that we must, and I agree with the
Finance Minister that India will need
foreign capital for many years to
com. —ihere are two ways in which
you can gei foreign capital: either
you get it on your risk or you get it
at the other man’s risk. If we bor-
Tow money from foreign governments
we have to repay the capital and in-
terest, whatever we may do with the
money. Whether w¢ use the mony in-
telligently or effectively or we waste
it or make a mistake, the loan has to
be repaid.

What happens when foreign equity
capital comes to this country? With
his own money a foreigner comes and
sets up his shop. He brings his plant
and machinery to make a profit. If
he makes a profit he takes it out of
the country, If he incurs a loss—as
many State projects are making—
then this country does mot pay any-
thing. That man loses his money. He
brings money at his own risk. That
is an important difference. We want
foreign capital, but we want foreign
capital to come at its risk and not at
the risk or at the cost of the interest
of this country.

Sir, one last word in conclusion. The
Hon. Finance Minister has said on
page 35 of his speech that the addi-
tional taxation that has been levied
this year has been levied “with the
willing consent of the people” I do
seriously question this. I do not think
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if a referendum on this Budget is
held it would ever be accepted by the
people of thig country I know that
it would be thrown out by an over-
whelming majority. If only the hon,
Finance Minister would wait for a
year, he will know whether the people
of this country are prepared to put up
with the crushing burden of taxation
that the socalled socialist pattern
makes necessary.

Sir, when the country went to pols
during the last General Elections it
wag told that the Second Plan en-
visaged additional taxation on this
country during of the order of Rs. 450
crores. If the Government has a man-
date for any kind of taxation it cer-
tainly has a mandate for a levy of Rs.
450 crores additional taxation during
the last five years. But what have
they done? They have already levi-
ed Rs. 1040 crores of additional taxa-
tion. In other words, they have ex-
ceeded their mandate. Already they
have gone twice beyond what they
were telling the country that they
were going to take out of the country's
pocket. Sir, this is not proper in a de-
mocracy.

I think this Budget, therefore, has
no mandate from the people. It is
true it will be carried by a large maj-
ority of Members of this House. But,
if T may say so with respect, four
years after the last elections when the
commitment made for Rs. 450 crores
has been exceeded twofold, this Par-
liament becomes what is called in
other countries a “lame duck” Parlia-
ment. Its mancdate has expired.

Shri Dasappa (Bangalore): The
gap of Rs. 450 crores was also expected
to be made up by additional taxation.

Shri M. R, Masani: That was nct
what was said. The gap would be fill-
ed somehow. If the people had been
told that Rs 1040 crores would be
levied and another Rs. 60 crores this
year, it would have been an entirely
different proposition.

Sir, this Budget has not the man-
date of the people of this country.
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Therefore, this Parliament has be-
come a “lame duck” Parliament. It
does not reflect the wishes of the
country four years after the General
Elections, Its mandate has expiraed.
You may carry it through the House,
But I am confident, having faith in
the intelligence and patriotism of the
people, that next years when they
have a chance they will reject the
policies on which this Budget is
founded and the policies of the Plan
on which it is based.

Shri Somani (Dausa): Mr. Chair-
man, Sir, the courage and foresight
shown by our Finance Minister in
raising the additional resources of the
order of Rs. 60 crores clearly indi-
cates the determination of the Govern-
ment to implement the Third Five
Year Plan in right earnest. There
have been misgivings in many quar-
ters that it will be very difficult to
raise internal resources to the extent
required by the magnitude of the
Third Five Year Plan. But the Fin-
ance Minister has shown that it will
be feasible to do so. The task of the
Finance Minister in raising resources
of the order of Rs. 60 crores has been
really very difficull and complicated,
and it should be said to his credit that
every effort and care has been taken
lo ensure that the incidence is kept
as evenly spread as it is possible to do
under the circumstances.

Sir, while everybody will support
the view of my hon. friend Shii
Masani that the non-developmental ex-
penditure should be kept to the
lowest possible and that every
possible care should be taken to see
that the additional resources raised
from the people should be utilised for
Purposes of planned development, I
fail to see the logic of his reason that
it should be possible to go on with
the present dynamic growth of our
eéconomy without raising additional
resources.

There has been pressure from all
Quarters on the Finance Minister to
bPursue the utmost possible efforts to
keep the non-developmental expendi-
ture under control, and I have mno
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doubt that proper efforts will continue
to be made to see that the rise in non-
developmental expenditure is kept
under closg scrutiny throughout.

But the fact remains, Sir, that if
we embark upon the ambitious pro-
gramme of economic development as
laid down in the Third Five Year
Plan additional resources will have to
be raised and these will have to be
raised from the field of indirect taxa-
tion. The Planning Commission’s
Draft Outline dealing with the Third
Five Year Plan indicates the limita-
tions of raising further resources
from the direct sector. It has there-
fore, been the painful duty of the
Finance Minister to impose taxes of
a varied nature in the indirect field.

I am glad to have an indication
from the Finance Minister's speech in
the Rajya Sabha that every possible
care will be taken to examine all cri-
ticisms of his budget proposels. In
view of the verv heavy additional in-
cidence of the new proposals I do hope
and trust that he will be pleased to
readjust some of hig levies if he is
convinced that certain induatries or
certain sectors of our economy will be
adversely affected by the proposals he
has made. I do hope and trust there-
fore, that the various criticisms about
the adverse repercussions of some of
his levies will be examined with pro-
per care so as to ensure that we are
not in any way adversely affected in
the economic development which we
have all in view.

I would also like to draw the at-
tention of the hon, Finance Minister
to the fact that it should be possible
to manage the implementation of the
Third Five Year Plan even if the total
additional tax effort this first year is
kept to something in the neighbour-
hood of Rs. 40 crores because our re-
venues have been showing a progres-
sive increase, and as he has himself
indicated even in the last year there
was an overall increase of the order of
Rs. 40 crores in the revenue realisa-
tions. It can therefore be safely pre-
dicted that thig estimate of an addi-
tional Rs, 60 crores from the varlous
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levies is bound to be an under-esti-
mate and there is every possibility of
this estimate being over-fulfilled. It
is in this context, therefore, I say that
there is need to re-examine certain
additional levies. I hope the Finance
Minister will see that certain levies
are readjusted in a manner conducive
to the requirements of our growing
economy.

I would like vo say a few words on
the question of conecentration of eco-
nomic power about which quite a few
eminent members of our House have
made reference yesterday and even
today,

1 quite feel my limitations and 1
realise that I am hardly competent to
join issue with them. But I do want
to make certain observationg that the
approach of the policy indicated in
their statements about the concentra-
tion of economic power may result in
slowing down the tempo of our indus-
trial development. It is agreed unani-
mously that the solution of all our
problems lies in quickening the pace of
industrialisation and it is therefore in
the context of this pressing need to
promote industrialisation that we have
to judge all policies of the Govern-
ment. We are all aware of the policy
of the Government under which they
always encourage the new entrepren-
eurs and give preference in granting
licences to the new parties whenever
they are available compared to the old
business houses, But we have to take
note of the realities of the situation as
it stands at present. Indeed, if you
will see through the history of all the
industrialised countries of the world,
you will find that the giant industrial
corporations have played and continue
to play a significant role in the indus-
trial development of all countries,

1 woud like to give a few instances.
Let us take the example of the United
States of America which is the most
prosperous country in the world and
where the standard of living is the
highest. There, the example of Du-
ponts, who are one of the largest
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manufacturing organisations of the
whole world can be cited. They have
at present an investment of 3 billion
and odd dollars which is about 1,715
crores, in General Motors apart from
their own important concerns for the
manufacture of rubber ammunition
and chemicals, etc.

Similarly, the example of Standard
Oil Company can be given This com-
pany is one of the la.gest old produc-
ing companies in the word. Then
again, in Deccmber, 1958; J. P. Mor-
gan and Co., which is.a banking insti-
tution merged with Guarantee Trust
Co, in the United States of America
to form a four billion that is, Rs. 2,000
crores financial institution, and this
merged institution has been doing a
very prominent service not only to
trade and industry but also the Gov-
ernment.

There are similar examples in the
United Kingdom where the two elec-
trical companies the General Electric
and the English Elertric  Company
have recenily merged into one single
corporation, thereby enlarging the
scope of operations. Again, in
America, the three automobile com-
panies, that is, the General Motors,
Ford and Chrystler, control between
them 90 per cent of the toial produc-
tion of automobiles in that country.
According to the figures available, in
1957, there were 941 major corpora-
tion mergers and again in 1958, there
were 893 mergers of major corpora-
tion. All these figures clearly indi-
cate the trend of industrial develop-
ment in highly progressive countries
of the world. It is simply not possible
for small corporations to enter and to
promote industrialisation to the ex-
tent that we desire.

The world is moving fa.st and the
difference between the under-deve-
loped countries and the highly deve-
loped countries is growing, and it is
therefore in the context of industrial-
ising our country as fast as possible
that we must adjust our policies in a
manner which will enable our cor-
porations to grow bigger and bigger.
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There are already sufficient safe-
guards under the Companies Act to
deal with cer.ain undesirable features
of the working of the big corpora-
tions, We have got sufficient power
under the Industries (Development
and Regulation) Act, and the Income-
tax Act is taking sufficient care of
the accumulation of wealth,

The hon. Finance Minister had given
figures the other day in the Rajya
Sabha that certain individuals are pay-
ng as much as 120 per cent. of their
income, as tax, and that shows that so
far as the income from the working of
these corporations is concerned, the
income-tax structure takes more than
sufficient care to see that no such con-
centration of wealth is allowed to take
place. The question, therefore, is
quite simple. The question is whether
we want our dynamic growth f our
industrial production to go on gr whe-
ther we want it to be slowed down. I
am qu te certain that in case therc is
an over-emphasis on this aspect of
the concentration of economic p.wer,
then there is bound to be a slowing
down of the dynamism that has been
generated in the programme of our
industrial developmen!. I, therefore,
appeal in all earnestness that while
cvery possible care should be taken to
see that the undesirable features of
m nopoly working or certain other
fecatures which may be undesirable
from several aspects a-e removed,—
the Government have already got
sufficient powers to take care of those
undesirable features—it should be the
appropriate pnlicy of the Government
to see that nothing is done to curb the
growing activities cf our corporations.

As a matler of fact, the magazine
Fortune in Amecrica had published
sometimes ago a list of 100 corpora-
tions which are regarded as the big-
Eest corporations throughout the world
and India has not come 'nto ‘hat pic-
ture. Countries like West Germany
and Japan are mentioned there; there
a"¢ a number of countries which
are cnlisted in the list of 100 corpora-
tions, but sg far as our industrial cor-
Porations are concerned, they are
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nowhere in the picture. My submis-
sion is that the size and the nature of
our industrial corporations, even with
all this talk of selected houses con-
trolling so many companies, is so
small, compared tp the nature and size
of operations of certain indus:rial cor-
porations in the world, that we shzould
not try to do anything to discourage
the vital role which these organisa-
tions play with al] their resources,
managerial, financial and various other
facilities which they have at their
disposal and which may be utilised
for the economic growth cof our
country.

Another point to which 1 would like
to draw the attention of the Finance
Minister is about the broad-basing of
the corporate sector. There has been
a lot of criticism and the Reserve
Bank of ndia also took certain cor-
rective measures to restrain what is
called the speculative activities of
stock exchanges. My submission is
that the rise in the share market in
our country has been much less than
what it has been in other countries.
The index of share prices in our coun-
try, based on 100 in 1939, was 120 in
August 1960, in Soviet Russia it is 174;
U.S.A.,, 513; United Kingd:m, 406;
Switzerland 329 and Canada 232,
Since 1939, while the index of share
prices in India has risen less than the
wholesale price, in other countr'es the
whole-sale price index has kept behind
the index of share prices. The index
of share prices in India was 127 in
August 1960, taking the base as 100 in
1955. In the United States, it is 142;
United Kingdom, 173; France 211; West
Germany 400; Japan 416; Italy 308; and
Switzerland, 189, Th's clearly shows
that our Government need not be
unduly worried so so far as the rises in
the stock exchanges are concerned. A«
a matter of fact, in the post-war period,
there have been significant develop-
ments in the various countries where
the number of shareholders has been
rising rapidly. In West Germany, there
are a* present one million share-
holders or 100 per cent. rise than in
1958. In France, there are now {wo
million shareholders, and that number
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‘s increasing. In the Netherlands, the
foundation for broadening share
ownership has been set up by the
Amsterdam Stock Exchange in co-
cperation with some of the foremost
Dutch companies. Again, in the United
Kingdom, a new world federation of
investment clubs has been established.
In Japan, there are three million
sharcholders, five and a half times as
many as at the ¢nd of the second worl;i
war. In Aus'ralia, people’s participa-
tion in stock exchanges is growing
rapidly. In 1959, the number of
holders owning stocks in companies
in U.S.A. has visen to 12} million, a
gain of 100 per cent. in seven years.

My point in saying all this is that
there is al present a very healthy ten-
dency in the margin of investment in
the issue market in our country for
the first time, Sometime last year,
this so-calleq boom condition in the
stock exchange necessitated certain
restriclive measures from the Reserve
Bank of India. The number of necw
investors in the new companies was
showing a distinct increase which was
rather a very healthy sign and which
should be welcomed. I, therefore, plead
in al] earnestness with the hon. the
Finance Minister not to take any mea-
sures which would in any way retard
the growth of this tendency of broad-
basing the corporate structure of our
economy. There is at present a good
atmosphere in *he country, a real in-
terest, and an increasing number of
new investors are going in for new
issues. This tendency should be en-
couraged and promoted and not d's-
couraged bv the various measures
which the Reserve Bank and the Gov-
ernment have taken from time to
time in the last few months to curb
the problem of speculation,

I would in this connection like t-
say something about bonus shares. I
was rather surprised to hear yester-
day my hon. friends Shri Guha and
Shri Jain complaining about the pos-
sibil'ty of tax evasion arising out of
reduction in bonus tax. ~ could not
quite fcllow their argument. As a
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matter of faci, sp far as the bonus tax
issuc is concerned, it has been the
subject of expert study by various
taxation commissions in foreign coun-
tries and everywhere experis have
unanimously come top the conclusion
that there is absolutely no case for
iaxing the cap talisati.n of reserves.
The reserves are created after paying
income and corporation tax to Gov-
ernment and if the reserves standing
mm the books of the company are
transferred by the capitalisation pro-
cess, it is only a method of transfer,
where no question of tax evasion or
tax liability arises. The iwo hon.
Members also referred to the possibi-
..y of less dividends being paid and
more and more bonus issues being
indulged in by the companies. Firstly,
there is a strict capital issue control,
so far as issue of bonus shares are con-
cerned. Companies are not free, and
the bonus shares can be issued only if
necessary permission is issued by the
Department of Capital Issues, which
w Il see that bonus shares are issued
in an ecquitable and proper manner.
Moreover, even if cash dividends paid
by companies in certain cases on bonusg
shares can be reduced, that is all a
step in the right direction. All along
we have been told that companies have
been frittering away their resources
and if they strengthen their capital
s‘ructure and pay less dividend, that
is something which is to be welcomed,
for which there can be no criticism.
1, therefore, feel that the Finance Min-
ister has at last realised the logic of
the experts’ view which has all along
been that there is no case for taxation
of bonus shares and I do hope and
trust that this process will be taken
further and the bonus tax on issues will
be completely withdrawn.

There are talks about excess profits
tax. My complaint and submission to
the hon. the Finance Minister is that
many of the basic industries are not
allowed to make adequate profits. Take
the case of steel or cement or paper =
chemicals, whose prices are regulated
by the policy of the Tariff C-mmiz-
sion. The Federation of Indian
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Chambers of Commerce -gnd Industry
have made a very comprehensive ro-
presentat on recently to the Ministry
of Commerce and Industry wheiein
they have pointed out that this con-
cep:ion of the Tariff Commission to
allow 12 per cent. gross return which
hardly leaves only 4 per cent. for dis-
tribution of dividend is hardly justified
in view of the vital role resouvces of
these industries. According to the
pattern of priorities, those industries
whichare vital to our national economy
should be allowed to make greater
profits than those which are not s»
vital. Therefore, the question of extra
profits does not arisc at all, firstly
because they are not allowed to make
extra profits and secondly a lttle
bu yanty and broad-basing of the
corporate structure can only follow if
there is some incentive left to the
companies to make some litile extra
profits in times of prosperity. After
all, there is no doubt that once ‘his
excess profits tax is imposed the ques-
tion cf capital appreciation will be
very adversely affected and all this
enthusiasm which we see at present
for new issues will be completzly
wiped out. Therefore, this is a sug-
gest'on which is fraught with very
grave consequences, so far as the
development of industrial sector is
concerned and I do hope and trust that
the implications of it will be preperly
assessed.

I would like to say something about
the question of the textile indus'ry.
The iextile indusiry has been the tar-
get of leves every year. This vaar
also four additional levies have been
mposed of the order of about s mao-
thing like Rs. 12 crores which means
that 20 per cent. of the additicnal
taxation is going to be raised by levies
on textiles. The industry has just
emerged from a depression. The in-
dustry is faced with a very huge and
colossal problem of rehab'litation and
m dernisation and I think this huge
levy was very much unexpected The
hon. the Finance Minister should con-
sider giving some relief in this direc-
tion. T would specially like o draw
the attention of the House to the im-
Position of excise duty on yarn. Tloth
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is already paying excise duty since a
iong time and I do not see aay jus'i-
fication for levy of a duty on yarn
which is to be manufactursd into
cloth by the composite mills. The
duty on automatic looms of 25 per
cent. js also, in my opinion, a retro-
grade measure and looking to the
needs of the industry for m:dernisa-
tion and rehabilitation, I do hope and
trust that the hon. the Finance Min-
ister will see his way to give some
1clief to the textile industry, so far as
the levy on yarn for its own consump-
tion and so far as the levy on auto-
malic 1 oms is concerned.

Lastly I would like 1o come to the
question of exports. I quile see the
urgency of doing every'hing possible
to revitalise our export trade. The
stagnation in our export performance
has got to be br ken. The Federation
has made a number of suggestions by
which the export performance can be
improved. The hon, Minister for Com-
merce and Industry the other day at
the Export Advisory Council asked
the industry to play its part on a
morce significant scale and compla’ned
that the industry had not been doing.
as much as it should do. I think trere
ic room for positive action from both
the Government and the industry and
I would like to appeal to the hon. the
Finap :e Minister that he and his col-
league the hon. Minis'er for Commerce
and Industry sh uld call an infcrmal
mes ting of the representatives of a
few important industries and place an
increased target for exports before
them. If he is convinced that scme
mare incentives or some more facili-
ties from the Government side are-
necessary to increase our exports to a
significant extent, certainly he should
1rok into that matter favourably. Oa
the other hand, I have no doubt that*
the representatives of the various in-
dustries will not fail to respond to his
appeal for playing their part in in-
creasing the level of exports which we
all need for our Third Five Year Plan
foreign exchange requirements.

In this connection, I also welcome
certain measures which the hon. the
Finance Minister has taken for reduc-
ing the tax on royalties as aiso the-
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reduction in the intercorporate divi-
dend tax payable by minority invest-
ments fr m foreign countries. I have
enly to suggest in this connection that
‘the Finance Minister has res'ricted
this concession to investments which
are made from 1st Apr 1, 1961 onwards,
I think in fairness it is necessary that
this concession in the inter-corporate
dividend tax should be made appli-
cable {0 all investments irrespective of
the period from which these invest-
ments have been made.

. do wish to point put to the hon.
the F nance Minister that the implica-
‘tions of certain excise duties either on
varn or on automatic looms or the re-
‘Quetion in development rebate and the
iicrease in customs duty on ‘mpert of
plant and machinery are ali matters
which should be objectively assesscd
in their implications on the programme
of industralisation. After all. what
we are aiming at is that this dynemism
‘'n the economic growth of our Third
Five Year Plan should not in any way
be adversely affected and 1 do res-
vectfully submit that the Finance Min-
ister will be pleased to take a con-
structive view of the genuine difficul-
‘ties which may be placed before him.
so that marginal adjustments may br
made tp mitigate the needless harsh-
ness of certain levies.

sttt agraer arf o7 (AET-—
Woa——aiaa  anfaat) o afeen
et F1 Y YT F1 Wy fEmr sy

st Wo Mo Fli‘ﬂ (m)
FaTafa Y, FE I w1 g HAT TATT
2 for gw AWIT A S FTosEEe &
78t frear s 5 Ao gw F Aot
# q7 T /w7 faw wr 1 em Am
T gaq § 19 9 7 wfoew § ) S
FTHF AT F1 AV HT AET AZ 7A
@R

matifa mvar - WEwEE %
ST 3 SATER, WIOHY Wi fEE S o
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Shri Mahanty (Dhenkanal): Mr.
Chairman, it is unfortunate that I had
lo begin my speech in a kind of jitfery
mood.. ...

Shri T. B. Vittal Rao (Khammam):
Do not worry.

Shri Mahanty:....and I am really
surprised that such kind of objection
should be taken which, in the ultimate
analysis, is a slur on the Chair.

Coming to the budget, I feel the
budget is more surprising than shock-
ing. It has surprised those pre-budget
speculators who had profesied that
this being a pre-election year, the
Finance Minister would not propose
any new imports which would be
unpopular. In that sense, I wish to
congratulate the hon. Finance Minister
because the budget that he has been
pleased to present not only under-
lines his desire to raise the resources
for the Third Five Year Plan but also
the austerity and the rigidity of his
personality.

Having said that, I would like 1o
underline one of the most important
aspects of our budget, namely, that
these budgets, since the Five Year
Plans came into existence, are not
mere financial statements but are fiscal
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implements for achieving the socialis-
tic objective that we have in mind. I,
therefore, propose to examine the
various budget proposals, particular-
ly the taxation proposals, from that
point of view, and I will try to ex-
amine if this budget takes us and, if
so to what extent, towards the socia-
listic objective which we have in
mind.

Firstly, I should like to come to the
tax paitern that has been presented
in these budget proposals. You will
find from the taxation proposals that
while a mere Rs. 3 crores are being
sought to be raised from direct taxes,
an amount of about Rs. 60 crores
are sought to be raised from indirect
taxes. Now let us examine whether
we have not the conditions for in-
creasing the direct taxes more ond
lessening the incidence  of indirect
taxes. Sir, many speeches have becn
made, and I am sure will be made,
pointing out that the investment in
the private sector was sluggish and
that, as an incentive for more invest-
ment in the private sector, the inci-
dence of direct taxation should be
lessened, and that today the private
sector is not in a buoyant mood, as it
used to be, and perhaps a case is go-
ing to be made out that the incidence
of direct taxes has reached its opti-
mum and, therefore, there would be
no scope for increasing the direct
taxes any further.

If we care to look at the history and
evolution of direct taxation in India,
we will find of late the direct taxes
are on the decline. I do not know
what objective conditions have prom-
pted the Government to allow the
declining of direct taxes in India.
I hope the hon. Finance Minister
will be kind enough to throw some
light on that aspect of the mat-
ter. But, be that as it may; f we
take into account the proportion of
direct taxes in India to the total tax
resources, we will find it is the lowest
in the world. The Taxation Enquiry

2205(ai) LSD—T.
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Commission have’ pointed out on page
18 of the first volume of their report
that in India the proportion of direct
taxes are the lowest in the world. Fo-
instance, I am giving some figures
from the report of the Taxation En-
yuiry Commission for the year 1953-54,
and I do not think any substantial or
significant deviations have been mads,
from that pattern. In the UK. the
proportion of direct taxes to the tntal
tax resources is 55 per cent; in Canada
and South Africa it is 60 per cent; in
New Zealand it is 70 per cent.;, in
U.S.A. and Japan, two capitalist coun-
tries, it is the highest, namely, 88 per
cent. In Ceylon it is 40 per cent. and
Pakistan 24 per cent. In India it is as
low as 24 per cent. Therefore, let us
not be told that the incidence of direct
taxes in India are the highest and any
turther imposition, or any further pro-
posal for direct taxes, will be the last
straw on the camel's back.

Then 1 would like to examine also
the condition of our private sector. I
would not like to offer my own views,
but I would like to invite the atten-
tion of the House to the Reserve Bank
of India Bulletin for 1960. The hon.
Member preceding me had ment'oned
that the private sector are really in
very bad days and that the private
sector is not being able to make b:th
ends meet, etc. But here is the Re-
serve Bank of India Bulletin which
8ays:

“Profits before tax showed an
increase of 13'5 per cent. from
Rs. 378 crores in 1957 to Rs. 42'7
crores in 1958, Tax provision at
Rs. 14'3 crores worked out at 33°5
per cent. of profits, as c-mpared
to 38'0 per cent. during the pre-
vious year. ‘Profits after tax' at
Rs. 28-4 crores showed an increase
of 21'8 per cent. Dividends d's-
tributed, which formed 58'8 per
cent. of the profits after tax, wese
higher by 9'9 per cent. in 1958 as
compared to the preceding year.
Profits ploughed back amounted to
Rs. 11'7 crores compared to s
B.1 crores in the preceding years.”
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From the statement of the Reserve
Bank of ndia, thus, you will find that
today there is a great buoyancy in the
private sec‘or, profits are increasiag,
more dividends are be ng declared and
more profits are now accruing after
paying the taxes. Therefore we can-
not say that the private sector today
is in bad days. Taking these twce
facts int> account, that the private
sector can bear the burden of :lirect
taxes more in their condition of buoy-
ancy, why a mere Rs. 3 crores thcy are
acked to bear, whereas the countless
millions of this country, who have
been striving and clamour'ng for a
bet'er standard of living, have heen
asked to pay these inequalities indirect
taxes, which will ultimately put a
restraint on c-nsumption? 1 would
like the hon. Finance Minister to keep
these {wo aspects in view wh'le he
comes to reply to the debate as to why
the impact of direct taxes is being
lessened whereas the indirect taxes
are on the increase.

There is another point to which I
would like to make a reference. You
will find 'ha! the direct taxes in India
are gradually on the declining curve.
For instance, in the corporate sector,
the rate of income-tax and suner-tax
as per the Finance Act of 1960 was 45
per cent. But in the previous year it
wag of the order of 51'5 per cent.
Now it is necessary for this House to
consider and know as to why taxation
in the corporate sector has been
reduced from 51'5 per cent to 45 per
cent. Let us not be told, as I have
indicated earlier, that our corporate
sector is really hard hit and that it
could not pay more. For comparative
figures, in France it is 65'6 per cent,
in USA it is 52 per cent and in UK it
is 48:75 per cent. Therefore I do not
see any justification for corporate tax
being on the declining curve and those
who can pay more direct taxes being
given a tax holiday.

14-51 hrs,

[MR. DEpUTY-SPEAKER in the Chair]

If we consider this mat'er from
another point of view, we shall find
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that for reasons which are not com-
pletely satisfactory, the private sec'or,
is given relief where as the hard hit
people of the country are being asked
to pay these kinds of indirect 1{axes

which, to say the least, is unconscion=-
able.

In this context I would like to make
a reference to 5 sta ement made by
our esteemed colleague, Shri Mehta.
Shri Mehtg is an eminent economist.
He designs to come to the House and
enlighten us. But he does not stay on
to be enlightened.

Shrimati Ila Palchoudhuri (Nabad-
wip): Because he is eminent he does
not need to be enlightened.

Shri Mahanty: That is right.

The hon. Finance Minis er has also
mentioned in that strain that a sacri-
fice has to be made and restraint has
to be put on consumption in the
interest of our Plan. I would beg of
him to answer me one question, name-
ly, who is the ultimate authority to
determine the quantum of consump-
tion. I gm sure it is not a to alitarian
State where the State, the caucus or
a few persons who control power will
determine the quantum of consump-
tion. It is a democratic country. We
are trying to implement a Plan which
is going a compromise between the
dictates of planning and the concepts
and values of our democracy. If hon.
friends, like Shri Mehta or the hon.
Finance Minister, urge that a sacrifice
has to be made, I will ask as to who
will determine the quantum of con-
sumption. Some objective yardsticks
have to be laid down for this, other-
wise this kind of mulcting the people
under slogans of sacrifice for the
implementation of our national Plan,
to say the least, will be misleading.

In this context it will be worth
while to refer to the Draft Third Five-
Year Plan. Regarding restraint on
consumption, the Planning Commis-
sion have recommended that, assuming
our national income rises at the rate
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of 5 per cent per year, our consump-
tion has to increase at the rate of 4
per cent per year so as to increase our
national saving from 8 per cent to 11
per cent. It is the Planning Commis-
sion’s belief—I am sure also shared
by the hon. Finance Minister—that our
consumption must rise. I would like
to know how the Government can
reconcile these two positions, namely,
encouragement of consumption and
pu ting restraint on consumption by
means of these kinds of indirect levies.
I do not know if the Government
appreciates  the point that in the
interes of more production and a
more affluent economy consumption
must increase.

Let us take the case of the Japanese
steel industry. As you know, the
price of Japanese steel, I 'hink, is the
cheapest in the world. Even though
they import 40 per cent of their fuel,
hat is, coal from USA and their raw
materia] from countries like India,
they are still able to produce and sell
steel, I think, at a price which is the
cheapest in the world. How has that
been made possible? That has been
made  possible by encouraging
domestic consumption of steel so that
there is more consumption necessita-
ting various kinds of steel goods to be
produced. Thus they create a climate
inside the country which, I should
say, is beneficial for more production.

Therefore, I do not subscribe to the
theory that in the interests of more
production our people should be left
high and dry and that a restraint
should be imposed on the lowest
§tandard of consumption that we have
In our country today. Therefore if we
consider these proposals for indirect
taxes from that point of view, we will
find ‘hat they are absolutely indefen-
sible and the levies, at least some of
them, are unconscionable. I hope the
hon. Finance Minister wi'l kindly
bring to bear his sympathetic consi-
deration upon the observations that we
have made.

Another question remains. We are
Taising al] these resources for imple-
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menting and for providing resources
for our Plan outlay. But if we
examine our experience in this direc-
tion, we find that it is a disappointing
picture. During the Second Five-Year
Plan period, according to the Estimates
Committee’s report, we find that even
though Rs. 500 crores over the original
Plan target were realised in the shape
of tax receipts, the revenue available
for financing the Centre’s Plan outlay
was a mere Rs. 45 crores. Here is a
situation which, I believe, is serfous
enough to pay some attention. We
have been raising resources by all
kinds of means and then we divert all
those resources to non-Plan expendi-
ture and expenditures which are not
within the framework of the Plan. So,
somebody has to tell us as to how this
situation is going to be correc'ed.
When resources which are realised
primarily for financing the Plan are
diverted to non-Plan direction, we are
certainly entitled to know as to what
is going to happen.

For instance, the Estimates Com-
mittee on page 7 of their Report on
Growth of Civil Non-Plan Expenditure
have mentioned, namely,: —

“On the other hand, the Com-
mittee consider that in wha ever
manner the revenue may be paired
with the expenditure it is obvious
that while Rs. 420 crores was
expected 1o be available from the
current sources of revenue and
additional revenue was raised to
the extent of Rs. 1044 crores dur-
ing the full Plan period, the
amount available to the Plan
would be only Rs. 439 crores as
shown in Table III and that the
gap in the financing of the Plan
would be covered only to the
extent of Rs. 19 crores.”

If this is not a situation, grave enough
I do not Khow what it can be.

The hon. Finance Minister has also
adverted to that aspect of the question.
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He has mentioned on page 35 of his
speech,—

“By raising additional revenue
of about Rs. 800 crores through
fresh taxation we have, over the
five year period, not only met our
entire revenue expenditure from
our current income but have also
financed capital expenditure to the
extent of about Rs. 130 crores
from current surpluses.”

Therefore, though Rs. 800 crores were
raised, only about less than 15 per
cent of it was available for our capital
expenditure. I believe when the peo-
ple are being made to pay these kinds
of unconscionable levies and imposts,
the Government should assure them
that these resources which are being
raised from sweat and tears will be
utilised for Plan purposes. Not a
single pie of it should be diverted to
non--Plan expenditure.

15 hrs.

In this context I cannot help making
a reference to our defence expendi-
ture. One of the reasons why the non-
Plan expenditure is on the rise is on
account of our increasing commitment
in Defence. Nobody will grudge that
money should be spent for defence
purposes. But when the money is not
spent in right directions, when the
defence preparations are found want-
ing, then it is the Government’s moral
duty to assure people that whatever
resources are being giverted to defence
are gpent in the interests for which
they are meant and that our defences
are assured.

There are one or two other small
matters to which I would like to make
a reference. I would like to make a
reference to the excise duty on news-
print. 1 fee] that the impost of 10 per
cent ad valorem excise duty on news-
print is really the last straw on the
camel’s back. Sir, you have listened
to many speeches criticising the Gov-
ernment'’s lack of pricing policy in the
public sector. And the pricing policy
is so manipulated as to leave the Gov-
ernment with a certain amount of
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resources, not in the shape of taxation
but otherwise. And the Nepa Mills
provide g glaring example in this
respect. The newspapers in India
have been forced, under Government's
executive direction, to consume about
20 per cent of newsprint produced in
the Nepa Mills, one of the mills in the
public sector. The quality of the
newsprint produced in the Nepa Mills,
to say tje least, is most unsatisfactory,
whereas its price, I am told, is 20 per
cent higher than newsprint of a similar
variety. Therefore, by fixing an arbi-
trary price for the newsprint, which
is 20 per ceni higher than the price of
newsprint of a similar variety, Gov-
ernment have been able to make this
venture a success.

On top of it, if this new impost is
levied on newsprint, it will hit hard
not only the small newspapers but
also, I am sure, such newspaperg which
have not adequate advertising
revenues and which papers are run-
ning not as a sort of commercial pre-
position but as a sort of a political
mission. Therefore, with all humility
I would beg of this Finance Minister
to consider whether he could not
reduce the levy on newsprint.

Now, much has been said about
plugging the loop-holes of our tax
administration. It has been emphasised
time and again that if the taxes are
realised properly, then the Govern-
ment may not have any need to im-
pose fresh taxation and that they
would be able, at the same time, to
derive more revenue from the exis'ing
taxes. In that context it is extremely
necessary that those who are directly
charged wi h realising the taxes should
be kept satisfied. But we find that
today a sort of discontent has crept
into the entire Income-tax Depart-
ment. The hon. the Finance Minister
should be knowing that hither to the
principle that guided the promotion of
Income-tax officers was solely on the
basis of geniority. But today, for
reasons not known to us, that pro-
motions are being influenced by con-
sidera ions not of seniority alone, as
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a result of which we find juniors
superseding their seniors. If into such
department, as the Income-tax, De-
partment, which is a tax-gathering
department, such discontent creeps, I
do not know how the Government is
going to encourage or enthuse officers
in those departments to raise more
resources. Therefore, I would beg of
the hon. the Finance Minister to take
this aspect into his consideration and
see that considerations both of
seniority as also efficiency prevail
upon all kinds of promotions that are
made in his Department.

Sir, the time being short I cannot
transgress upon your limits gnd there-
fore with these few words I resume
my Seat.

Shri Kamalnayan Bajaj (Wardha):
Mr. Deputy-Speaker, Sir, while
presenting the budget the Finance
Minister made an economic survey of
the country which, according to me,
was brilliant, candid and sound. It
showed his grasp and understanding
ang inspired confldence. It is a gallant
effort and a bold bid to broad-base
the taxation structure. It is prudent
to increase and consolidate the sources
of our revenue. He has in!elligently
and discriminately levied the new
taxes. I heartily congratulate the
Finance Minister on his achievement
in this regard. While there will be
broad general agreement, in detail
there are some discrepancies or de-
fects on procedural matters and
others to which I will come at a later
stage.

Everybody knows that our foreign
exchange resources are dwindling and
we are very short of them. The incen-
tives given by the Government for
export promotion are not sufficient for
the purpose. In a country like ours,
which is under-developed and which
we would like to develop industrially
and commercially, it is unavoidable to
some extent that the cost of manufac-
turing goods will be more than the
cost of such goods in foreign countries
which are more developed. In the
last two Plan periods we have increas-
ed our manufactured goods consider-
ably, and we are very happy about
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that. We have come to the end of
the two Plan periods and the third
Plan period is to begin.

In the planning of the Third Plan
we have not taken into account one
aspect. When production increases,
the cost of production should go down.
To what percentage it can be achieved
has to be worked out. But the plan-
ners have totally ignored this aspect,
namely, that the cost of production of
the manufactured goods specially and
of its raw materials ghould come down
to some extent. It is good to subsi-
dise export, even by using some force
and compelling all the industries that
10 per cent they must export, and that
some incentives are given But that
will be given at the cost of the coun-
try or of the consumer. It cannot be
continued for a very long time. May
be for a small quantity of exports in
different industries it could be done.
But if we want to export in large
quantities, ultimately the cost of pro-
duction of our manufactured goods
should come down, maybe after ten
or fifteen years, to the level of the
cost of production in the international
sphere. And unless we achieve that
along with our planing, it will be
very difficult to maintain our exports.

Our exports have more or less be-
come stagnant. In 1956 our exports
were to the tune of Rs. 619 crores,
and in 1960 they were to the tune of
Rs, 638 crores. The exports have not
varied more than Rs, 65 crores between
the the maximum and the minimum
in the last five years. While our im-
ports in 1956 were to the tune of Rs. 281
crores, in 1960 they were Rs. 1,000
crores. On an average our imports
during the last five years were to the
tune of Rs. 928 crores. And our
deficit balance of trade in the last five
years has grown to the tune of
Rs. 1575 crores, which is substantial,
you will agree. We have to increase
our exports to reduce the unfavourable
balance of trade. For that pur-
pose, unless we reduce our cost of
production, it would be very difficult.

I shall give you another example.
Many wage boards have been set up,
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and they have given their agreed
solutions for the price range in the
trade or for increase in the labour
charges and so on, and they have also
arrived at many other agreed propo-
sals. In many of these Dboards or
committees, when the representatives
of the trade go there, they generally
think—which, according to me, is not
very right—that they have to look to
the interests of the industry, and the
other interests will be looked after
by Government or by the other re-
presentatives. And if the cost is in-
creased, and this is not made appli-
cable to them, they say: ‘Why should
we bother? If the cost to the con-
sumer increases, how does it affect
us?’. Similarly, if the labour repre-
sentatives are there, they do not
bother about what proceeds are left
to the industries, or how much it will
affect the consumer. If they get what
they want for the labour, they are
fully satisfied. When the agreed solu-
tion comes before Government, Gov-
ernment are either pre-committed, or
they take the general vew. ‘Here is
an agreed solution., Why should we
not accept it?’ But the largest inte-
rest in the country is taat of the con-
sumer, because that is the largest in-
terest of the country; still, their re-
presentative is only the Government
representative. The consumers do not
have any direct representation on such
boards. And when Government ac-
ceot the agreed formula, the sufferers
are the consumers. According to me,
when giving direc'ives to such com-
missions or such wage boards, Govern-
ment must have some understanding
or some oath from everybody must be
taken that subject to the national in-
terest, they will further their trade or
the cause of labour or the special in-
terests in the committee. And it
should be examined later on by Gov-
ernment as also by this House whether
the national interests have been pro-
perly protected. If this is not done,
and if the cost of the manufacturing
and other raw materials goes on in-
creasing gradually, a time will come
when our exports will be almost ex-
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tinct, or they will get reduced con-
siderably, anqd that is the danger which
I visualise to a considerable extent.

As regards our planning, I admit
that the standard of life has increased
in the country as a result of it; the
development has been very consider-
able, but there are certain limitations
with the Government, as a result of
which the fruits of planning reach
only to those who have some land or
some capital or some property or at
least some talent; it is only their stan-
dard of life that has increased. Even as
regards the social benefits which we
give, such as education, medical assis-
tance and so on, the poorest find it
very difficult to get them. We have not
yet been able to find out a method by
which Government can reach to the
very poorest who have no considerable
intelligence or who have no land or
property or any resources whatsoever.
These poor people have not been able
to find out even a guarantor. Sup-
posing electricity is coming to the vil-
lage, if they have to take that elec-
tricity, then some sort of capital in-
vestment is required. Again, if tac-
cavis are to be taken by them, some
guarantors are necessary for that pur-
pose, but the poor persons are not
able to find them. So, it is only the
person with even a small capital who
gets the benefit, or the person with
some property. Wpe have not succeed-
ed yet in reaching to the poorest and
I do not know how we can do it, be-
cause it is not a simple problem. But
the responsibility is not reduced
thereby, and we have to give very
great thought to this aspect.

Regarding prohibition, although it
has been the policy of Government
that prohibition should be enforced in
the country, yet, during the last few
years, or, say, even in the last ten
years, much progress has not been
made in this direction. The State
Governments are afraid of extending
prohibition in their areas, that is to
sav, tha dry areas in their territory,
because they fear that they will lose
the revenue. For this reason, prohi-
bition hae come practically to a point
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of stagnation. What is happening is
that simultaneously, while there is a
dry area on one side, on the other
side, there is also a wet area. The
people who are profiting most by the
present policy of prohibition or are
deriving the best advantage are the
police, the smugglers and the illicit
distillers. This kind of thing will go
on, and it will not decrease until the
whole country or the whole territory
or the whole zone is made completely
dry.

The planners have not provided for
any target period by which prohibition
will be completely enforced. There-
fore, the State Governments take a
narrow view of the matter, and they
are not extending the dry areas in
their on territory. I would request
the Finance Minister, who is pledged
to prohibition himself, that he should
find out a way and tell the State Gov-
ernments, that they should proceed
according to a planned programme and
extend the dry areas in their territory,
and whatever losses of revenue are in-
curred on that account would be made
good by the Centre. For if as a result
of prohibition, society saves some
money in the future years, I am sure
the Finance Minister is intelligent
enough to mop up a part of those
savings for the benefit of the States
and the country as a whole. But if
prohibition is going to be enforced in
the way it is done presently, I am
afraid that it is going to be more
harmful to the country, because even
the respect for law becomes less, for,
in the interior areas, illicit distillations
and other things go on, and the police
also, although not very often, are a
party to it, or they associate themsel-
ves with such distillation, and smuggl-
ing ete., and this results in increase of
the crime. Therefore, it is not in the
national interest in the long run to
continue both the dry and the wet
areas simultaneously.

Then again, Acharya Vinobha Bhave
as you are aware, has said that there
should be a ban on the immoral films
and other posters which are exhibited
freely in important public places.
These posters which are vulgar, sex-
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exciting, and indecent should be ban-
ned in some way by the Centre and
the State Governments. Although
there is Film Censor Board, and all
the films are censored by them, yet,
the portions which are censored and
cut out, and even the posters made
out of them are exhibited, and these
do not come under the control of the
Film Censor Board, and the
Home Departments of the States have
to take action on it. It has not been
found possible even to ban such pos-
ters, and punish the people concerned.
I am afraid the modesty and the self-
respect of Indian womanhood is at
stake. And yet, such vulgar and in-
decent posters etc. are freely exhi-
bited in the country. 1 urge that
some action has to be taken in this
regard.

Regarding taxation, I would request
the Finance Minister to examine very
carefully whether if the incidence of
the tax on individuals is reduced, he
cannot get more by way of the total
amount or the quantum of the tax.
Now, he has removed the difference
which was there previously between
earned income and unearned income.
As a matter of fact, I had personally
thought that earned income should
have had some benefit, because the
man does some labour. I agree that
earned income as deflned in the in-
come-tax law today may not be
quite appropriate. If the definition
requires to be changed, that should
be done, but those people who earn
because of their labour should be
given some more incentive than those
who earn by way of dividends, or by
way of managing agency remunera-
tion or by way of other income such
as rent from property and so on; these
persons should be taxed at a higher
rate.

Regarding bonus shares, Shri A. P.
Jain said yesterday that as a result of
the reduction of the tax on bonus
shares from 30 to 12} per cent, the
income-tax may be evaded. Although
I do not deny a very remote theoreti-
cal possibility of such a case where
the reserves are distributed by way of
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dividend or otherwise; but generally
this is not true, because these reser-
ves which are built up are tax paid
reserves and usually they are not dis-
tributed as dividend. When the bonus
shares are given, they are given not
as profit coming into the hands of the
shareholders; it is only that the reser-
ves are capitalised.

Mr. Deputy Speaker: The hon. Mem-
ber should conclude now.

Shri Kamalnayan Bajaj: I want a
few more minutes as I have to deal
with it in detail.

Mr. Deputy Speaker: My difficulty
might also be appreciated. Each
Member can take up a few  points
which he can stress, leaving other
points to other hon. Members.

Shri Kamalnayan Bajaj: All right.
I will do that in a few minutes.

The Finance Minister himself has
agrued that there was no necessity
for the bonus tax after the excess
dividend tax has been removed. The
force of that agrument is there. I
hope that he will completely remove
the bonus tax. Although it is a small
matter, on principle it is wrong.

As regards the entertainment tax,
whatever exemption has been retained
should also be given to the private
firms and individuals, because they
have also to spend about the same
thing.

Then in section 56A of the Income-
Act, along with refractories other in-
dustries specially sanctioned by the
Government should also be included.

Regarding subsidiary companies, the
development of such companies in our
country has been considerable. If no
incentive is given, partial double taxa-
tion will be involved because the com-
panies have invested in the other com-
panies and the taxation is imposed at
both the ends. But there is a very
candid argument by the Finance Min-
ister in his speech that the foreign
investors ask for the majority invest-
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ment if the gubsidiary is regarded as
such at 51 per cent. I would only
argue that it should be considered as
a subsidiary even if 40 per cent shares
are held by any company or foreign
companies or individuals. If that is
done, then the difficulties of the Fin-
ance Minister would be easily remov-
ed.

Regarding taxation on import of
capital goods for the future, I have no
difficulty because it will give a fillip
to the manufacture of such goods in
the country. It is a good thing. Capi-
tal goods are not very largely pro-
duced in our country and so indigen-
ous production should be encouraged.
But orders which have been placed
earlier or licences which have already
been sanctioned should be exempt
from such a thing.

As regards the excise duty on glass
shells, there is a procedural difficulty.
There are only three factories which
are producing glass shells. They are
consuming for themselves and also
giving to the lamp industry. Glass
shells are not used except for the lamp
industry, and if the duty is levied on
glass shells, the procedural difficulties
are there. I do not want to go into
details. If the duty is there, you can
not take the glass shells directly to the
lamp factory which is very close.
They have to be packed. They have
to be cleaned. Their expenses would
be more and the cost will increase.
So these difficulties are there. It
some way can easily be found to
calculate ad hoc those excise duties
on glass shells or if it could be put
additionally on the lamp which is the
end-product of the glass shells, the
difficulty can be solved.

Regarding sales tax, I had argued
in my last year’s budget speech and
made out a complete case for its
abolition specially in the case of
manufactured goods. I know the
Finance Minister has applied his mind
to it. The State Governments are
finding it difficult to do it, but with the
influence of the Finance Minister, it
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Yoo WA® BT T¥ | TuFT WTEY
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[t 7o ae 73A)
WA T & AT g A Tae
T 1w d§ framme Fgedy
e Hfard ¥ 1w A frdaw
Wud dAY I T 7§ AMFT P
T T WR Swar #@ A
afiw aw ¥ A T ¥ 1 =W
A FIw qfATIT @ AT @
A T BT AFIE |

OYF qY® FHAT & "oy Aify

% A BT F greA A@F A | §

AT EfF ST R ¥ g agn wg AR
farrere & Y € 3TN wmar s
g Afea o §ATRIC E ST aeTe w9
Tragy F o oF WAy § @
TREAAT H AT F FW T FQ
A 93 @9 FTUE @S § 1 g9-
faT AR AR a9E aTE T @)
T § A AR FTAT A AW
grdw A& fawr qar

L Eﬁ\?mﬁrﬁ'r A FWE
3y ¥ Wiy @W T W R
mﬁ%fmmmﬁaﬁﬁw
¥ ORI TEINE SEHR AW
Q¥ oixs =g fi faqar mo &
T & s @ Aw age
&1 STEW FfaCgmam =woA
F‘o%—ﬂg ®T &HFL FHET t ar
qIH S0 FUTE aga v T1fgy
R wfaw agaHamr ¢ arsawr
e oA ¥ fac @ ) frar W
gt ¥ FO¥ ufus a@d @
Ty AR ITFT TR AN FawT A
# o aff & 1w AW W
Al o FUT ® FT TN I1gY 4
¥ ®F0T v A foge g w0
STRT A FT 4T, WITH (&
FUS  FT qT FT AT :nﬁtr_
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T | AfeT wEA 98 ¥ &O¥ g
$3 frar T g0 FE FAR] W
M famr, @ AE  Loo HUTLET
FTH TN

IR WINAW ;. AT 9TET HY
wr fodt awa &1 fa% W s R
g A X WES T A
&% Y f5 —gev e forr—aiife
7g fedy e w1 wrwEr g
A

sftwo ®ro frAd : & g5 —gEw
#T foar—ee a9w war g W
arad gqr % wew 37 Y Ot @@= w7
far 1

Shri Morarji Desai: He is using the

language he knows.

st ®o Wro fyaat | 3 sww ¥ WW
IEYA FT B § | AR <o aferat
T oA g a1 v. @fadt e
qaF W I AC ¢ | IS G
FaATIPT ad 9T HAT 937
AP QAT QY FEAAA FIA§ 1 AT
T8 A T % ST T #Y 5
Aqqr o IgAT @ ien 98 fammArfs
AT ARY § W AT wAl S|
FT & FATFTHTFT | WA ¥ TC-
qT F WA ag 98 a@ § s
#T NeEt B @Ew &'ar |
AfeT o I A wrAAr T o @
AR q9E T AWIAT 4@ T §
T FHTHIHEAT FTEIL 1T 4 8¥E
¥atar Ao s § wafw
TAZ F GEE 00 FUT ¥ qT §T
TF A FAT § SART G AT E )
EAE § gW AT & §
ok 3% fad woar fed,  Afwa
HIOHY QIAAHY AT W I §
@ F UG AQAT AMGC I TEA &
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f§ AT mmam W o9gw W
R framm o 9X 9gr | A

oF qq g4 faa 7Y, =it v wad,
IFG AT W@ AGET FT AT A
¢ A TF A T T
¢ ol 39 T Y fawr A wdY IrEa}
43T §  IW I IAET GAGH FAT
#er g & 1 @ F A
g g fF wod 9@ o Afiw
A 93T ¢ AT 99 F A ¥ AT
qTHET § |

MY Fga ¢ fF g gm &
W F AWM A IST g
W HIT W HA AT WX AT A
FEAT AT W@ @ | ATHET A A
F foq gaem @rAr @AT X 4T
e famr ok swasmfa
qE | A" IW A & agd 9 Ar
TFT W ML I 9 K 92 FT
a€ | gy Erwa TRy Jisend &
21 2@ Foyvwfama feaa @
F qvg & o fF aga 9 wrFer B
e § 99 fF gax AW, &% @]
®EST $3T AF g1 a1 gR @A
afgg & fewr a@ & gat 2w
¥ ufawim  faarET  gErdr areATRi
¥ ATy I T AT IA[T FL AR

wa § A OF Tk (993 IRl &
R F Fgar W g | faar fagE
TE wgw g W« o fagd gu &
AaHT &1 Asend A @A arer @
afFr gas fafa a5 =& ofe-
FAT A AT WITHT ggeN AT H
AR gad qiwn # o o fagrd Ao
FH W IA6 et § W @@
md Ay 9% g & ) wq fEga
gt fF ma s wafa N W
oA §oarfs a g aqEd ¥

ag WX @ FAGF G
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s fag? gu garHl A avE w9
T wg I @ anw wfed fe o ogw
T & @ | § fgy go
TEEl ¥ war g wRgEREga @
qrag TR S fogd W wfaw-
foa ol ¥um & Fawen e
3T I AR ¥ fAT 39 awe fewrw
¥ AF 9 ¥ a1 FY FgAT AGAT
f& a7 i frge gu gamwt &
T gURA & fod @Y areg Ay
g% g7 dofus wa ¥ wifgu
TR TERF ITF g AN A
gfas eqrq I wifeq | s= fagw
guzend F wft T savem Y 7
gt g & fr wfex fager g
AT T g dAea gfy A
farrr wR gaR w1 733 9 e
# g & wfsg aew sE@ W@
T ol d A9 A v A g e
T wgRE AT gAEl 9w
oM aErafa @F  fawme w8

ato TomT feg - Savede Wi,
4 ¥a9 oEg fAame @1 ) =W
AMEAT § WX A F I AR W@
g1

IqeTW WY - "G F R
F&€ | dH AL T wwv M
9 q1 w9 "NE 7 9

st e Tifem (fE7)
ITeRe wEIey, § AaY faq g4 wgea
1 A1 IFW aste @ § vad fag
9T 3N § | T §F 1X arrae
g f& o oy ag 2o A & &3 wOATT
A A E a1 AT g AAC WA §
T Y @ 299 A § Iw4T a9g ¥
a3t o ot w1 g7 waT Al agar
WAK AT | AgTF G § 7 ave B 39T §
Iq & A1E o YT T @Y & oeH fF
sam faim fo s ooy g @wit
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[t Tr e zifean)
# Y wrew g v & fr Ay iy
F § vt agfoag wedt § o 3w
MY IR TF T §F A TN &) T
g

THEILAT F9AS F1 el aF IAw
2 3w i safeq F fgwre & sieren
SHET W T A a8 Yo AT F
g | FF WIT FTT § wqW g E
Tg I W W AT AET wAT GET
gfsfem A fi v & 3 F0T w0 T
a7 TEige 29T ¥ TR & wifw
wgt aF ¥ @y § erslaw favw ¥
FE AR MY 7edT ¥ o = § 3
4 7z ¥ AR wyEr 2w Sy
vz fr =g o 1 3w 9v Iy oow
fafrde ferma & Y s o g &)
uq gWe, 33T T AT wEw HOSY
83 ®TuT wrvAr 3 Igm gfa wfe
AT I § o9y faaEr oy oy @
for-id AT ofr SweT 297 S .
HEGT qT &AT 3| T FE ATAW (59
g AR gyt a1 wa §
A&t awear f g A s & et
T F1 6Ear g ar & ey
¥ foq ag fgawT & 1| F5 & 37 qramE
&Y uF Y or @ o d qr o Twa) @
fr ga¥ foreen Wt 399 T o ¥G
Toe ¥ I A g A4} § 1 259 SR
A ¥ et &1 o 5 |re 7 A
faa @t gy 1 $1E @ Adf @
axdy § g forg 98 wrde fav wm
¥gwwar e 9ON faww @t ¥
A ¥ frg 24,000 TAF FTAT MY
WIS ¥ 39 G 9E AT T BT HAGAT
300 F(IT ¥GF 41 SafF M Looo
w07 & vATET & | §HY qI(H q¥ar &
3 TJTERT FT JE AT @Wr g |

wmft tF aAE TEe =ft Jo dTo
faddr ¥ wigt ¥ aR ¥ war v I
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o7 <@ & A T ITH FgT AT § F
q& *fr a7 AT @, W A
Fiedendt 3 aei o% o T &, T
T OF a7 &Y § | F Y F@/T 9 YA
SrEr @A g oL ..

S "o w10 fat : Fowa § wfaw
Eal

INELH TERT | W AGFHT THEOT
Ten g1 Ta1 €, wa ofr F37 a IF S

AT wed 8 7

ot TazAT zifemr ;o F a@enar
wlgai g fa sigh 9% mia § gg™ oF grer
q T 4T W TF A0 47 TG
0T ¥ UF A F TF qrgwdi THA g 7}
qOIeE § 1§ "Awiar a3-ay
SR qH T E, AR 0 T T E
Fifaw § At qefady gra & ) i &
q%F T AT &% T3 § | s@r oF
AT FT EAE ¢ A Ug F@ HFa g
oy gfasa s & A ®RE fwern
72T a7 draE CHET W (W W@
Y& IAF AiET A 141 F 77 i g A qW
9% wgl fawg sgl 9% s <7
TAHAT FT wmEY ¢, AWAR HRT F
T F 72 &Y g Are 47 forw w@v v
o ariat # Y ey g€ € 9ad g° |
gAY sfew | wowT & wiEl § AW
o 1 gfasr gar @ /A Sar g
fi agt oee e Agt T /I TEN 3T
qTF qa4 F fow o FQ@ 9 Afam
N g OF MT § G A CH-TF &/
A1 TF-UF HYTeg ®Y qEEqT A E |
ag-y¢ Al ¥ #Evare Fgw w7 kg
T3 & 1 Tl T AeheY g |/ ey
a3 § 1w ug Y wwar € fF fow qof
¥ mq ST TiH) ¥ ag @rg IaHr
@y gu ag WAt & 71 A Twm F
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faq 74 7w F @ TIT AT P
g & af) fawd f 3 sawear 79 F7
T8 WAT T T | W T HIN TG FY
araq aqar gaar § fr sawenT av 78t
T & TR HEAd H T@EE AT
& gAIT Y W F FTOT AA-TEAT
wazd 9t @ 917 gafaq wei 95w oF
sifas FY Y77 A7 33 a9 At @t 4
I [T T2 qF FX 30 AT g1 AT F
Tq TGHETT B AOIT 7 A ] A
@T 3T 217 & o a5 7w Gar fed o1 F |
97 Tg Fror awe ¥ qY Fraed w4f v
# TR Tg WA A A & wide faa
o ft agrew F £ Tog-a9T § Far o qv
e 221 &1 TR #1 S 1A F are
aFdEn ¥ I wror IIAT g1 W
sagr Fw fami awr wifew

faa ot wgEm T 9 Tryise daAw
amd § IHG AR H 47 $F wEf FEA1 8
#ifr I 3 FOT &F #T wElE
3 9T § A A1 AR A &
Fo1 fF 4% qgor WY wRr gATt @9 gAY
WERT IFT M F AR H qEAATAY
REA Qi wmy § I9Y
T A9 SYIRT AXGAT Y AT B
frger qmer vo wAT w1 @t IE Fw
Tr 47 IFY Yo FUT ®IAT AT
G AT WIT IF AT A SART AW
B TOATHAT & | G TF 24 AMAT
T W A 7 ¥y 1@ A Agan a1
& Ja gw @ 2w ¥ Avafafes dF
WE QrgrEsy a9 M Q@ 2 99 I90
N fadrer wr fydt oF 37 & 99 9T A
SR ST =g A |

T AT AYTT ATASAT Z4T F9 &
I 35 Arafagl #Y Lo ¥ 0 @ AF
e 2§ Eaw qaw s fretar & SfE
2 FT %97 F aTAT § | U9 GHA
TH oYy g SEE A ¥ A &
TR I 07 3t Eav = TR
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Ty & a1 A § gg Fgr Avear
g f5 @@l o ww AR Toww #
ey q% qger sfady a7 JfwT g
FET FTH! FEuT H My g1 |Wra | 9
anrR ¥ g I qraar =Sfgn foad v
IAET AFATH g T | MY W a3
& T Y eI g AT ST aEedT § 98
W g g aHRAt § W A #1 wmee
o fa wfa fam focar o @r § ag
UL THAT § A AN gF IHT awE Y
FHA § | TG WAL TFETE FT TG, T4
#Y s g9 foun 9g @Y A9 @« g
qAY  ggwa g {5 ag @ F foag
g 3fez & wr=gr § A1 A1 & |drarsy
F fagm v & fau A awaEE
HEAWF § | TOHT a9 § ey qeaey
G g Iy |AfF a9 F 99T W gH 99
Fr A FT FIFL fqear § @ A
# Fgar g fF me-dw B @ A STy
Tfg & fav ganfea gaam fFar o |

gaTa aFqrE faqar agam =ifgg
9 Tl 7 @ ¢ | fgT @ o e
7o & g fadaft qar gerw gt o
fs g% ga wEAmEAT § | W W
qEFTTIE TFEY T2TE § A AV Foreoar
AP I A FT G | IT X
e 9X faam ofafar &1 F4Y
Farfeel 1 9@ F HWT YA vHIA
T gNY FifE fe whiE A i ¥
fFagqaE I AN GO W
TET FPIENTA G ATAT § | WAL AT
7g LT T Y O 2§ H gy = F
Lesiicl el el 1 T
frazn w&m f& e as@ @ @&
T2y W {TET ®OgT 9T qGT AV
T FIGH AT § I X WA G I]
g @gr w%F & 1 =, ¥ qar & wfa
fereiy aqT @% T § 9Xg T HwA AT ]
39 9T ¥ I T AT ATRY W TH
WY TFGTE AT D% @A 9y § )
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99 29 & A § qF 7y fragT
wIAT ¢ foF IqH 30 ¥ T FTAR R
qde fwar § 98 s avg g A |y
weafaal #7 7UA HIW FT GQIA FT A
frermr 1 gd fag = ofse war d=
T I a8 F1 FF 79 TaTHe A TEE
B A 37 A9 ¥ F qga g § witw
Y Yy qde fedidz 3 § s oW
3o TWHZ & fgm@ ¥ ¢ qEe W
Paerar & w7 7 & fedise & &7 Y
agt & 1 ol YT 9 #1 9e (R
q@z mF OF ¥ IEE qaaT ar
WA | IHY FAEreel ®t W AT
grm s weafaal #v of @y g
waqfaY F1 $fed agm W waw
BYee T SATE A9 @A A gla
faerlt o g wF Q% T e A
g 1 foam faer o< g ox EF A
st SR gEer gfaar @@ fam
faq # ®19r R g @y €, SR
Z9 I ¥ g v # awdis g |
# ag gaa v wwgar § oo faE
qIA G ¥ FIE FATAT &, IT I FIF
T FeNfaz Ev agy faar wa, 90y
A X Y FEAd A AT, IEA
o Ig | A g gg AT &
MRz I FA HT | Fag Agan g fF
I TH TEGY A FAATH T A vl
IR I®FT 2| TAE 2FT R FA T
A HT AT 1T A F—TAT NG
NAFFE R IT@ \ qF I g R
faer & wdam 79 0 T F46

Ty SR A Fg W A wg
srgar g | fo T SA 73T 7 Agd wway
a9z Iy far § | @Ewr IF 9 g4t
Y TifEm | I qF CFEES AT G
w0 95T &, v 9wn § 5 3@ qewl
¥ ag 74 &, wfwa ag e § FF 97 ol
¥ AT FNeT FCAE &, A I F
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9 T A AT & 1 Sy fF w o wiwa
FHR S A Fg, IT qeRl A qai
NI FAT wer w@q F  fawar g
ag Y TF a<g FI UFAET &Y &F 74T |
FET A1 R FF Fgfee wdra § vaangw
Ff 2 AfFET T 9 AR FEER
TATHT qAT @ WX ag IAN  adr
At F1 qow =g foaar & At &
g q UF g A g

# F ar fee fag 0 #da

#1 g9 7 § i I oF aqgfea
HIR w=g awe 9 fawar §

Shri H. N, Mukerjee (Calcutta-
Central): Sir, this is the last full-scale
Budget which our present Parliament
will discuss and this is the first in the
Third Plan period. Sir, I admire the
manner in which the Finance Minister
presented his Budget without a pause
even for clearing his throat or for a
sip of water. - But the matter left us
angry and exasperated. I think this
Budget is a bleak Budget, barren of
all socialist or near socialist charac-
teristics. I notice that in the Rajya
Sabha the Finance Minister has re-
affirmed his faith in socialism but
perhaps he is like the British politician
of the 1870s who, when water supply
was undertaken by the State, said: we
are all socialists now. We know where
the Finance Minister stands and it is
no wonder that he is being hailed to-
day by the Eastern Economist and the
tribe which it represents, as the man
of the moment. This same number of
the Eastern Economist which is de-
voted to an examination of the Budget
says a'so certain things about the hard
core of the Plan and gives figures
and materials regarding the pruning
of the Third Plan. This kind of talk
shows the implications of the Budget
which the Finance Minister has pre-
sented and when I remember that, I
sometimes have a feeling that perhaps
even Mr. Masani, who, T am sorry,
is not here, carries on shadow boxing
as far as the Finance Minister is con-
cerned. Thinking of Shri Masani, I
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recall that he said in the course of

his speech that as far as we, in this
Com-

i munist and the Socialist Parties are
| concerned, there is no basic difference
. between ourselves and the Congress

Party. It may be that, politically

i «peaking, my proximity is not parti-

i cularly pleasant to the Finance Minis-
" ter and it may be that I also return

© sum of Rs. 63 crores.

the compliment. But the fact of the
matter is that today, history has given
its verdict in regard to social con-
ditions, particularly in under develop-
¢d countries like ours and every-
where else, and whether it is
the Congress or the Communist Party
or the Socialist Party, it has got to put
before the people the objective of
socialism. The manner of achieving it
might be different. The way of under-
standing 1he content of socialism
might be different and in so far as
Shri Masani and his friends are going
against that current, they have been
outmoded by history altogether and
that is why it is rather pathetic to see
Shri Masani collecting ideas and per-
sonalitieg from out of the moth box, so
to speak and presenting them before
the country. We know very well what
the country’s verdict would be in re-
yard to Shri Masani’s fulminations,

We have to agree with the Finance
Minister that the country wants money
and shomehow money must be raised.
The Centre has to find, according to
the Finance Minister’'s own calculationg
Rs, 1100 crores over the five years of
the Third Plan period and his propo-
sals for the first year are to bring in a
The States in
the Indian Union have done nothing
so far as collecting money is concern-
¢d and I feel that at least the Finance
Minister here had shown some courage,
though it is in disregard of the peo-
Ple’s interests.

But I wish also to say that there is
nothing in hic Budget speech to show
how he 1s performing his task in the
next five years, how the burden of

2205 (Ai) LS—8.
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taxation is to be distributed between
direct and indirect taxes; assuming
that much of the money has got to
come from indirect taxation, he has
not indicated how these are to be dis-
tributed between consumers’ and pro-
ducers’ goods and again, between
essential and non-essentia] articles of
consumption. There are some indica-
tions perhaps but these indications in
the Budget are rather dismal and that
is why I am afraid we could not wel-
come the Budget which he has pre-
sented.

To collect some sixty and odd crores
of rupees, the Finance Minister has
taxed as everyone has said before,
such articles as betel nut, tobacco, tex-
tile, tea and coffee, superior kerosene,
ceramics, etc. The tax on power-
looms seems to threaten to send out
of business the small power loom co-
operative societies for which, I
thought, the Finance Minister had a
soft corner. The papers have calcu-
lated that an increase of five per cent
in the middle class families monthly
expenditure has already been noticed
and there is little hope of social forces
combating the increase, as the Finance
Minister suggested in the Rajya Sabha,
since the Government is so accustom-
ed to shielding the profit makers. We
know also how the rural population,
already living a sub-normally, is be-
ing hit on account of the direct and
indirect action and reaction of the
taxation proposals which have emnat-
ed from the Finance Minister.

We have noticed in this House and
elsewhere how even some Members of
the Congress Party have suggested
such expedients as the Excess Profits
Tax and Capital] Gains Tax. This
shows that they are rather shame-
faced about the Finance Minister's
concessiong regarding the bonus shares;
for instance, then bonus shares, I think,
are a euphemism for capitalist fraud.
This kind of criticism coming from the
Congress benches is very welcome. But
I am afraid that they would be like
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water on a duck’s back. I do still hope
that the Finance Minister will pay at
least some regard to them.

This money could certainly be found
from other sources if only he applied
his very prolific brain to that task. I
wonder, if the Finance Minister wanted
money, could not he get it by a real
rationalisation and improvement of the
methods of income-tax collections? We
have noticed in this House how the
Finance Minister specialises in writing
off hundreds of crores. He has intro-
duced into finance a new concept that
of effective arrears of income-tax,
which, I feel, are a fraud on the com-
munity and we have figures here to
show how in 1955 or in 1956, there had
been no writing off of arrears of in-
come-tax but this has taken place in
1957, 1858, 1959 and 1960. We know
also how the figures of arrears have
fallen by the introduction of tHis
rather deceptive expression ‘effective
arrears’. On the 31st of March, 1958,
the gross arrears of income-tax
amounted to Rs, 287.32 crores. Now,
the effective arrears, next year, that is
on 81st March, 1959 have come down
to Rs, 152.36 crores and on 31st March
1960, the figure is Rs, 133.61 crores.
Nearly Rs. 154 crores have been writ-
ten off. Now, perhaps some of it could
have been written off, but I do think
that Parliament requires a real expla-
nation as to how such an enofmous
amount of money, nearly three times
the amount of money which has been
proposed to be collected by the Finance
Ministry, comes to be written off as
far ag income-tax collection js con-
cerned. I know also how by merely
improving the technique of income-tax
collection a great deal more money
could be collected. I am sure Shri
Tyagi would agree with me that there
are reports in the income-tax offices
regarding possible sources of collection
and those reports are not followed up
because the staff is not there. Why
not we pay our income-tax personnel
higher salaries, give them better incen-
tives and really and truly fnd out
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how we can collect the maximum am-
ount of tax which is leviable and
which is payable to the country? I
am sure it can be done. There is a
middle-bracket income group with in-
come between Rs. 1000 and Rs, 2500
per month. This middle bracket is
liable now to an amount of taxation
which is not particularly harsh, and I
am sure something could be done
about it,

16 hrs.

I feel that merely by rationalisation
of the tax structure and improved
methods of collection a great deal
could be done, and this rather unsa-
voury phenomenon of having to write
off hundreds of crores of rupees as
ineffective arrears of income-tax would
not be the kind of thing which Parlia-
ment would come to be confronted
with,

There is money in the country which
the Finance Minister does not care to
take. I do not know why. Land
prices go sky-rocketing. Yesterday I
wag reading in a Calcutta paper how
certain areas are now being improved
and people are trying to buy them at
prices which are absolutely fantastic.
How has this happened? In Delhi also
land prices go on sky-rocketing. We
know in this House so many times
questions have come up—there are
security vaults where people deposit
their valuables, Nobody knows how
much valuables are deposited there.
Crores of rupees worth of smuggled
gold are found from time to time,
which means that many more crores
of rupees worth of smuggled valuables
are coming into the country, Where
do they go? Possibly into the black-
market functioning in the open, and
possibly much of it goes to the secu-
rity vaults. I remember, Sir, Shri
A. C. Guha said in the last Parliament
when he was the Minister of Revenue
and Civi Expenditure or something
like that, in answer to a question, that
Government had in its armoury wea-
pons which could open the doors of



General

© 5175

security vaults, but it was not propos-
ed to employ those weapons. I am
sure something can be done about it.
1 do not suggest to the Finance Minis-
ter that he should go and expropriate
whatever there is in security vaults, I
only tell him, please find out how
much there is, tell the fortunate owners
of those lumps of gold and other valu-
ables that the country is taking charge
of those valuables for the time being,
tell them that the country would even
pay a certain interest on them, so that
the savings of the country could be
increased by our getting that money
which has been stowed away from
public gaze. At one time Shri Tyagl
formulated the jdea of disclosure and
suddenly many of those righteous peo-
ple came forward and made some
admissions. The Finance Minister
knows very much more than we do
how to tackle these people with enor-
mous money bags, who siy on top of
them as if they are sitting on the top
of the world. We can certainly get
money oul of them provided there is
a desire to do so

Over and over again the question
has come up before this House regard-
ing nationalisation of general insu-
rance. It is a very small matter which
can be done in a matter of weeks and
some money could be collected. The
question of nationalisation of banks
is a bigger thing. I know there are
certain problems. It is a complicated
matter. Even so, if this country is
going to control prices and all that
sort of thing, surely the banking
mechanism of this country must be
more largely under the control of
Government, and in order to do that
the Government has to give very spe-
cial thouzsht to the idea of nationalisa-
tion of hanks. By that surely seme
more resources could be found. We
see that after the nationalisation of
insurance the Insurance Corporation
1s operating large sums of money, God
bless them. Let them have more funds
then they have at the present moment.
But, at the same time, we see how
Money appears to be frittered away.
There is the case of Anand Bazar
Patrika and Hindustan Standard which
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got enormous funds from the Life
Insurance Corporation—an absolutely
unproductive operation, Perhaps by a
better management of the Life Insu-
rance Corporation things could be
improved. Perhaps, Sir, by making
the janata policies really and trully
such as would appeal to the common
people in the villages we can ge} more
money. But we are nol having that
sort of thing.

Then, we can extend State trading.
By expansion of State trading, which
Government has done in a very tardy
and unwilling manner ag if things had
been forced out of Government and
the bureaucracy, naturally so, taking
advantage of the kind of hesitancy
which Government had in regard to
this matter, we can sfrely get hold
of more money.

We  can improve our exports. I
notice that even in regard to such
things as handloom products being
exported there is a fall. I wonder
how handloom products export could
have fallen from Rs. 844,28,00 in 1955
to Rs. 52352000 in 1858 and
Rs. 6,59,11,000 in 1959, The figures for
1960 are not available. I am giving
these figures from the answer given to
Starred Question No. 788 answered
only on the 13th March. I should feel
that a thing like handloom products
could be publicised. After all the
Queen of the United Kingdom comes
and takes presentations of these things,
In American papers like Fortune—
that sort of very sumptuous publica-
tion—the Indian garee is being dis-
played as something wonderful. It is
wonderful. We surely can show our
handloom products in a better way to
the world outside, and surely the fall
in export of handloom products should
be stopped.

I find that a very eminent economist
like Shri B. N. Ganguly, who presided
over the last session of the Indian Eco-
nomic Conference, has said that we
are one of the under-developed coun-
tries of the world and we are still
thinking in terms of export in the old
way—that is to say, more or less the
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raw material kind of stuff we send up
to the more fortunate countries who
kept us as an agrarian hinterland. It
is necessary according to the econo-
mists who congregated at the confer-
ence that we have a better and new
export policy, that the under-developed
countries themselves meet together and
exchange ideas in regard to their
needs. Perhaps in that way we can
help each other much more. It is not
a question of India and Ceylon com-
peting against cach other in order to
capture the market for tea in the
United Kingdom or elsewhere. It is
very necessary that India, Ceylon and
all the other countries which are un-
der-developed, comparatively speaking,
more or loss, come together and dis-
cuss their problems and help each
other so that our export problems
could be tackled properly. We can
expand our expori, if we really and
trully apply our mind to that sort of
thing. But we do not do that.

Then, Sir, there should be Dbetter
accruals from State enterprises. Cer-
tain enterprises, but not all, are doing
very well and there ought to be a
change for the better as far as this is
concerned,

1 say with great tirepidation that
perhaps cven we might renounce cer-
tain fads. Yesterday Dr. Krishna-
swami was referring to prohibition.
Personally speaking, I am all for pro-
hibition. I would not care to smoke or
drink just like that, but I do not wish
that when the country needs money so
badly we should stick to something
which at one time may have been very
necessary as a moral precept $ut which
today, however we shout from house-
“ops, would not produce much of an
effect. Perhaps we can collect some
money in that way. The Finance
Minister at one time was very much
opposed to the idea of prize bonds be-
cause there was an element of gambl-
ing, there was an element of hoping to
get something which we did not de-
serve, by way of prizes. Then he
accepled the idea of prize bonds. Un-
fortunately the idea has nof been as
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successful as the first symptoms indi-
cated. But somehow he had relented.
Perhaps this is a matter in which he
may be able to do this sort of thing in
regard to certain fads.

Acharya Kripalani: He may set an
example.

Shri H. N. Mukerjee: If he sets an
example, then naturally there will be
implications which would help our
friend Acharya also to make more
caustic speeches.

16.10 hrs,

|Sirr MuLcilANp DuUBE in the Chair)

Then there is the guestion of small
savings. Recently, the results have
heen rather gratifying compared to
what was happening earlier. I wonder
whether Government cannot take some
positive steps regarding the increase in
the rate payable for provident fund
purposes from 63 to 8} per cent or
something like that. Some increase
like that might take place and of
course the proportionate payment will
have to be made by the employer, and
then the increased quantum of pay-
ment to the provident fund might very
well go to the national savings. This
might very well bring a large chunk
in to people’s savings and the people
would not mind paying that, because,
after all, it would be their own sav-
ings. So, there is very good reason
for increasing the amount of provident
fund.

Then again,—this is very important
—I fee] that if only Government was
behaving well, if only Government
could enthuse our people, if only Gov-
ernment could make the people feel
that after all, setiously, a Plan is being
pursued whatever the difficulties—to
which Acharya Kripalani drew our
attention—it would make our country
really and truly independent, because,
unless we have these basic industries
we cannot be independent. If Govern-
ment could really place all their cards
on the table, before our people, then
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surely the people will come forward
with their contributions. I feel tha!
if Government could hold the price
line—which it seems Government
would not and Government cannot—if
Government cease their attacks on real
wages of the common people, if Gov-
ernment stop extravagance in the ad-
ministration—for example, the air-
condit oned suites and super-mansions
—an anachronism in the Indian scene
—if Government followed up what has
been done, for instance, in the Exter-
nal Affairs Ministry—I was very plea-
surably surprised to notice that the
High Commission for India in London
—a very posh show—has effected an
economy of Rs. 8,13,000 this was in
answer to Starred Question No. 155
answered on the 20th February, 1961
—if the High Commission for India in
London has effected an economy of
Rs, 8,13,000 per annum—I am very
happy about it—a very posh show is
not usually touched by our people in
Delhi—if such things could take place,
surely if Government would do this as
an austerity measure—which I very
much applaud—I shall be happy if
more economies are effected and the
country gets the benefit of them.

Then, if Government's land reforms
and co-operative farming are properly
pursued, if the Panchayati Raj was not
a fake but became a reality as is being
placarded today, and if something very
real as far the living conditions of the
people are concerned is done, if all
these pre-conditions are satisfied, if the
price-line was held, if the wages were
not attacked, if land reforms and other
concomitants took place, if administra-
tive economies and improvements were
also effected, then Government could
come before the people and say, “Look
here, we have a fourth iron and stee;
works in spite of Shri Masani; you
come and you help us.” I am sure the
people will come forward and help
Government,—but Government does
not do so—in an atmosphere where it
is gloom all over the place. As far as
the agrarian economy of our country
is concerned, we know very well how
very deep that darkness is.
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Only the other day I noticed in the
United Nationg Statistical Year Book
of 1959 that India is the worst-fed
among over 40 countries which supply
statistics to the Uniteq Nations. Our
consumption was 1,890 calories in 1954-
1956—which are the latest figures
available—compared with the pre-war
figures of 1,950 calories in 1934—1938.
These are the figures which are sup-
plied in the United Nations Statistical
Year Book of 1959. We know also how
there have been certain studies in
Uttar Pradesh, for ins'ance. I saw in
Kurukshetra dated 26th January, 1961,
which is a Government publication, an
article which shows

Mr. Chairman: The hon, Member's
time iy up.

Shri H. N Mukeriee: Five minutes
more. Sir,—that in Uttar Pradesh,—
there is gn article in it by Baljit Singh,
Professor of Economics at the Lucknow
University—at present, 40 per cent of
the rural households possess less than
one acre of land each and have only
one per cent of the total land among
themselves whereas four per cent pos-
sess nearly one-third of the total land.

Then he goes on to say:

“45 per cent of the total village
population subsists on a monthly
expenditure of less than Rs, 20
per household of at least five per-
sons.”

There are other things which I have
no time to refer to, but this is the
kind of gloom which we have to dis-
sipate and I am afraid that nothing
very much is going to be done about
it.

In regard to our industrial position,
I find that there is a new process of
truckling down to foreign capital by
mortgaging our country’s economic
future. I am using these strong words
advisedly because, after all, there is
some significance to the fact that in
the private sector—mark you, the pri-
vate sector—the foreign private in-
vestments hasg increased from Rs. 256
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crores in 1948 to Rs. 593 crores in
1959. Now, in regard to this foreign
collaboration, the Commerce and In-
dustry Ministry has given licences by
the hundred in regard to foreign colla-
boration, and the Eonomic Weekly of
Bombay points out how there is no
touchstone in regard to the grant of
these licences for foreign collaboration
and generally even for cement, for bi-
cycles, for items like tooth brush and
tooth powder foreign collaboration is
sought. And the Reserve Bank of India
sometime ago published in its bulletin
an article that normally if non-
residents can own 40 per cent or more
of ordinary shares of a company it is
regarded that the control of the com-
pany vested with them and there are
cases where a hundred per cent of the
shares are in the hands of foreign
capital. It is not alone that am
saying that when the foreign capital
comes into the picture, it is a danger
to the country. Government also
thinks so. Let us, for instance, take
aluminium which Shri Meghasda
Saha in this House described as the
metal of the future. Now, in regard
to aluminium, Government has enter-
ed into arrangements with the Ame-
ricans, with the Canadians as well as
with the Italians, the idea being that
it should be diversified and not one
single foreign country should be col-
laborating because collaboration gives
them certain powers. Government is
diversifying foreign collaboration be-
cause even Government is very con-
scious of the dangers of foreign col-
laboration. In the old days, we used
to hear of the menace of “India
Limited”. Now that menace is
being completely forgotten. I do not
know why the Finance Min-
ister, an austere man as he is, does
not think of the old days and does not
think of reviewing the situation,

Sir, in regard to food we think as
if PL 480 will solve all our problems.
Only yesterday, we were told how
millet came to Mysore and so many
thousands of tons of millet had to be
wasted because it could not be used
Now we are not depending on our
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own resources. We have to raise our-
selves by our own boot-straps; we
have to increase our own food pro-
duction. Now, when the Grow More
Food campaign started, Government
used to say “here we are going to be
self-sufficient”. It could not material-
ise. In the First Five Year Plan we
were told “We are going to be self-
sufficient in food”. It did not mater-
ialise. In the Second Plan we were
told “we are going to be self-sufficient
in food”. It did not materialise.
Again, we are told that by the end
of the Third Five Year Plan we shall
be self-sufficient in food. But, I am
sure, it may not materialise at the
rate at which we are going, because
PL 480 comes, everybody is exhilarat-
ed and Government is so happy that
the American aid is there and they
will get everything that they want
and the food problem is no longer
there.

We have to make our own very
special efforts in regard to improve-
ments in the process of production
and the quantum of foodgraing produc-
tion. Thus, steps must be taken in re-
gard to land reform, in regard to co-
operative farming, which are essen-
tial for the improvement of our food
production. And we should also have
to look to our industrial development
so that we really and truly have an
independent economy, not something
which is very largely depending upon
foreign collaborators, about whose
intentions we all know. My hon.
friend, Shri K. D. Malaviya is not
here at the moment, but he knows
how hard he had to fight with the oil
tycoons of the world, the most power-
ful group of capitalists of the world,
and so today he has seen how even
he had to go down when he was try-
ing to negotiate with these oil tycoons.
These are matters that have to be
thought out very carefully and if the
hon. Finance Minister tries to think of
these things very sympathetically with
some of the old spirit which imbued
our Swadeshi movement, then, may
be, something can be done,
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Therefore, 1 feel in conclusion I
would suggest that there are certain
matters which agitate us and we can-
not make up our mind. Take, for
example, the idea of prices poicies in
a developing economy. I am quite
prepared to concede that there might
be different opinions in regard to the
economics of the matter, that price
policy is a very difficult thing, but I
find eminent economists writing, for
example, in the 12th Annual Report
of the Economic Weekly of Bombay
and saying that with an institutional
framework which is entirely capital-
ist in character it is almost impossible
to evolve the price policy which would
be in conformity with the necessities
of the Plan. Here is a formulation
made not by Communists but by very
very thorough going economists. We
want to find out more about it. We
want that in Parliament we have dis-
cussions like the discussions which we
had about the Plan and the Draft
Report of the Plan. We want to have
discussions in regard to price policy
and 1n regard to the features of our
economic growth and the distribution
of national income and all that. I
wish Parliament to be taken into con-
fidence. I know  that there is a
committee trying to find out how much
of the national income was gon where?
But I think that as Members of Par-
liament we should not be talking in
the air. We should be enabled to sit
down, along with members of the
Government, where material would
be supplied on the basis of which we
can find out at least as correctly as is
possible in these rather tentative cir-
cumstances, how exactly the national
income is being spread out, what ex-
actly has been the effective increase
in the national income and how in the
face of that our national policy has
got to be determined,

These are problems which 1 am
posing before the hon. the Finance
Minister. I have said earlier that his
Budget made us angery and exasperat-
ed. I have told him that he has pro-
posed footling little taxes which al-
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together hurt the people which he
could easily have tried to avoid. I
have tried in the every short time at
my disposal to refer to certain alter-
native items out of which the Gov-
ernment could have got a lot more
money than what the Government is
trying to do by means of imposing
tax on certain items,

Wto Topie fag :  awafa wEey,
Tg S AT FHG qET 79 M F H=L
UF FEMEART I A AaE sgaeqy
FEAR FET AT E AR W ¥ fag
o frem #T faar & 1 wa gEd
T Fegfee ardt & ot v wwed & 5
FRTIATY FTAT F/AH & qFaT § aWA
f@en fRia s st a & &t
W ORE A A AME T A &
I AT FL | 99 F @q
F wattas  Efwfae wAfer T &%
AR 3T F gFEe  H geeargal
FY geeaTe d@@ | "I &7 AT
TOEEE J AT IHT F AT
T & T AW § @gwa a1 f¥
TAEATERTU F1 qedTg a@TE AT | 5"
FAEr oo fgamm 2 7 @@=t Ay
FGEAT AR § T AT agr F faw
Fa T8 9 @ g fF Sar
STHIEH F YERI T W HIAT
A E A WF aF  fF wrHEA
@Y aPM I FFT qF qEargard
T gt W AE A wwar @

g 0F a0% § AT wifge F
FEATEETd #T geqrg q@ & off
fomht 7 ¥ 1 @A T 7T
wE gonfe wway EfF amw 3w
M Fume #FE awwr g g
g€ 1 W@ I oAmEw g
aifgr f& gork faa @t @@=y
Y EE TS Ha@wr g AR ;g
 aoe IE Fw= frar g fF
WG TR HT 3vo FUT &7 &7
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AT A & 8oy} ¥ Y ag g WA g fF aR W § el
WA TG FT QoI FATHTNE | AN B I AR A @1 oaEw
T & @19 qT9 3T FT AT F fAq St dF I HF NG Iq & fa=
T &S g @ A 3o WA ¥ ag enfew W o @ R
QR TR RS AT L8Y%o-¥Q H AR St TG AW F IAET AT A
W AT AN & (MU IgEHeS oa- AT agT G91 w®AT & AR WA

FEFT oo FAT T FT A1 @
g9 98%0—% F AET Vot FIUT
AT ITAATHIA  UEHIEET AT 2
Frogwfr Ffueadgar & 1w
a9 F1 A AT § A TS #
ST W@ @ F | TR 8 LeYo-—
Y ¥ Yo g o1 q& 5 w9 ae
AT FT LY WAL FWATE | FHEA
wmEfd | Ay FTowr 2
e wgwrd & ot fr oA EfE
CUCEIE AN LA AN C O i
Ro0—3Y AT 3o WIEHI HHAT Yo @TH-
M FT T FARIA T oAAA
¥ amg I F A v g Tl
g ¥ # oo I A A qeAT
S fF AT feyo-ug Hew A F
wex  faoer amsfass aaar of #@9
fasfy @l & 2eeR H 9@ ¥ z@ T
SUTET §TEfERS &+ oY FAT Ag arsfaws
Zizr #w fagem ®0wy &7 mifax
ag argfaas #gi a8 7w adF
¥ @ A A e & 2ano-ue
¥ FAdT ot W § 18R 0—% ¢ F W
| € AT aA § @Y IH A1 G-
T & 7 a faewr o EmEr 3W+y
lma & 7 wfex & fF o
o ST hEdt @ WK 98 W AW
1 waw ¢ 5 @& A vt o
SASE LI AL

TR NS & wee o foger
g gag gt Fraw @
g ey gEET ST &) oS
o W gEie faer WY wRew Y

S & geATar WY A A9 F9 T I
feadt erfaat @t 2 =A " § aw
S| 3 FO 7 zAre faw wEy
WelRg AWmEE dgw ¥ OF

el 7% AW F7 Fivee 9 fafar
FATEA FT HATA F AT FgAT @
fF =g " FEEEr g & av H
& oo oFv 2mq F Fr Awm @
i WA J@ froag foE faw A
faay 2 >fFw wv swadEd AR
HHEA AT ZAE SmEr Sy ar v
FIEAET WIE F IS F AEF AHSAT
FH OB AW Yo WX T | AE FW
FE@T B, IR AT FW FWT
T gat afva F geeg FW 74T
g O 77 Wiww & s fE aee &y
HAAT  UF aTeHTET ofvE FoEeed
o fafarag mar &

[

Y qvg § ¥ 7 www & wfad
Fam g TN FTETFENY

g & &9

AH T 1w T ymE A
geifs 7@ fomm g @ 0w
L T 9 fav 3
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IS FTF AT AT AT a9 AN
) A e | § guwar g fF
WHRFEN T T e
gAR amfEAl  #T wWT FAT &
@E

FAIfT HEIRT , uF g9 A8 @
f& AT 33 GUTEEEY g #1 w4
A AT TR AT W @R,
TF TAH! H AG AT fF o ¥ 3,
¥ 9 98 I AW & we faaer
qRr fEEmr @1 frawm uw w-
T FY T FT F AN LY FE &
FOd 1 &c WUAT &8 ErEd &
FOq WEAE  FL@T 91 qg ara A
&% ¥ feept o et Ga7 F7ar a1
TR AR fasar q=2r F7a @ | W, Y,
Y ®| & Wae W F ey S8l
e FMdIER 9 ¢ I F feaw
A QHFAFEN IT A FGEETT
CAUUE ARG S A Al AL (R C O R
qEW S A aga I3 WA E, 7 A
g o= g A FAA TE ATHAT
ar Wt § W1 & IS qEEe
A A FEEA W T & F I
T FEr e g fF o aww
f& guE g T aE AT & A
e FY gEATE |

aarafs w@taw, @F wATAr AR
oY oft @, Jrec ATy w1 A TR
=T F741 g o qar Hify o fado
#ifs 2w F a1 F g a9 &0 AT
¥ 1 q# gg Y w7 Rar w5 oo
wifsa 7@ A4 F F2 T K1E TR
adt =7 |Far fF 30 1 Y FAT M
Feafat o7 3 ¥ wexe gAY § st
e swer ag @ § | AfFT I
et #97 a8 W@ § T 97 of &
qrm ghrr | IAEAT TG G0 & WP A
ag & f ot 37 Tor ¥ aw B=r oo @
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b && g7 3o & smFandr F 7Y AT
SIIEAT FEW FIAT & 727 4 ) S0
faar & f fufigs w4 svaeay § mfy
Fg f= & foq g8 w9+ § | J27 %
qF A & IAHT AN wiwaA A9} § T8
2Fq 71 T4 & 58 & 1 UF T 75 AL
wré Tt Y 5 7 A fr YA EY AwA
oy was & 5 o397 W & weaw
qwAr & F77 247 &7 w0 AT v
gIIT AW A I AT & S M
ZFT &, g7 FT A qar & o7 -t
A IV FT AT | Wy wvF
IA KT NIF HIT AY EITA THAT ZIAT
¥ fa WY w59l ®Y U TFY Fer 93T WIT
qg ATEC AL AEAE AR T 3GA
FTAM | TR T T AR T AYET
TT FT WS FH 40 1 T R0, Y
FHAT F FAT AT 27 A7 AT FAS
74T #7 FwAE T4 § 77 3HFHAT A
2 #TifE 3w 7 fufae #wd ovaeqr #
773 7g3 1wy frar @ o gy
st & arov IAATHEY fodz RF
FT haar frar | IxaTiz fdz & &7
ag FEAE AR § | qR HE § o
s feeat & faedy ¥e . 3¢ 07 w1
aFar 2, oo v arfvq gak 2o &
JEETT Z—FRT 3Tq K AVFT T TT KT
IETHT AT 2 1 T avE o & faen
95,43 FUT TT IHEAT O, @Y
39 7 fggmm Y v A7 AqEA
faar & af I & fag fr gmE
"L AT & | Afe 1 F qrae
7 g A ariz Far § o F 7¢ w9
FoAr Jgar g fr i AR ¥ FraEm
feemt 9T Tear Tr @ §, 39 #Y @vex
wY fagmn faeft oY 3 F Y & 9 7
FFT § | T §H T WIT T ¥ 98 aF
Wi aram e fam g, @ oF fga
oAt o 5T FEAT g, 97 W feohr A%
TR AT AT | OF ZIA T2 Y A q
f& & Aot W & amd g e
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FIHET F i gwT A A1) 3 Feamfae
# qF 7@ wmar € F J7 oF |l 7
I 939 & HgiLw i T wgreer
afen=r & fasaa 1, a1 3G
Iq F wfF T gAr AL 3T FiT F
HITT 7 A §T 48 F@ F T+ @A,
fStasi a=r @1, aqt & ar g&F T )
T U A At g 7 ¥ am@ WA
A wfgg | 2@ q agfaer
arfaat &1 7Ywr fagr f5 3 o & @«
gaaw w7 F faad, #fEs o= A7
FEATH Agl &1 ®F | IHT ATE FHT
qeft, o v, F fewafaat 2t gy
arfaal F1 G FT UG TG AN
fezr mar ar, AfFE 3 0F w0 F 7A@
qgi F USA A AT AF | AT FH
gfewer g@r & |

wr azfeendt § fr fag w4
IR AR AT G & | F 7 7 AT AEH
FI | 99 § §G TIAT AT w1 TEA]
g | W 7 gAT, I U AT |

ot aawit . 34 Ay deeifadr # &
AT |

wYo oty feg : 7= 33 firm
g % gw o #) faeta Afq ar qar
Aifq &€ THTTAT &7 ATAT & | FHTL I
TP FAEfFagigaa g & fr uw
&Y TE F FI7 WY O qIET F I
Frferer 97 § 1 ST g1 Frfemer 9T AgdY
13 & 1 AT FgA %1 qaww 75  fF ow
ATH FATL FRYFFE ATE /1T g fadnedy
gy =it 1 |gEF a9 §
A gl s gomeft g3 w1 gy #v
SRIAT THET A@T § | IT qT &I
HFEAT FEAT QAT E |

q o ¥ Fg @ oA Q@ @
e 9T 1§ wao A8 ¢ fr ferge
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N AET IR AL fAg7 FARF
FRETAT &7 Frfas a9 A IT FT Y%
FUT AR s FUT & F@ &Gwig |
afFd A7 TaOT W & 97 g fE
B4 F5 ®4A § 7 Byar #7952 frew
qEFEL g F1 &I, F-waH
A7 &7 qgAA, AfFw TgaF ¥ A
EATN 9 ® FEFd FEET § w7
ST AT Fr FEGE E, 37 A1 93 29
9¥AT & ®F Bredl, sia fa arey wve fagar
F FAE ¥ gF AE W BE A7
T ®WET fAar sEr 1 F FiEar g w
geefensr wrzda  wOtem o @€z
BEAT FqITT OHT FIRYT FI F A
TeF T FH-FS AT FTGH g1, I Fi
T A% 33 GRAT gra # =7 S
J wri@r Agt gET Afgw, W oEA
AGET? TN qFTEA| FT FF0 2 |

wigi fRgd 3F TERAHI FioGdr
FT AR 7317 T faq  FiErEr F F7
B[ 3T 8, ATHA TE FTAT ATH TRAFTE
¥ qr AY BT T FT GGHAT
g =g g 5 g3 F1 geaamw frmr 9007
BT UF .47 F, 1 fF aAT §,
iy wr-mgifer §F @ g, Ffew
FF AT F IT G QEOT € | T AG
frazs Fwr aJEar § F ogwrdr oF
fafsga gAY & | g GTFT 2T
AT fagsr 1 JwFT T FT ¥§ FOT
o i FOF T f7ar a5 & (Forq
9T & #1E wfa 7d §), O adfr &
EFT T FA F fad 9 37 ¥ fag
a7 Fr 7 @, ar fwar ) gl
g ? qA gorg @2z F AR A AH
2 gl 2w F A A AR AW A&
&1 oA g fF dorer ¥ @ aTEt
gt @ Wi agl ¥ ew AN OF W
g &, Afe o ana a6 & f fegeamey
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F1 &5 FT A1 Aifq 7 750 7 e wFe
¥ sarr IAH F wfaw =1 FE FF
% 7wl fau s wFao FE IV
qYT Figa 43 K 7w, ar fedr w1
FACITATETHETATE 7

qare WX gEd w@ew & At H
AR At cHYEE & oo arfet
2\ farg®> o How AT Y T A
& IR FT A @ w2 B QT
4Y, 98 fes AT 9% | g 8% 0—%2
FTfeama | L8888 F T2 W {50
F0E AT &AM | 297 T o fF
qEAETg FITAT § FW AW a3, SfFA
FZIar FH 1 AT EY & | 9T FT a9
T FW@ gU FAR faq weA, STe
morarg W 3 A 5 S g9-
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16.48 hrs.

[SHR1 JAGANATHA RAo in the Chair]
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gardr forem aga @ftet g 4T &
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f& fage  sam fearsmg

A waT ag aq ;I
qrea, wfgamst 1 ot www  fasw
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Shri Kamal Singh (Buxar): Mr.
Chairman, Sir, I support the Budget
and in doing so I also congratulate
our Finance Minister for the very
realistic, practical and forceful man-
ner in which he has brought in his
budget proposals. I accept planning,
and I suppose most of us accept that
planning is necessary. Even my
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venerable friends like Acharya Kri-
palani and Shri Masani, who say that
there are some faults in the Plan,
would accept planning. It is needless
to say, Sir, that if one accepts plan-
ning then the proposals made in this
Budget are good and would be accept-
able to all. If the Plan is to be made
successful, evidently efforts will have
to be made by all sections of the
society in the way that the budget
proposals have brought out,

17 hrs.
[Surr Hepa in the Chair]

1 do not think that anyone will deny
that our Finance Minister from the
time that he joined the Central Cabi-
net has, in his brusque and blunt
manner, has inspired confidence, and
I do not for a moment doubt that he
will continue to do so in the difficult
times to come. However, I hope that
he will be equally forceful and brave
in eliminating waste and weeding out
corruption. I need not dilate on that
point, especially after a number of
hon, Members who preceded me have
dilated on different kinds of wastage
that occur. But I would like to speak
on corruption briefly. The word
Corruption is generally used in a very
wide gense I would like to speak only
about what 1is generally known as
blackmarketing or profiteering which,
1 think, is the worst type of corrup-
tion in existence and which affects the
largest number of people. This sort
of racketeering or profiteering is so
rampant in our society that it is time
that it is wiped out. and we hope
that our Finance Minister and the
Government will try to eradicate it
as far as possible.

Acharya Kripalani: He is not a
policeman.

Shri Kamal Singh: Therefore, it
appears to me, and I imagine that
the expression that the rich is getting
richer applies to those people who
get rich at the cost of society in an
unlawful manner like our friend
the blackmarketeer.

2205 (Ai)LSD—9.
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Acharya Kripalani: He is not your
friend!

Shri Kamal Singh: 1 join with those
who express the fear of the rich get-
ting richer, and I hope that efforts
would be made to keep a check on
blackmarketeers and profiteers who
are the rich of today.

This reminds me of a particular
thing and 1 would like to make a
reference to it. Lately in Bihar,
about a month ago, cement, all of a
sudden, in a most miraculous fashion
vanished completely from the market.
How and why this happened is not
very clear. But the position is that
since a month, the building and con-
struction work is wholly at a standstill
I am told that a person who is in a
position to pay a few extra rupees per
bag can get any amount of cement he
likes. Since a month, there is no
cement readily available in the mar-
ket. That is the present position. I
hope that such things which tend to
inflate the prices and which tend to
come in the way of progress are look-
ed into and eliminated as far as pos-
sible,

Sir, the Finance Minister referred
to the rise in prices and this is what
he says on page 10:

“The rising trend in prices has
persisted almost throughout the
Second Plan, Some price in-
creases are inevitable in a deve-
loping economy. It should, how-
ever, be our aim to ensure that in
the period of the Third Plan, the
prices of the essential goods that
enter into the common man's
budget remain relatively stable.”

As I said, I have personally full con-
fidence in the Finance Minister—and
I hope other Members have also the
same feeling—and I hope what he says
is true and would be kept in view in
the coming year. But, as the position
fs at the moment, it would be clear
that the prices are not as stable as
they should be. The Economic Sur-
vey shows that during the last five
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[Shri Kamal Singh]

Years there has been a steady rise. At
the moment, the prices are soaring
and it is no use persuading ourselves
to believe that in future years the
prices may not rise further. I hope
that the Finance Minister, as he has
assured us in his budget speech, will
try keep that as stable as possible.

While saying so, I would like to
express my view that although the
budget proposals have been as broad-
based as possible, I have a feeling
that the lower middle classes are
bound to suffer and they will have to
undergo difficulties.

Agriculture has been recognized as
the sheet-anchor of our Plan. I would
like again to quote from the budget
speech of the Finance Minister. At
one place this is what he says:

‘“We have to strengthen the
agricultural base and to provide
for the other basic needs of our
growing population.”

At another place he goes on to say:

“A substantial increase in food
production is the foundation on
which the Plan rests, and I should
like to take this opportunity of
appealing both to our farmers
and to the official and non-official
agencies concerned with develop-
ment in the rural areas to con-
centrate their effort on achieving

the target of 100 million tons set ..

out in the Draft Outline of the
Plan.”

1 would like to state at the outset
that I am not satisfled with the results
that have been shown so far in the
ephere of agriculture. As previous
speakers have made out. in the First
Plan and in the Second Plan the tar-
gets have remained unfulfilled. So
far as agriculture goes, this subject is
shouldered not by one Ministry at the
Centre. but by no less than three
Ministries. There is the Fnod and
Agriculture Ministry, the Community
- Development Ministry—which is the
Ministry in close contact or  direct
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contact with the agriculturists—and
the Ministry of Irrigation and Power.
The burden is distributed between
these three Ministries and although
they have been taking upon them-
selves a great deal of responsibility,
there has been, shall I say, a certain
amount of disunity or discord, result-
ing in some dislocation as is natural,
and possibly it has also resulted in the
target not being fulfilled.

Whatever it may be, I would only
like to say that the results of what
we had planned and what we had
thought have not accrued to us. They
have not been achieved. When we
make a statement like this. namely,
that to make our Plan successful we
have to rely on agriculture and we
have to improve it, we have to see
that these targets are fulfilled and
they are laid in such a way that
actual. development is made.

I would, in the same context, like
to say that in our First and Second
Plans for agriculture we have also
had to have recourse to several
“drives”, if T may put it that way.
What are known ag the kharif and
rabi drives. When results did not
accrue, we had to resort to kharif and
rabi drives. At the moment we have,
what is known, the Package Program-
me which is an experimental measure
in six selected districts of the coun-
try, as the House will know. What
the fate of these experiments  will
be, time alone can say, but suffice it
to say that so far as I am personally
concerned, we have not had the desir-
ed results.

If we wish to get the best out of
agriculture which, as I have said and
it is recognised, is the sheet anchor
of our Plan, two things are very
necessary. Firstly, agriculturists
should be given the basic amenities.
There is no doubt about that. Let us
not complicate ourselves with all
kinds of fancy ideas. Among the basic
amenities, the prime requirement is
of water. One can talk of new
methods and improved seeds, but I
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do not think our farmer, or for the

matter of that any agriculturist in

any part of the world, is so amenabie,

shall we say, to innovations or new

methods as.....

Mr. Chairman: The hon. Member's
time is up.

Shri Eamal Singh: May I have two
minutes more?

Mr. Chairman: Yes, another two
minutes.

Shri Kamal Singh: They are very
conservative by nature. Therefore
what is necessary is that the basic
amenities, the most important thing,
should be given, Let us concentrate
on the primeé requirement. Among
the basic needs is water. We have to
give them water. I must admit that
there has been tremendous progress
in this during the First and Second
Five Year Plans. Previously we did
not have tubewells. In the two Plan
periods we have had a network of
tubewells. Several] multi-purpose
river valley projects have come up.
There has been progress, but still
there are large areas where  there
is still need for water, where there
are no irrigation facilities and whezte,
I hope, in the coming years of the
Third Five-Year Plan we will be able
to provide water.

In the same context I might men-
tion that in the Second Five-Year
Plan 100 tubewells had been sanc-
tioned for South Bihar. I am sorry
to say that during these five years not
one tubewell could be sunk and the
excuse given was that funds were not
available. I have just mentioned this
because if we say that agriculture has
to be improved and we have to get
the best out of land then unless we
execute our projects I do not think
it will be possible for us to get the
desired benefit.

This brings me to the most Im-
portant point of my speech. That {s
again about a basic amenity which,
unfortunately, is not under any of the
three ministries that I have mention-
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ed. In fact, it is a State subject. But
this thing which I have got to say is
so vital to the present question that
I hope you will permit me to say a
few words about this, of course time
permitting. I feel this affects most
of our brother hon. Members in this
House. I think the House should take
note of it. This specific matter is
village roads As water, seed and
fertilisers are vital for agriculture, I
feel that village communications are
equally vital. Why I say this is be-
cause at the moment, according to
my rough calculation, 90 per cent
of the village roads are bad—I speak
subject to correction In this connec-
tion I would also like to refer to the
report on the roads of my consti-
tuency which I prepared in 1957 and
submitted to the Bihar Government,
and with your permission. . .

Mr. Chairman: The hon. Membe:’'s
time is up now. He may conclude
now,

Shri Kamal Singh: I will wind up.
If it is necessary, it can be placed on
the Table of the House. But this re-
port on the roads of my constituency,
to which I have just referred, will
show that 90 to 95 per cent of tihe
roads are bad and serviceable only
in fair weather. For four or five
months in the year they are totally
unserviceable. Either-a bridge is
lacking or a culvert is lacking, or a
culvert may not be in a serviceable
condition. 'That is the position.

.Now we have got these NES and
Community Project blocks which are
the direct contacts between us and
the agriculturists. They have been
provided with jeeps. But these jeeps
can reach only a certain number of
villages; it is only for three or four
months in the year that they can go
all round the area. If that iz the
position, how much more difficult and
arduous it would be for the agricul-
turists who, we want, should make
sacrifices and put in their best—how
much more difficult it would be for
them, for their daily existence, all the
year round, for their daily routine
work, that is for agriculture,—to go
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round to the sub-division head-
quarters, for weddings, to melas and
bazars? How difficult would it be for
them to go from one place to another?

Mr. Chalrman: The hon. Member
should conclude now.

Shri Kamal Singh: I therefore make
this appeal. Although this matter is
a State subject it is very vital and I
hope that the House and the Govern-
ment will take note of this.

Kumari M. Vedakumari (Eluru):
Mr. Chairman, manv Members hzave
criticised the imposition of indirect
taxes on the principle that they will
affect the common man. True, the
common man will be affected. But
the whole budget is meant to improve
the lot of the common man, if not
today, at least in the future.

There was also a complaint that
the indirect taxation is growing day
by day. The Members of the Opposi-
tion were comparing the figures of
1955 and 1960 and i‘heyv were saying
that it is increasing alarmingly. We
do not accept the philosophy behind

. their argument not to impose indirect
taxation, but what we want to know
is whether they are prepared tuv com-
pletely get rid of indirect taxation or
to cut down their percentage of in-
direct taxation. For, in the socialist
countries there is no private indi-
vidual capital because everything is
controlled by the State; even the dis-
tribution of commodities is complete-
ly controlled by the Government. So
there is no question of taxation there.
The Finance Minister will say that
in some of the countries there is 980
pre cent of indirect taxation. What I
say is, there it is completelv control-
led by the State and thev are res-
ponsible for the rise in the prices.
But what is happening here? When
somebody asked about the price level
rising, the Finance Minister replied,
“I am not responsible for what is
happening in the bazar”, The thing
is, it you are mnot able to control the
price line, the criticism comes from
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the Congress Party also. Please do
not think that we are not patriotic or
that we do not appreciate or realise
the troubles that you are facing to
mobilise the finances. We are only
asking you to control the price level.
Because, middle class income is fixed,
and wherever we go the people criti-
cise and attack the Congress Mem-
bers. And we also feel wverturbed
over the criticism they make. But
there are some glaring instances
where the discrepancies are very well
seen in the society.

There are two sources which con-
tribute to the national revenues: one
is agriculture, and the other is incdus-
try. Nearly 49 per cent of the ircome
is contributed by agriculture. But, let
us see how the agricultural sector is
managed. I shall state, for iustance,
the position in Andhra Pradesh.
There, 78 per cent of the p=asants,
who possess nearly 10 acres contri-
bute to the marketable surnius only
5 per cent of the total produce; near-
ly 14 per cent of the peasants, who
possess only 25 acres contribuie 15
per cent to the marketable surplus;
and 8 per cent of the agriculturists
who possess more than 25 acres con-
tribute 80 per cent.

But the prices that we are paying
to the agriculturists are not evenly
distributed. What wa want is an
egalitarian distribution amung the
society. But I would like to know
why only a really insignificont part
of the population is getting a major
part of the prices and the benefits.
That is what we would like {o xrow.
On an average, about 50 per cent of
the produce from agriculture flows
into the market. But, as regards the
prices paid for this 50 per cent, the
so-called 10-acre agrlculturist classes
get only Rs, 158.4 crores, ard the
other people get neariv Rs 403 crores.
Why should there be this kind of
maladjustment and discreparcies in
society? It is because of this that
people say that there is concertration
in a particular sector, We want to
know why this is havpening ana why
Government have noy taken sufficient
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steps to see that everything is distri-
buted equitably.

It is also said that the incidenca of
taxation should be distributed equit-
ably. But I do not agree wiih that
formula which would meay that
where there is more wea.tu, tlere
should be more benefit; I would sub-
mit that where there is more cun-
centration and accumulation of
wealth, there, there should be greater
incidence of taxation. If it is sug-
gested that the taxes should be dis-
tributed on the poor and also on the
rich equitably, I do not agree to it;
1 do not know what type of economics
we are following if we are going to
do that, because, when the poor man
is trying to improve his standard of
living, we shall be taking away a big
cake of the benefit by imposing taxes.

Just as in the case of the agricul-
tural sector, we find the same thing
happening in the industrial sector also.
The dividend income which forms
more than 95 per cent of the indus-
trial income goes to a very very
insignificant portion of the population.
The total number of income-tax asses-
stes in the country is less than half
a per cent of the population, A study
has been carried out in this behalf by
the Reserve Bank, and they have
Published a bulletin in this respect in
July, 1956, which shows how much of
the increased income goes to the
selected few in the country, and they
have given us the figures also. Nearly
887 per cent of the individuals get
‘only a dividend of the order of 48
Per cent; and those coming under the
Super-tax ceiling get nearly 90 per
Lent of the profits. That is what is
happening in the industrial sector also,
It may be seen that persons with in-
comes greater than Rs. 11 lakhs, who
forn! 1'4 per cent of the individuals,
receive 31'5 per cent of the dividend
income, while those in the super-tax
range, who form only 107 per cent
receive 60'3 per cent of the total divi-
d,end income, These are the figures
given by the Reserve Bank which is
completely controlled by Government.
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When we see these figures and see
how the income is flowing into one

particular sector, how can we support
Government?

Shri Morarji Desai: Do not support.

Kumari M. Vedakumari: We have
to support. When we are having all
this information and we are seeing
these things with our own eyes, and
we are looking into these things, we
must at least understand how  the
Finance Minister is imposing the taxes.

Another thing that I would like to
know is this. The levy on tobacco has
been increased now. Nearly 49 per
cent of the production of tobacco is
contributed by the Andhra State, and
four districts there contribute nearly
96 per cent of this 49 per cent of the
production of the country. The
average Yyield per acre is 250 kg.
virginia or 300 kg. of country tobacco.
The cost of cultivation is Rs. 650 for
virginia and Rs. 350 for country
tobacco. That means for country
tobacco Rs. 1'16 per kilogram is the
cost of cultivation for the agricul-
turist. And these people are impos-
ing a tax of nearly Rs. 2-50 on every
kilogram. The cost of production is
Rs. 1'50 per kilogram and the price
they are getting on the average is only
Rs. 3 per kilogram. If you are going
to pay Rs. 350 per kilogram, how are
the peasants going to remain in the
field? That is what I want to know.
Do you want to give them relief or
throw them away from the field
or drive them out of the field? If you
want them to shift from tobacco cul-
tivation to foodgrains cultivation? I
do not object to that. But by impos-
ing this taxation, tobacco growing be-
comes uneconomic. Already the to-
bacco industry is facing a distress
market. Even the Export Promotion
Council is not able to do anything.
So much stock is there and people
are not able to dispose of it. You
want to impose this on inferior variety
of tobacco. I want to distinguish
between the superior and inferior
variety.
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The upper leaves are the best
variety. The second picking and third
pickings constitute the inferior variety.
They cannot help it. What will they
do with the lower part of the plant?
The peasant has to get something out
of it. That is why I want to know
whether  they are going to
give some relief. These people are
hit hard by the foreign marketing
societies which are completely con-
trolling the market. They are dis-
criminating between farmers and
they are paying prices according to
their whims and fancies,

17.27 hrs,
[MRr. SPEARER in the Chair]

So many representations have been
made to Ministers. It has been re-
presented that this is a good foreign
exchange earner and something must
be done for them, Most of the tobacco
cultivation is carried on in Andhra.
I do not know how the Minister is
levying heavy taxation on the already
burdened tobacco cultivator.

Another thing I want to know is
this. Because these people are grow-
ing the inferior variety, why not
tax those items which
very popular and which are earning
foreign exchange? But you are only
taxing the people who are already hit
and who are already suffering and
who are already burdened. I would
like to know something about this
taxation. I would make this request
to the Finance Minister: do not kill
the goose that lays golden eggs. It is
giving a very good amount of foreign
exchange. If the poor farmer is to
be given relief, show us the way. We
like your advice, we are not object-
ing to that. But his cost of produc-
tion is nearly Rs. 3 and he has got
to sell it at about Rs. 3. It is most
uneconomic. If you want to drive
away the farmer, there is a better
methoq of doing that and making
him go out of the fleld. But this is
not the way to punish him.

Another thing I want to talk about
ig as regards regional disparity.
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Everybody is now competing for more
regional allocation of funds, This is
merely encouraged by the Planning
Commission. They want the States
to prepare plans and bring them up
to them, By simply inviting them to
bring up their plans, without looking
into the real needs of each State,
every State is boosting up its plans
and is coming up. After perusal of
their needs, the Planning Commission
are trying to give as much as possi-
ble. But there are differences. For
example, the per capita income of
an agriculturist in Maharashtra is
more than that of his counterpart in
Andhra Pradesh, But when we ask
for more allocation for Andhra, you
say the irrigation projects are there
and we are producing surplus food-
grains. You are not giving industries
to us. At least then give some relief
to our farmers. But you want to kill
the tobacco farmers. So there is no
way out for us. We belong to one
party, We have to know these things
and explain to our people, because
the Opposition takes the liberty and
opportunity provided by this situa-
tion to criticise us. When we have
to face them, we should at least
know what we are doing. That is
why I very humbly request you to do
something, because I happen to be a
member of the ruling Party.

Again, I hope I will be correctly
understood if I make a repeateqd refer-
ence to Prohibition. I am not saying
that it should be completely scrapped.
But we are not able to make it a
100 per cent success. We accept that
there may be 30 per cent success, But '
what about the 70 per cent? That
70 per cent is taken advantage of by
others to criticise us. Also thi¢
breeds corruption. We are asking
only for this. What is the way out!
Why not tax them heavily? Tax
them 1,000 or 2,000 per cent, then the
poor man will completely stop that
If you want to control any bad thing
this is the way of doing it. For con-
trolling consumption of tea, bidi and
coffee, you have already taken on¢
step. Why not take this further stef
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in this case also? Whenever there is
a thing which affects the health and
morality of society, you can tackle it
by taking economic measures. You
want to control consumption of some
of the other things. Why not also
see that prohibition also succeeds by
this method, because there are so
many areas where it is not a suctess.
For instance. Telengana is a wet area,
but only three miles away. it is a dry
area. But how to control the people,
because people will go out and enjoy
it. They may not smuggle it, but they
will go and enjoy it How to control
it? Either have it successfully, or
completely scrap it. I do not want to
scrap it, because we also have senti-
ments about it, we feel that the nation
should prosper on very good, healthy
lines, but for that we should be very
successful in prohibition producing
very encouraging results

I request the hon. Finance Minister
not to misunderstand my arguments.
May be I am g little emotional, but
I am requesting him because in my
constituency we have three or more
companies, and the people, I am really
telling you, get an income of only
one or two rupees. If you put a
heavy taxation even on that, how can
they survive? Give them some other
way. Then they will certainly con-
gratulate you, me and my party and
everybody also,

Mr. Speaker: Dr, Aney.

it worefr T (Sg-hae-n-
gfew onfaat) - gezg st ew &
N ooy frafew e aam g1 o=
at g aTwe & fF 9w wiw @
T § g § W gafem awer
Wer Tf foar) wgw & AW
ww FAT @@ oAl A
T g oaar & fr o gEe
# w¥er frerr g | W aF ©F
W faggee #Te &1 gwe i )

WER wET ;w7

I am calling only an mon. Member
of the House, not an outsider.
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sft o T ;o9 g e &
Fgr s & frag e & aw fag
Mg &1 gH Y e A FeAr § |

WETR WEIAY © q¢ WA AT GAG
¥ gFa § gefeg g7 qaTT =gy
HATIHT T G I AT ATAT ST |
fe g S B $9 wheT frmear g 7

Dr. M, S. Aney (Nagpur): I will be
the last man to come in the way of
any one of my friends in the House,
because . regard every Member of
the same status here. There is no big
man and small man in this House. In-
cluding even the Speaker, we are
all Members of the same status.
Therefore, if anybody thinks that I
am intruding in his way, I am very
sorry for that.

Many hon, friends have begun their
speeches with compliments to the
hon, Finance Minister. I compliment
him for having presented a remark-
able Budget—remurkable for more
than one reason btecause he is called
upon to perform a job in a very
difficult situction. When the Budget
was delivered anu copies of it were
distributed to the Members of this
House, certain per:ons expressed their
opinions on it. And one very inter-
esting opinion I read. I do not want
to name that hon. friend who expres-
sed that opinion because he is not
present in the H.use. He stated that
this was a very gcod Budget, a Budsget
on which he comjplimented the hon.
Finauce Minister for being very cau-
tious in preparing it. He said: “It
touches everybody but hits none.” So
far ae the first ;ort of it is concern-
ed, that it touch:: everybody, I think
we are all agreed on that point, but
when it says that .t hits none, I want
to te)l sou tnat ke differs from the
hon Finance Minister himself. The
Finan:e Mirister nimself has expres-
sed, in hic speech 'r. the other House,
that the question before the House is
nct «wether ot bit: anybody or not,
but whether anybody is being hit
more thap e sh»1'a have been. That
is the real point. He does not deny
the fi. that ths Tuts. This Budyet
net ~iv tourhes (verybody but it
hits also. Had there been no hit
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there would have been no complaints
from so many hon. Members of this
House that ultimately, I am told by
one of my hon. friends sitting in the
front benches, Shri Tyagi, the Finance
Minister himself is inclined to with-
draw at least some of the taxation
proposals mentioned in this Budget. I
do not want to say particularly which
because I am not quite sure whether
the taxation proposals which he thinks
of withdrawing are the same as those
I have in mind. It hits other persons
also; those persons who are in a
better position will not feel, But it
hits also those persons who are bound
to feel,

I regard this Budget as remarkable
for this reason. If I remember aright,
except in times of war, I do not re-
member any Finance Minister has
come before the House with a Budget
asking the people to bear huge addi-
tional taxation to the tune of Rs. 60
crores. This is a bold proposal which
he has made. It may be nothing as
compared to our requirements, That
is a different matter, Except in times
of war, no Finance Minister—not even
the old Finance Members—has come
before the House with Budget pro-
posals asking the people to bear this
and telling them that he is going to
impose additional taxation of Rs. 60
crores. For that reason it is remark-
able.

It is remarkable for another reason
also. The Finance Minister has stat-
ed that when we took the administra-
tion in our 'hands, when the new Gov-
ernment was formed, the revenue
was only Rs, 346 crores. Now, for
the first time, the Finance Minister
has presented a Budget in which the
revenues are expected to exceed
Rs. 1,000 crores. And, he said, here-
after, it shall be more and more. For
that reason also it is remarkable. He
gets the credit for doing that

When some Members made a com-
plaint in the Rajya Sabha, the Fin-
ance Minister said that we are collect-
ing so much of revenue without the
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use of martial law, without the use
of any police force. That means,
according to him, the people can bear
paying so much, and, therefore, a
little addition of Rs. 60 crores is not
going to prove very oppressive on
them. The test he wants to put to see
whether the taxes that are being col-
lected are oppressive or not is whether
the collection is smooth whether it
is not with the help of martial law
or with the help of the police force
or with the help of any other extra-
ordinary measure. He takes it for
granted that in that case the taxes
can be taken as being within the
paying capacity of the people, I
suppose he is laying down a proposi-
tion which requires very full conside-
ration by this House. It is in my
opinion dangerous. If the hope of the
people of getting their wrongs red-
ressed by the Government of India
by pacifist methods by constitutional
means, by ordinary processes is not
fulfilled, it is not good. That means
that the matter will be given earnest
and active consideration by them only
if there is a demand which is accom-
panied, not by ordinary means of
redressal, but by agitations and other
methods which we shall only call
unconstitutional. I think the hon.
Finance Minister probably did not
mean that but that is the implica-
tion, Answering certain critics in
the Rajya Sabha, he went to the
length of saying that so long as col-
lections are being made without the
aig of martial law and police forces,
he will assume that the taxes were
being smoothly collected and that
they were within the capacity of the
people to pay. I am only asking him
to look at a question from a different
point of view, and consider the griev-
ances of these people also who do not,
for the sake of decency and patriot-
ism, want to take to such drastic
methods of expressing their opposition
to these proposals.

There is something more about the
Budget proposals also. As we read
these Budget proposals, we find that
the hon. Finance Minister wants to
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get resources for the sake implement-
ing the Third Plan. That is true.
But who prepares the Third Plan or
any Plan? There is the Planning
Commission. There are 8 or 8 mem-
ber. Three Cabinet Ministers are
there and the Prime Minister is the
Chairman. Besides that there is a
Deputy Chairman. There are experts
and they are persons who have got
nothing to do with this Parliament.
With the help of these experts, cer-
tain proposals are made. Of course
the Cabinet Ministers are also there
and these proposals are ultimately to
be sanctioned by the Government;
they may come up for discussion here
and we may vote on them also. The
entire financia] aspects of the Gov-
ernment of India are being moulded
according to the decisions arrived at
by that Commission. I have no griev-
ance against that but there is no
finality to the proposals which are
placed on the basis of the Third Plan.
The hon. Finance Minister has himself
stated that the Five Year Plan is yet
being moulded and is not in its final
shape, That means the present Bud-
get which is based on the Plan has
not assumeq its final form. The Bud-
get before you, on which you are
calleq upon to vote as the require-
ment of the Government of India for
the year 1961-62 has no finality at all.
That is the important point I want
to stress. It goes to the root of the
canons on which the annual budgets
have to be prepared by the States,

True, there are provisions for bring-
ing in Supplementary Demands for
Grants. In the very statement which
the hon, Finance Minister made
while presenting hig Budget he told
us that it has not yet come in the
final form. It means that very soon
it will be finalised and he will be
coming before this House with Sup-
plementary Demandg for Grants, We
do not know what it would be. Today
we are voting on matters about which
the Finance Minister is not in a posi-
tion to give us the final position. We
are not in a position to understand
anything at all. Even then we as
Members of this House are solemnly
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and in all earnestness recording our
votes. It is a very queer position.

Sir, if we are to build up our coun-
try some arrangementg must be found
out whereby the Government of India
and the Finance Minister particularly
will know definitely ‘as to what will
be the requirements of the country.
There must be a certain margin with-
in which only the proposals made
here and accepted here can be chang-
ed. Otherwise, Sir, it is no use ask-
ing us to sanction certain proposals
now and then in the month of June
again ask for sanction on the Supple-
mentary Demands that would be
placed before us which will practi-
cally go to amend almost all the pro-
posals that we have now sanctioned.

One of my hon. friends, I think it
was Shri Jain, if I mistake not, raised.
a point in his speech as to who is
preparing the Budget, as to who is
determining the expenditure to be
incurred by the Government of India
for the whole year. It is not the
Cabinet. It is the National Planning
Commission which does it. Of course,
big matters are to be well considered
and it is necessary that you have to
take the advice of an expert. The
position of the Planning Commission
should not be more than that of a
body of experts.

There is one other thing that I want
to mention in regard to this. The
Commission’s recommendations are
intended to cover g period of five
years. By our passing these proposals
we are committed for five years and
we are binding the future Finance
Ministers who will have to look after
the financial affairs of this House for
a period of five years, This is an
extraordinary element that is intro-
duced in this matter, When long term
programmes are taken up something
like that has to be done, but we have
also to consider one thing. If the
same Government continues it is all
right. But if the same Government
does not continue and a Government
which has a different policy comes in
all that we have done becomes a
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matter for serious consideration. I do
not know whether the members of the
Opposition will ever have a chance of
coming to power at all, but supposing
they come what will be the position?
We know that in one of our States
when they came to power they start-
ed following a policy entirely antago-
nistic to that which the Central Gov-
ernment wanted the States to follow.
The same position may arise here
next year or some time later after the
general elections, By passing a thing
for five years we are making it obli-
gatory upon the future Government
to continue it for four years, That is
another element of uncertainty which
is arising on account of the existing
arrangements. We must see that the
work is processed by which we can
build up the economic progress and
uplift of this country, and see that
that work goes unhampered and un-
obstructed hereafter. The present
difficulty has been created on account
of the procedure which we have been
following.

Secondly, what are those experts
and who are they? Some persons
who are appointed become experts the
next day. What administrative expe-
rience have they got? Can they
think in a big way towards the eco-
nomic development of the country?
Have they got any administrative
experience? Have they run any State
and seen the working of any State?
Preparing the budget is not merely
a question of arithmetical calculation,
of substraction and addition, I am

- sure nobody will commit a mistake
in addition and subtraction. But we
must have people who have a know-
ledge to prepare plans which will
affect the destinies of the nation at
least for decades if not centuries to-
gether hereafter. In that respect,
what is it that we have got by way
of supplementing their knowledge?
What is the expert knowledge in that
respect? Of course, some Cabinet
Ministers are there. They cannot get
enough time for planning work, etc.
I can understand it. This work is
tull-time work, for 24 hours, Our
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Ministers may be busy and when
there is a little leisure from the Sec-
retariat work they come to the House
either to say ‘Yes' or to make some
observations here apnd there. That is
the position. The administrative
experience and intimate knowledge of
the country’s economic position and
the possibility of many other faciors
have to be taken into consideration
in building up a national structure.
Without that knowledge on the part
of the experts, we cannot expect them
to fulfil their task adequately. The
experts may ‘have led purely an
academic life, They may have been
brilliant university professors and
learned men, They may talk a lan-
guage which we may not be able to
understand withcut reference to an
economic  dictionary or something
like that. That may be all right. But
so far as the experience and know-
ledge and the admunistrative machin-
ery and procedure through which
things have to be carried out are con- -
cerned, thai knowledge has to be sup-
plied by the people themselves. In
order that a Comunission's report be-
comes acceptable to the nation as
a whole, the experts chosen must
have knowledge, who can be trusted
by the people to have that much
knowledge to prepare reports and
place them before this House.

Though, in terms of emergency, we
have to lLuild up the economy for a
certain number of years only, what
we are doing is for a millennium, The
Finance Minister has stated more than
once, not only in this House in con-
nection with the budget debates but
on other occasiong also that at the
end of this third Plan we shall have
what may be called a self-generating
economy and a self-sustaining eco-
nomy, meaning thereby that we shall
be free from looking up to other
countries for any kind of help; and
that we are working for prosperity
for a millennium, for the day when
penury, pauperism, ete, will go
away and a new era of plenty will
dawn at the end. Of course the
present Plan is up to 1965-66. But
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the aim {iowards a millennium is a
good one; it is a gosd ideal which he
has laid before us. In order that
these recommendations should com-
mend themselves to the nation znd
create confidence among the people
ag a whole, it is not sufficient if the
Prime Mirister is there as the Chair-
man of the body. His mere presence
ig not enovugh. He must have along
with him not only the advise of his
colleagues, three or four colleagues,
but also tnat of som= members of the
council wno have pgot administrative
experiecnce and who move with peo-
ple, who know them and also their
difficulties, If these things are not
there, then it will be very difficult.

I am saying this is very important.
I kucw the taxation proposals are
there. They have been sufficiently
discussed by my other friends. But
I know there are certain items like
kerosene, betelnuts and others on
which at least the taxation should be
looked into, because they form part
of the requirements of the people.
On that poin: the hon. Finance Min-
ister made a statement, a very big
statement, where he said that the
people now, insiead of living in the
simple way, have laken to living in
a more costly way and instead of
taking to the village food such as
millet they take to wheat and rice and
go to hoteis and restaurants, I want to
konw whether the Finance Minister
wanis to take this country to social-
ism or not. T am glad and proud of
the fact that the Five Year Plans
are raising the standard of living of
the people. If the people have taken
to a higher standard of living, what
should bc the attitude of the Finance
Minister towards that? Should he
assist them in raising their standard
or should he put some hurdles or diffi-
culties in their way so that they will
maintain the same :id standard or go
back to the criginal standard, which
wag less catisfactory? I do not know
what he thinks. The object of the
Finance Minister should be to raise
the standard of living and meet or
satisfy the requirements of the coun-
try. Whether the people are going
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to keep up their standard, already
arrived at, or not is a matter to which
he has nol given as much attention as
he should have dore,

Having said that, I will touch orly
one or two small points, Now the
budge; is nol merely a financial state-
ment. It is considered as a statement
in which the aspirations and ambi-
tions of thc people are reflected, in
all matters. Now, if you read the
presen{ budgel proposals, there is
only mention about the present econo-
mic position of the country as if there
are no other problems which are
agilating the minds of the people. A
portion of our country has been
occupied by a foregn country and
people are fecling that we must get
back thatl territory, If you read the
budget speach you do not find any
reference to that anywhere in it, Of
course, they have made some refer-
ence to some chowsies or some new
outposts being put up on the borders.
By my point is this. It is a very
imperiani guestion on which we had
appointed a ¢cmmittee which has re-
cently submitied its report. How
are you pieparing yourself to take
the territory acquired by the Chinese
back? Have you created a situation
in which you consider that we can
get back our territory? What is being
done in the 1nrtter? That is the point
to that we have to consider. We have
to do something in the matter very
soon,

Then there is another question, the
question of Portugal. Fortunately, the
question was taken up at the Hague
tribunal by Portugal itself. It has been
decided in our favour.

M:. Speaker: The hon. Member's
time is up

Shri A. M, Tariq: He may continue
tomurrow.

Mr, Speaker: As he likes,

Dr. M, S. Aney: 1T will finish in a
minute

Fertunately, that matter was taken
to The Haguc cour: by Portugal and
it hos beea decided that Portugal has
no right of way to Nagar Haveli, That



5225 General

[(Dr. M. S. Aney]

demand of Portugs! has practically
been rejected.

18.00 hrs.

Are you going to take further steps
in this connection or not? Is it not
time for you to do something to
assimilate those two places into
India? Our international reputation
is high. It is true. But if you do not
take steps to assimilate those two
places into India, people will not have
much respect for you and your high
reputation in the international world
will not increase by mere paper pro-
tests. If you allow things like that
to take place, what you have achieved
will disappear and people will be
looking at you in a different way.

Sir, if you will permit me, I will
continue tomorrow.

Some Hon, Members: He may
continue tomorrow.

Some Hon. Members: No, let him
finish today.

Dr. M. S, Aney: I have one point
more; others I have finished.

Mr, .Speaker: He will continue
tomorrow.

I agree that every hon, Member
would like to make his contribution
to the debate. We start with the
motion for thanks to the President for

. his Address and have general discus-
. sion on the Budget, Demands for
| Grants and the Finance Bill. If
i during all this, backbenchers, or some
- of them who are interested in this,
do not get an opportunity, it is not
right. Therefore I appeal to the
leaders of groups to take note of
those persons who have not spoken

. so far. I shall certainly give an
opportunity to every hon. Member
during the course of the debate on
the General Budget. Whosoever has

; not spoken during the general discus-
i sion, I shall allow him, even on the
i Demands for Grants, a kind of gene-
' ral discussion. Therefore let them not
_feel unhappy. But I cannot avoid
. elders who have had long experience
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and whose valuable suggestions will
be very useful. Not only we in this
House but the outside world also is
looking forward to the suggestions
and criticism that is being made. Dr.
Aney has been in this House long
before I came here. He is one of
our elders. Therefore it is just, fit
and proper that we should give him
as much indulgence as possible,

Now let us proceed to the other
item on the agenda.

Shri A, M. Tariq (Jammu and
Kashmir): Sir, what about lady hon.
Members of the House? Not one lady
hon, Member has been given the
opportunity. ... (Interruption).

Mr. Speaker: I will give them....
(Interruption).

Shri Ramanathan Chettiar (Pudu-
kottai): Sir, I have one submission to
make. [ was asked by one of the
whips to wait here till six o’clock
saying that I will be called. For
some reason or other my name has
been removed and somebody else
whose name was after me in the list
of Congress speakers has been called.

Mr. Speaker: His name is before
me,

Shrimati Sahodrabai Rai (Sagar—
Reserved—Sch. Castes) rose—

WELH WEAY © WA TEY, FF |

siwat mprae o T AR o
gE F A7 Qfd sk &9 & o=y
ST T §FAT§  (Interruptions).

Fg AR qOw W 9% &
o wor &Y et g wow A& gE g
Mr. Speaker: Let hon, Members not

talk across.
Shrimati Ila Palchoudhuri: She
may be given a chance.

Mr. Speaker: All right.

-
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18.04 hrs.
IMPORT OF LUXURY CARS*

Shri Mahanty (Dhenkanal): Sir, on
the 6th March a question had been
put to the Government regarding the
import of luxury cars into this coun-
try which were banned under law.
The hon, Minister in the course of his
reply said....

Shri Tyagi: Which hon. Minister?

Shri Mahanty: The hon. Minister
in charge of transport.

Shri T. B. Vittal Raoc (Khammam):
He is not in charge of transport. He
is in charge of shipping.

Shri Mahanty: The hon. Minister
had stated in his reply that 60 cars
had been imported into this country
which were banned under law. When
he was asked as to what the foreign
exchange component of these 60
luxury cars was....(Interruption),
Sir, the hon. Minister of Parliamen-
tary Affairs is not only not in his seat
but is talking across the Table. How
can I go on then?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
What am I talking?

Mr, Speaker: The hon. Member may
go on.

Shri Mahanty: When he was asked
as to what the foreign exchange com-
ponent of these luxury cars, which
were imported, was, he was pleased
to say that each car costs about
Rs. 25,000 or so. Now, if you multiply
sixty units by Rs. 25,000, you get a
net figure of Rs. 14 million.

Mr. Speaker: Each car is Rs. 25,000,
is it?

Shri Mahanty: Sir, I did not know
the foreign exchange component and
so I asked about it. He said that it

is twenty-three to twenty-five thou- -
sand rupees. So I take it as Rs. 25,000,

Cars

and for 60 units, in foreign exchangu
they will cost Rs. 15 lakhs.

Shri Tyagi (Dehra Dun): They
must be belonging to ambassadors.

Shri Mahanty: No, they belong to
the mighty Government of India who
are starving, thirsting and languish-
ing for foreign exchange,

When I asked, “How are you put-
ting these luxury cars to use”, the
answer that was given was a little
short of shocking. The hon. Minister
said that out of the sixty cars, twenty-
seven had been distributed among the
State Governments, and out of the
remaining thirty-three luxury -cars,
two cars had been given to the Air
India International. For what? For
transporting V.I.Ps, like foreign travel
agents. I would beg of the House to
consider this. The foreign travel
agents in this country are given
V.I.Ps. status and luxury cars, while
M.Ps. are considered as pedestrian
VIPs. I may read out from the
answer that the hon. Minister has
given and which you will find in the
“Uncorrected Proceedings”—I wish it
were uncorrected! He said:

“Of the rest, two cars were
allotted to Air-India International
for transporting their V.LPs.
guests such as foreign travel
agents etc.”

May I ask, since when in this free
country, in this great country of ours,
foreign travel agents are considered
as V.I.Ps.? According to what war-
rant of precedence? It is high time
Government applied some thought to
this. I am reading this from the
“Uncorrected Proceedings” which I
have got before me.

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Important foreign
travellers and travel agents.

Shri Mahanty: That does not
matter. Are we going to import

*Half-an-hour discussion.
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luxury cars into this country for being
used by travel agents? After all,
what jobs have they to perform? Buy
tickets and reserve accommodation!
We have got any number of travel
agents who run such errands for us.
And if you are going to spend your
foreign exchange to buy luxury cars
for these travel agents, then it will
be for the House to consider the pro-
priety of it.

So, as I was saying, out of the
thirty-three cars remaining, two were
given to Air-India International for
these V.I.Ps., leaving thirty-one cars.
And these have been given to whom?
To private operators in Delhi, Cal-
cutta, Madras, Bombay, Madurai, etc.,
etc. The hon, Minister did not take
care even to complete the list of the
places where the private operators
are using these luxury cars, for which
we have paid through our nose, and
he used the words “etc., etc.” These
four or five places have been men-
tioned, namely, Delhi, Calcutta,
Madras, Bombay and Madurai.

Shri T. B, Vittal Rao: Thank God,
it is not Hyderabad!

Shri Mahanty: In all these States
the transport is under State control.
There are State controlled transport
companies operating in all these
States. What stopped the hon. Minis-
ter or his Ministry from giving those
luxury cars to the State-managed
transport companies who could have
operated these car¥? Why were they
given to private operators, on what
basis? And we would like to know
from the hon. Minister as to what is
the mode of repayment, who will
maintain these cars, who will bear
the maintenance costs and how the
Indian exchequer is going to get back
all the money it has spent on foreign
exchange. My third point is this.

Shri Tyagi: From which country
were they imported?

Shri Mahanty: I am coming to that
point. It is not enough if we are told

that 60 cars were imported. We would
like to know the make of those cars,
from which countries they were
imported, and whether the import of
those cars was not banned under the
Government orders.

Lastly, since the Finance Minister
is here—I am afraid he is not listen-
ing to me....

Mr. Speaker: Shri Mahanty wants
the attention of the Finance Minister.

The Minister of Finance (Shri
Morarji Desai): I am very sorry.
Actually, I was talking to my
colleague the Minister of Transport
and Communications about what the
hon. Member has been saying. In
fact, I was asking him what the posi-
tion was.

Shri Mahanty: I am privileged to
have the Finance Minister here in
this discussion; he is not only the
Finance Minister, but he is the leader
of the House now, and we look up to
him to consider one aspect of the
matter. When industries are lan-
guishing for lack of foreign exchange,
when industries cannot get their spare
parts and cannot get their essential
raw materials, and there are any
number of applications piling up in
the office of the Chief Controller of
Imports, when industries are being
closed down, the import of luxury
cars is little short of unconscionable.
I would like to know from Govern-
ment who had sponsored this appli-
cation. Since this involves more than
a lakh of rupees, surely this must
have been processed through some
capital goods committee. Who had
sponsored it? Who had okayed it?
From which countries were they
imported, and of what makes were
they? Itistime enough that Govern-
ment take us into confidence. I feel that
it is highly unconscionable and highly
objectionable to import such kind of
luxury cars, when today, in 1961, we
are fighting inch by inch for our pre-
cious foreign exchange.
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In conclusion, I hope and believe
that Government will not repeat such
a mistake in the future.

Shri Morarji Desai: We shall see
to it.

Shri Tyagi rose—

Mr. Speaker: The hon, Member can
only put a question.

Shri Tyagi: I do not want to make
any long speech, but I just want to
express my views about it in a few
words. I am at one with my hon.
friend Shri Mahanty when he expres-
ses his alarm at the flippant manner
in which this extravagance was
indulged in. I hope Government will
not take it as a censure. It is a very
helpful suggestion, and I hope Gov-
ernment will take it in the same light.
Whatever may have been done, I think
it would suffice if the Finance Minis-
ter who ultimately sanctions all this
expenditure just expresses his views
about it, and if he confesses that such
type of expenditure could be avoided,
and for the future, if any expenditure
of this nature where foreign exchange
is involved is avoided, that would be
good in the present state of our
economy. I would, therefore, agree
with the comments made by my hon.
friend Shri Mahanty.

Shri Morarji Desai: I shall look
into it. That is all that I can say.

Shri Raj Bahadur: Let me also make
my reply.

Shri T. B. Vittal Rao rose—

Mr. Speaker: No hon. Member is
entitled to make a speech. He can
only put a question. What is the in-
formation that he wants?

Shri T. B. Vittal Rao: It was re-
ported that the import of certain types
of cars was banned because the com-
Panies which produce them refused to
collaborate with us in the manufacture
of those automobiles.

Shri Morarji Desai: That was not
the idea? May I correct the hon.

Cars

Member? The import of foreign cars
is not banned because certain com-
panies refused to collaborate, but they
are banned, because we cannot afford
them. No foreign car is allowed to be
imported only in that sense. There is
no other reason. ¢

Mr, Speaker: No hon. Member has
given me notice that he is going to
raise any point.

Shri T. B. Vittal Rao: That was what
I had understood. I am glad that it
has now been clarifled, because I
was told that Chevrolet cars could not
be imported into the country because
they refused to collaborate in  the
manufacture, and, therefore, the im.
port of those cars was banned absolu-
tely.

Shri Morarji Desai: No, no.

Shri T. B, Vittal Rao: I was told
that other types of cars could be im-
ported into our country but not
Chevrolet cars because they refused
to collaborate. Whatever it may be,
what was the net gain to our coun-
try by spending this sum of Rs. 15
lakhs of foreign exchange for the im-
port of these cars? May I also know,
it there has been any gain, whether
Government have assessed the loss
that we would have incurred, if we
had not imported these luxury cars?

Shri Heda (Nizamabad): In view
of the fact that when diplomats or
officers in the Embassies here are
transferred, they are allowed to sell
their cars! and other equipment here
and also considering the fact that most
of the cars that they own are these
luxury type of cars which are fetching
as high as Rs. 65,000 per car in the
open market here when sold to pri-
vate persons, do not Government think
it worthwhile purchasing these cars,
though second-hand, instead of im-
porting new cars?
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I want to know whether they are
using these cars for their private
purposes or for the development of
tourism. If it is the former, what
action has been taken?

Shri Ajit Singh Sarhadi (Ludhiana):
Is it a fact that one of the State Gov-
ernments imported such a car for
Minister there?

Shri T. B. Vittal Rao: Minister or
Chiet Minister?

Shri Raj Bahadur: To begin with,
I would like to assure the House that
the Government in the Ministry of
Transport have not indulged in any
flippancy, as I would presently show,
in importing these cars. As a matter
of fact, for a long time demands were
being made upon us not only by the
State Governments but also by the
operators of the private DLZ taxis
which are solely and exclusively used
for the large number of foreign tourists

and visitors who come to our country
and who want to go to Agra, Jaipur
and Chandigarh in the north and then
to Madras, Mahabalipuram, Bombay,
Aurangabad and some places in  the
east. That was why we felt that
these big DLZ cars, which were being
used for these purposes, should be
replaced effectively so that they suit-
ed the purposes of the tourists for
whom they are intended.

Twice or thrice in a year, we have
these big cruise ships coming to India
with a large number of foreign visi-
tors, rich people, who want to see our
country. We want to make them as
comfortable as possible and provide
them as much facilities as possible, so
that their stay in this country might
be longer. I assure you that any one
of these tourists who comes and uses
this car spends at least Rs. 50—in fact,
Rs. 100—per day in hard foreign ex-
change by the use of this car. So the
question was whether we should forgo
that income in foreign exchange, which
was not on'y substantial and not only
an immediate return on the invest-
ment that was being made but con-
stituted a certain type of return which
could not fail us. It was in this
context that we approached the Min-
istry of Commerce and Industry and
requested them whether, despite the
ban that had been imposed on the im-
port of large-size cars, they wonld
permit us to import a limited number
so that we could replace at least an
optimum number of these old, un-
serviceable and unsuitable cars. Tt
was with the concurrence of the Min-
ister of Commerce and Industry—it
it may not look rather presumptu-
ous, it was with the specific permis-
gion of the Leader of the House who
was then eccupving the office of the
Minister and Industry—that this par-
ticular sanction was given to us in the
Ministry of Transport.

Now, I would like to point out a
few facts as to why this was necesary.

Shri Morarji Desai: 1t was more

|
!. I.than three years.
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Shri Raj Bahadur: Yes, two or
three years ago, in the beginning of
1959.

Shri Morarji Desai: I was not
Commerce and Industry Minister then.

Shri Tyagi: Our trade balance was
not so bad those days.

Shri Raj Bahadur: May be I am
wrong.

Shri Morarji Desai: I do not know
about it.

Shri Tyagi: Could the Minister give
an idea of what would be the amount
of invisible exchange that was earned
by these cars?

Shri Raj Bahadur: I am coming o
that.

First of a:.l, I would like to remove
the impression that we have spent
Rs. 23,000 to Rs. 25,000 in foreign ex-
change on each one of these cars, They
have been imported in c.k.d. condi-
tion, and they have been build up here
by M/s Premier Automobiles at Bom-
bay. The value of each one of these
c.k.d. units was as much as Rs. 10,313.

Shri Mahanty: I rise on a point of
order, Sir. On 6th March, in reply to
a question, the hon. Minister has
said . . .

Shri Raj Bahadur: I would come to
that. I will explain.

Shri Mahanty: I am raising a speci-
fic point of order.

Mr, Speaker: There is no point of
order.

Shri Mahanty: There is a point of
order. You kindly see page 4,599 of
the Uncorrected Debates of Gth
March,

Mr. Speaker: Order, order. He will
hear me,

Shri Mahanty: He has mentioned
Rs. 25,000. Now he says Rs. 10,000

Mr. Speaker: When an hon. Minister
makes a mistake, there is no question

2205 (Ai) LS.—10.

of a point of order. The hon. Member
will hold his soul in patience. Let
him hear the hon. Minister. If there
is something to be correcied, I will
allow him.

Shri Raj Bahadur: ] will read both
my answers on that occasion. Before
I do that, let me slate the facts as they
are.

As I said, the value of each unit was
Rs. 10,313. The value of the built-up
cars, if they were imported as such
from America, would have been
Rs. 13,100 each. They are being sold
here at between Rs. 23,000 and
Rs. 25,000, as I save stated in my reply.
So, the net saving that we have
effected in importing t he units in the
c.k.d. condition has been of the order of
Rs. 2,787 per unit, and there has been
a lotal saving of Rs. 1,67,220 even by
importing these cars in the ck.d.
condition. The total foreign exchange
spent on the import of these cars is
Rs. 6,18,825, and so far as the return
is concerned, as I said, they are
earning about Rs. 50 to Rs. 100 per
day, and about 30,000 to 40,000 people
are touring.

Shri Mahanty: Sir.. ...
Mr. Speaker: I will not allow him to
interrupt.

Shri Raj Bahadur: I will come to
that and explain.

Mr, Speaker: Whether he comes {o
that or not, I will not allow this in-
terruption.

Shri Raj Bahadur: I think I may
satisfy the hon. Member first,

My submission then was on the
foreign exchange spending on this. I
was explaining that we had to import
them to meet the requirements of the
tourist traffic. I said:

“The value of these cars ranges
from Rs. 23,000 to Rs. 25,000 each,
and they have been imported in a
knocked-down condition. I think
that ig the value, broadly speak-
ing in terms of foreign exchange.”

W o
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I referred to the c.k.d. value. It is not
quite explicit, and it is open to the
other interpretation as well. I said:

“I think that is the value (I
meant the ck.d. value), broadly
speaking, in terms of foreign
exchange.”

This may be said that about
Rs. 23,000 to Rs. 25,000 had to be
spent, but I have clearly mentioned
here that it was the c.k.d. value and
nathing else.

80 far as the question of earning is
congerned, as I said just new, they
arg earning Rs. 50 to Rs 100 on each
ane of these per day Foreign tourists
demapd certain types of comforts and
cerfagin standards of comforts in the
service, and they want to travel by
read.

If I may invite the attention of the
hon. Members to another fact, an
important fact, that may be mentioned
in this connection, we are holding
quite a number of international con-
ferences in Delhi and other places in
the country every year, and a large
number of guests arrive for these in-
ternational conferences. It is not only
a question of the prestige of the
country, but also a question of the
requirements of the guests that visit
us. We have got to provide the ne-
cessary type of cars that they need. 1
am not merely indulging in a lighter
vein, but I would like to say that
many of them are rather well-built
may be like me, and they cannot tra-
vel comfortably in smaller cars, and
they want bigger ones, and we have
got to provide for them.

Shri Morarji Desai: More well-built
than you.

Shri Raj Bahadur:
well-built than me.

Perhaps more

Shri Mahanty: Why not give it to
the private operators?

Shri Raj Bahadur: The hon. Mem-
ber seems to think as if we have paid

" bled by M/s Premier
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for all those cars. We have not paid
any value. We have simply distribut-
ed them to the private operators. All
that we have done is that we have al-
lowed the import |licence for tihese
ck.d. units. They have been assem-
Automobiles.
The manufacture of big cars is not
going on there these days, though
they have a unit, but that has been
stopped because we cannot import
c.k.d. units of bigger cars. This is the
difficulty. Otherwise, they have a unit
lying useless all these days, because
there is a ban on the manufacture of
big cars.

They were manufactured there, and
we have only allowed them the im-
port licence. They are paying the
price, and they will operate them,
and they will earn whatever foreign
exchange they can earn.

Shri Morarji Desai: Are these 100
cars which you have imported?

Shri Raj Bahadur: There are 60 cars.
We wanted 100, and you may kindly
remember, you cut it down to 60, and
we rested content with it.

Shri Tyagi: 1 hope you will " not
have the rest of the 40.

Shri Raj Bahadur: I think, if need
be, T would beg of my hon. friend,
Shri Tyagi, to realise that if by spend-
ing Rs. 6 lakhs foreign exchange, we
can earn Rs. 20 crores....

Shri Tyagi: May I know if the tra-
vellers would refuse to come if the
big cars are not here?

Shri Morar}i Desal: They are dis-
couraged.

Shri Raj Bahadur: If you want their
tours to be wider, more expansive, if
you want them to be tempted to go
around the country and spend more
and stay for a larger number of days,
you will have to make some facilities
and arrangements for them. I would
request my hon. friend, Shri Tyagi,
who has been a very senior Member
of this House and a Minister himself,
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to appreciate that we have not done
this in a flippant manner.

If this remark had come from any
other hon. Member opposite, perhaps,
I would not have taken it to  heart.
Even now, I have not taken it to heart.
But I would request him to kindly
view the whole thing in this context.
It he were to advise us that we should
ban these cars, that we should not im-
port these cars, there must be a dir-
ective from the House and we may
consider that. But, as the House is
aware, we have got to meet these
requirements.

I was wondering how Shri Mahanty
could take objection to the distribution
of the cars because in the matter of dis-
tribution also we have taken the stric-
test line that we could of seeing that
only those who deserve get it. In
fact, I may take the House into con-
fidence and say that 3 or 4 methods of
distribution were suggested to me and
I rejected all of them. I called all the
operators in my room, collected them,
and asked them when they started
this DLZ business. They said, long
before 1958, and that there has been
no import of big cars after 1958. We
decided that whoever had 5 cars on
that date shall have one extra car.
They said, ‘We have lost money and
all that’. But I said that 1 will make
relaxation onlv for one car in case it
was shown that it had been legiti-
mately used and then it really went
out of use. They said that they could
not operate this traffic with unsightly
and ungerviceable cars. On that basis,
it was absolutely logical and equitable.
Against that not a single objection has
been received to this day. I think we
could not have done better.

So far as distribution in the States
are concerned, we allotted 5 cars to
Jammu & Kashmir from which State
my hon. friend Shri Tariq comes. We
were pressed to give them 10 cars.
Why? Because, they said that they
do not have any railways and the
tourist traffic moves by read from
Jammu to Srinagar. ‘There also it
would be unkind of us, or unfair on

240
Cars S44
my part, to distrust Bakshi Ghulam
Mohammed and his Government that
they would use these cars for any
other purpose and not for the purpose
of tourist traffic. I have not the
monopoly of honesty and integrity as
my other hon. friends. I have full
faith in Bakshi Ghulam Mohammed.

So far as the State Governments of
Bombay, Madras, West Bengal and
U.P. are concerned, where we has dis-
tributed these cars—not ourselves but
through the State Governments on
their specific  recommendations—on
certain set and known formulae which
cannot be assailed, I do not think I
can object to their doing a thing and
earning foreign exchange of that type.
I would ask my hon. friend, Shri
Mahanty to see the whole question in
this particular context and thenh pass
his judgment.

Then, he said that it has been stated
that the A.IL. had been allotted two
cars for transporting their VIP guests
such as travel agents. Shri Mahanty
has taken exception to the use of the
words travel agents and  describing
them as VIPs. He, perhaps, thinks
that, none of them can be VIPs. Many
of them are VIPs. Most distinguish-
ed people are there in the travel
business. I have had occasion to
come across most distinguished men
who are working for travel agencies.
In every sense of the word they are
VIPs. And, if it has been mentioned
in the reply that we are calling a
travel agent, a VIP. that should not
be taken exception to.

Apart from the AII, there are a large
number of tourists and visitors and
customers of travel agents. Should
we hot allow them facilities? Should
we not allow the facility to & travel
agent 6f known and good standing, to
have one or two cars at lemst so that
he may take customers and others
who bring business to him in that
type of car, and drive them comfort-
ably? How can you encourage the
travel industry if you refuse that?
We want to have foreign exchange and
we won't allow them to work with
this implement or instrument! This
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is an instrument with which he has to
work, with which he has to promote
the tourist industry. The indusiry
has to go on.

I may respectfully submit to the
House that these gentlemen have not
wasted the whole foreign exchange
and that not a pie that has been spent
on the import of these ars has been
wasted. It is a very sound invest-
ment. It is bound to bring in certain
returns and immedite returns and
most prolific returns. I will ask my
hon. friend, Shri Mahanty to show
any other industry on which foreign
exchange is spent that can earn so
much of foreign exchange as quickly
as this. It would be impossible for
him to do so; I would tell him here
and now.

Shri Heda: What about buying
such cars in the country itself?

"Shri Raj Bahadur: It is very
difficult. We asked the foreign......

Shri Hedi: The
selling,

Shri Raj Bahadur: The Commerce
and Industry Ministry is taking care
of that problem, I cannot transgress
the limits of my own jurisdiction and
try to do things which are not in my
hands. He asked me from which
countries have they been imported? I
think that they are Plymouth Belve-
dere cars and they are produced by
Chryslers of the United States. That
is so far as T remember but I am not
in a position to say exactly from
where they have been imported.

Ambassadors are

I think I have replied to Shri
Tyagi and also to Shri T. B. Vittal
Rao. What was the gain to us by the
imoo~t of these cars? I think that
this auestion has been amply replied
to. What would be the loss? The
Tose would be in foreign exchange. If
these guests had gone away, there
would have been loss of foreign ex-
change. 1 think Shri HedA

had been replied to. Shri Tarig asks
whether these are really to be used
by tourists, I do not suspect the
State Governments and the other
people, I shall leave Shri Tariq to
have his views about the State Gov-
ernments and the travel agents, I
have got full faith in them and they
are doing very good wotk, I am
sure that that if we can spend more
by way of foreign exchange on our
big cars and on our hotels they will
earn us more foreign exchange and
more tourists will come in and the
earnings will increase from Rs. 100
crores to Rs. 200 crores in the Third
Plan; I have not got the least doubt
about it. But we are not getting
enought money fo- these cars and
for these cars and for the hotels. I
think Sir that we are entitled to some
sort of a lenient treatment and a
more sympathetic attitude from the
hon, Members on such things.

Shri Tyagi: Sir on a point of per-
sonal explanation, I must confess
that the hon. Minister has been most
disarming in his speech, He has
proved that it is not a flippant deci-
sion; he has done it deliberately and
after due consideration. I am sorry
if T have injured his feelings.

Shri T. B. Vittal Rao: He will get
air-conditioned cars now.

Shri Raj Bahadur: I would welcome
it, if I could., Sir, on a point of clari-
fication. It is a very important point.

A large number of tourists are coming

in summer and the entire position of
the tourist trade is changing. People
are trying to come in summer months
and if we can get air-conditioned cars
for them, they will definitely add to
our income,

1833 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March. 16, 1061|Phalguna 24, 1882
(Saka).
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man charging Indian business
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(1) A copy of the I.LA.S. (Cadre)
Amendment  Rules, 1961
published in Notification
No. G.S.R. 150 dated the
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sub-section (2) of Section 3
of the All India Services Act,
1951,
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along with the  Audited
Accounts and the comments
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Auditor General thereon,
under sub-section (1) of
Section 639 of the Com-
panies Act, 1956
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REPORT OF COMMITTEE GENERAL BUDGET—
ON PRIVATE MEMBERS GENERAL DISCUSSION 5088-5226

BILLS AND RESOLU-
TIONS PRESENTED 5069

Seventy-ninth  Report was
presented . . .

ELECTION TO COMMITTEE  so071-72

Shri Humayan Kabir moved
for election of two Members
from among the Members
of Lok Sabha to serve as
members of All India Coun-
cil for Technical Education
for the term beginning on
the 3oth April, 1961. The
motion was adopted

BILL PASSED 5072-87

Discussion on the motion for
consideration of the Railway
Passenger Fares (Repeal)—
—Bill, 1961, concluded.
After clause-by-clause con-
sideration, the Bill  was
passed.

General Discussion on the

Budget (General) 1961-62
was ro resumed. The discus-
sion was not concluded.

Shri Mahanty raised a half-
an hour discussion on points
arising out of the answer
given on the 6th March, 1961,
to Starred Question No. 585
regarding import of luxury
cars. The Minister of
State fn the Ministry of
Transport and Communi-
cations (Shri Raj Bahadur)
replied to the debate. .

AGENDA FOR THURSDAY,
MARCH, 16, 1961/PHALGUNA
25, 1882 (SAKA)

Further General discussion on
Budget (General), 1961-62.

HALF-AN-HOUR DISCUSSION 5227-42
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